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: BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE, PUNE

EXECUTION APPLICATION NO. 10/ 2022
IN

ORIGINAL APPLICATION NO. 69/2021

MR. MAHENDRA GOVIND HASBNIS )
Age about -59 vyears, Occup- Agriculturist and )
Business Residing at Survey No. 408/7, Limbfata, )
Mumbai- Pune Road, Talegaon Dabhade, Taluka )
Maval, District Pune- 410506 ) ... Applicant

Versus
1. CIKAUTXO INDIA PVT. LTD. )

A Public Limited Company incorporated Under )

the provisions of the Indian Companies Act, 1956 )

Having its registered address at: Survey No. 662, )

Pune- Mumbai Road, Talegaon- Dabhade, Pune- )

410506 )
Email- cikautxo(@cikautxo.com )
2. ALEJANDRO ARANZABAL GOMTEZ )
Email- mmendibe(@cikautxo.com )
3. JOSE ALBERTO AGIRREGOMEZKORTA )
ARANTZETA )
Email- mmendibe(@cikautxo.com )
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5.
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INIGO EDUARDO LASCURAIN
PAGEEGUI

Email- mmendibe(@cikautxo.com

MIGUEL ANGEL MENDIVE
AURRECOECHEA

FEmail- mmendibe(@cikautxo.com

ANTARA NANDI

Email- mmendibe(@cikautxo.com

No. 2 to 6 arc the Directors of Cikautxo India Pvt
L.td. Having their Office at Survey No. 662, Pune-
Mumbai Road, Talegaon- Dabhade, Pune- 410506
FEmail- cikautxo@cikautxo.com

THE SECRETARY

Ministry of Environment, Forest and Climate
Change, Having office at Indira Paryavaran
Bhavan, Jorbagh Road, New Delhi 110003
FEmail- manju.pandey(@nic.in

PRINCIPAL SECRETARY

Environment Department,
Government of Maharashtra, Mumbai 400032
Fmail- mah.env(@nic.in

THE MEMBER SECRETARY,

Maharashtra Pollution Control Board, Having its
officc at- Kalpataru Point, 3™ Floor, Opp.
Cineplanet, Sion East, Mumbai- 40022

Email- ms@mpcb.gov.in

REGIONAL OFFICER PUNE II,
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Jog Centre, 3 Floor, Wakdewadi, Old- Pune )
Mumbai Highway, Pune- 411003 ) ... Respondents

Fmail- ropunef@mpch.gov.in

AFFIDAVIT IN REPLY ON BEHALF OF RESPONDENT NO.

lto6

I Tilak Agarwal, Age 38 years, Occupation Service,
Respondent No., 1 and 6, O/at having my office at Survey No. 662,
Pune Mumbai Road, Talegaon, Dabhade, Pune - 410 506, do hereby

state on solemn affirmation as under: -

1. | state that Authorized Representative of Respondent No. 1
company. I am aware of the facts involved in the present case
on the basis of the records maintained by Respondent No. | in
its ordinary course of business. | am, therefore, competent to
depose to the statements in the present Affidavit. 1 have
perused a copy of the present Application and I am filing the
present Affidavit in reply thereto on behalf of Respondent No.
| to 6. I have been duly authorised to file the present Affidavit

by Respondent No. 1 to 6.

2. Atthe very outset, I deny each and every statement, averment,

allegation and/or contention in the present Application in toto.
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Nothing contained in the present Application shall be deemed
to be admitted by any of the answering Respondents for want

of specific traverse.

At the further outset, I say that the present Application as well
as the execution proceedings have been filed by the Applicant
are only with a malafide intention to obstruct the business of

Respondent No. 1.

| state that the Respondent No. 1 is a company duly
incorporated under the provisions of The Companies Act
1956. It is a Company within the meaning of an existing
company under Section 2 of The Companies Act, 2013,
having its registered office at S.No. 662, Mumbai Pune Road,
At Post: Talegaon Dabhade, Tal. Maval, Dist Pune 410506.
Respondent No. 1 is inter-alia engaged in the business of
manufacturing of rubber hose and assemblies for automotive
applications. The company is fully owned subsidiary of
Cikautxo India Pvt. Limited Pune. The plant was set up on
31/01/2011 after the consent was received from various public
authorities including the Maharashtra Pollution Control

Board. I state that the said plant was initially owned by Indus
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Australia Corporation. It subsequently was transferred to
Cikautxo Tauras Flexibles Private Limited and thereafter

demerged into the Respondent No. 1.

| further submits that it had received the consent to operate
vide consent order dated 29.9.2011 bearing reference ROP/E-
25/CC/UB/PUNIL/484/11 and accordingly the manufacturing

activities commenced with effect from 01.07.2011.

[ say that Respondent Nos. 1 to 6 have tendered various
documents and supporting material before the MPCB vide
Reply dated 12" December 2022 and Reply dated 29"
November 2023. This material was crucial for arriving at a
proper and fair assessment and, therefore, ought to have been
considered by Respondent Nos. 9 and 10 prior to computing

the Environmen Damage Compensation.

I say that I am shocked and surprised to note that Respondent
Nos. 9 and 10 have miserably failed to consider any of the
documents tendered. Such inaction is also in breach of the
Order dated 17th October 2022, which expressly directed the

MPCB to consider our documents and material before
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arriving at any assessment. Amongst others, MPCB has not

considered the following-

(1)

(ii)

Mumbar Maha cshira
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Letter dated 15" May 2019 addressed by
Respondent No. 1 to MPCB in response to the Show
Cause Notice dated 9" May 2019. Along with this
letter, Respondent No. 1 had. inter alia, enclosed
Source Emmission Report conducted in March 2019
and May 2019 to determine the quality of emissions
from the stack attached to the boilers. The said
Reports showed that all emissions were within the
MPCB limited. Hereto annexed and marked as
Exhibit “A” is a copy of the said letter dated 15"

May 2019.

Letters dated 26" February 2020 and 25" September
2020 addressed by Respondent No.l to MPCB in
response to the Interim directions dated 19%
December 2019, By the said letters, Respondent No.
| - (a) stated that it was sincerely operating the air
pollution control system continuously as well as
carrying out self-monitoring of the stack emission,;
(b) set out, in detail, the measures being taken by

6
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Respondent No. 1 in the operation of air pollution
control systems; (¢) stated that it was compliant with
all MPCB norms and conditions of the Consent to
Operate; and (d) stated that around 300 employees
were working in the factory of Respondent No. |
and none of them have faced any effect of the
purported carbon poisoning as were being alleged
by the Applicant. Hereto annexed and marked as
Exhibit “B” and “C” are copics of those letters
dated 26" February 2020 and 25" September 2020
addressed by Respondent No. [ to MPCB

respectively.

Letter dated 10" November 2020 addressed by
Respondent No. [ to MPCB. The said letter, apart
from setting out, in detail, the measures being taken
by Respondent No. 1 towards operating the air
pollution control systems, Respondent No.l also
enclosed Stack Monitoring Report  dated 6"
November 2020 whereby it was found that the
emissions were within limits as set out in the

Consent to Operate issued by MPCB. Hereto
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annexed and marked as Exhibit “D” is a copy of the
said letter dated 10th November 2020 addressed by

Respondent No. [ to MPCB.

(1v) Letter dated 16" February 2021 addressed by the
Respondent No. 1 to MPCB. By the said letter,
Respondent No. 1 set out that it was sincerely
operating the air pollution control — systems
continuously as well as carrying out self monitoring
of the stack emission. In the said letter, Respondent
No.! has also set out, in detail, the measures being
taken by Respondent No. 1 in that regard. Hereto
annexed and marked as Exhibit “E” is a copy the
said letter dated 16" February 2021 addressed by

Respondent No. I to MPCB.

8. | state that the methodology for assessment of environmental
compensation adopted by the MPCB is per se, erroncous and
is based upon the formula set out by the MPCB in connection

""\ A Q}_ with a matter OA No. 593/2017 in Paryavaran Suraksha

/ :&
»y Ay Y\ Samiti Vs Union of India dated 28/8/2019. 1 state that per se
A'{“[ RLE! dl'-E"k?T\-} U.
“' .+ !n} 'i the methodology adopted by the MPCB is erroncous. The
\ A\ ?-"-‘1‘3"1}"\3" ’

10
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[ormula adapted by MPCB is restricted to NCR Delhi. The
indices and factors are region specific and not in connection
with the matter under consideration. [ further state that the
MPCB ought to have taken a thorough assessment to the
extent of the actual pollution that has caused. The MPCB also
ought to have taken into consideration the location of the plant
which is situated adjacent to the Highway. | state that the
number of days calculated by the Applicant from date of
consent order i.e. 28.09.2015 till 22.03.2023 is erroneous.
Hence the compensation of Rs. 6,40,54,688/- (Rupees Six
Crores Forty Lakhs Fifty-Four Thousand Six Hundred and
Lighty Eight only) is false, erroncous and without any proper

justification.

9. MPCB has failed to consider the following material facts

before arriving at the impugned assessment —

(1) In 2018, Respondent No. [ installed a full proof dust
collector cum wet scrubber system with 30-meter stack
height, dry scrubber system instead of wet scrubber and
that it undertook stack monitoring at regular intervals.

Respondent No.l installed a state of the art Chimney

- \ system, stack material M.S., stack height 30 meters
I Atv. -
at § ‘.thaﬁeﬁlnhl \
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from base, stack diameter 2 meters. Stack Monitoring
Reports and the Source Emission Analysis Reports
between the years 2019 and 2021 are annexed hereto
and marked as Exhibit “F”. The Source Emission
Analysis Reports indicate the carbon particulate matter,

which is well below the limit prescribed by MPCB.

The exhaust system which was already in place

achieved zero discharge of carbon particle emission.

Respondent No. 1 undertook SS dry type scrubber filter
cleaning every 15 days and boiler internal tube cleaning

every month.

Burner fuel and air ratio frequency are set by third party

using analyzer.

Respondent No.1 enhanced its system and modified the
dust collector with dust removal arrangement with two

sonic horns and rotary actuator.

The boiler burner flame was changed from furnace oil
to LPG Gas thereby ruling out any carbon particle

emission

10

12
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10. [ state that the respondent was never given an opportunity to
remain present in the proceedings of the 17" January 2022
Order directing MPCB to assess the Environmental Damage
Compensation. The order dated 17" January 2022 has been
passed ex-parte without giving us an opportunity for the
respondent to appear and present itself’ before this Hon’ble
Tribunal. I further state that the execution proceedings are
premature and not maintainable.

11. [ state that the order dated 17" January 2022, which directs
this impugned assessment, has been passed ex-parte without
giving do you opportunity for the respondent to appear and

present itself before this Hon'ble Tribunal.

12. The Impugned Order is passed without jurisdiction and is,

accordingly, a nullity and is liable to be quashed and set aside;

13. That the Hon’ble National Green Tribunal has been
established under the provisions of the National Green
Tribunal Act, 2010 (“the said Act™). The provisions of the said
Act are binding on the Hon'ble Tribunal, in relation to all
aspects of its functioning and discharge /exercise of powers

A ,, A R:).h _ granted under the said Act.
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Section 4(3) of the said Act provides that the Central
Government may, by Notification, specily the ordinary place
or places of the sitting of the Tribunal and the territorial
Jurisdiction falling under each such place of sitting. Section
4(4) of the said Act provides that the Central Government, in
consultation with the Chairperson of the Tribunal, make rules
regulating generally the practices and procedures of the
Tribunal, inter alia, including in respect of circuit procedure

for hearing at a place other than ordinary place of its sitting

falling within the jurisdiction referred to in sub-section (3) of

Scction 4 of the said Act.

There are no rules enacted/formulated by the Central
Government as envisaged under Section 4(4) of the said Act
for hearing of a matter under the said Act at a place other than
the place of its sitting falling within the jurisdiction referred
to in sub-section (3) of Section 4 of the said Act.

That Respondent No. 3 in exercise of its powers under Section
4(3) of the said Act has notified the ordinary places of sitting

of the National Green Tribunal and the extant of the territorial

ol matters arising within the territorial limits of the State of

12

14
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Maharashtra, the Bench of the Hon’ble Tribunal having its
place of sitting at Pune (known as the Western Zone Bench)
has been designated as the Bench having jurisdiction to
adjudicate appeals/ applications under the said Act. The
Petitioners crave leave to refer to and rely upon the said
Notification dated 17th August 2011 issued by Respondent

No. 3, when produced.

That in absence of any rules regulating the procedure for
hearing of appeal/application at a place other than the ordinary
place of sitting, as per Section 4(3) read with the said
Notification dated 17" August 2011, no Bench of the Hon’ble
Tribunal other than the Bench having jurisdiction is
authorised or empowered to hear any appeal/application

under the said Act.

That it appears that the Chairperson of the Hon’ble Tribunal
had issued notices constituting a Special Bench seated at New
Delhi, comprising of Members from various benches /places
of sitting of the Hon’ble Tribunal. It is submitted that such
notices were without authority of law and contrary to the said

Act and the said Notification dated 17th August 2011.

13

15
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That the Full Bench of this Honble Court in its decision in
the Goa Foundation vs. the National Green Tribunal &
Ors. reported in 2022 SCC OnLine Bom 2762 has sct aside
the said notices and held that the constitution of the Special
Bench is illegal. In the said decision, the Full Bench of this
Hon’ble Court has held that the Members of only the Western
Bench of the Tribunal can adjudicate matters arising from
Mabharashtra; a copy of the Goa Foundation vs. the National
Green Tribunal & Ors. is hereto marked and annexed as
Exhibit “G™.

That the Western Zone Bench of the Hon'ble Tribunal was the
only Bench which was authorized to adjudicate the said
Original Application and which had taken cognizance of the
same as cvidenced from Sushil Kumar Mehta v. Gobind
Ram Bohra (Dead) through his LRS reported in 1990 SCC
193. A copy of Sushil Kumar Mechta v. Gobind Ram Bohra
(Dead) through his LRS. (1990 SCC 193) is hereto marked

and annexed as Exhibit “H”.

That the Impugned Order, having been passed by the Special

Bench is thus without jurisdiction and a nullity in the eyes of

law.,

14

16
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| state that the while the Order dated 17" January 2022 is
without jurisdiction, Respondents No. 1-6 have not breached
Orders either this Order or Order dated 1** October 2021. In
compliance with the order dated 17.01.2022, the company had
deposited an amount of Rs.5,00,000/- (Rupees Five Lakhs
Only) vide cheque dated 21.02.2022 bearing no 003925
drawn on HDFC Bank Limited in favour of MPCB, Mumbai
reserving all rights and contentions that vest in the Company.
The Respondents have complied with the Order dated
01.10.2021 by depositing the amount of Rs. 5,00,000/- as
compensation. Rest of the contents of this para are denied by

me.

[ state that this impugned assessment is wrongly found. It is
absolutely false that Respondents No. 1 to 6 have caused
damage to the property of the Applicant and to the
surrounding environment due to the pollution activities of the

Respondents and its Directors.

Respondent No. 1 Industry operates two boilers—one in
active use and the other as standby—both LPG-fired and
equipped with a scrubber system connected to a common 30-

meter stack. Since June 2021, the boilers have exclusively

15

17
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operated on LPG, and Furnace Oil has been completely
discontinued. The Industry also maintains two DG sets of 500

KVA each with acoustic enclosures and appropriatc APC

systems. It is relevant to note that the Company has never

violated any consent conditions issued by MPCB, nor has
there been any actual carbon emission from the chimney. The
premises also maintain substantial green cover, including
periodic tree plantation initiatives and an abundance of fruit-
bearing trees.

Accordingly, the purported assessment of environmental
compensation of Rs. 1,44,60,937.5/- is wholly erroncous,

unsupported by any formal order, and in any ecvent, the

Respondent is not liable to pay the said amount.

I state that Respondent No. 1 has complied with all the
conditions relating to treatment of domestic effluents. 1 state
that it is pertinent to note that the Respondents No. 9 and 10

in their visit report had specifically mentioned that the

Company has provided ETP of 5 CMD consisting of

collection tank/ reaction tank, sludge drying bed, sand and
carbon filter and that the treated effluent is used for gardening

purpose. The industry has upgraded the existing ETP and the

16
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same was found in operation. For domestic effluent, the
Respondent No. 1 Industry has provided septic tank and soak
pit.

[ state that Respondent No. 1 has been in compliance of all the
environmental norms. The Respondent No. 9 and 10 have

recognized this in their visit report wherein they have stated

that Respondent No. 1 Industry has provided 2 numbers of

boilers, out of 2, one boiler is used and another is kept as
standby. These boilers are LLPG fired boilers and provided
with scrubber system with onec common stack of 30 Mitrs
height and that the said boiler is running on LLPG since June
2021 on regular basis and industry has stopped using Furnace
Oil as fuel to the boilers. I state that the visit report is sufficient
to prove that the Respondent No. 1 is complying with the

Consent to operate dated 20.09.2021.

[ further state that the Respondent No. 1 has complied with
the contents of Consent to operate dated 20.09.2021 and has
stopped using furnace oil as fuel and has shifted to LPG since
June 2021. [ state that the same is evident from the Visit report
issued by the Respondent No. 9 and 10 dated 24.11.2021. |

state that the Respondent No. 1 had assured the Respondent

17

19
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No. 9 and 10 that it is shifting to LPG from furnace oil and
that it is conducting trials. [ state that the same is evident from
the visit report issued by Respondent No. 9 and 10 dated
15.02.2021, 09.04.2021 and 25.05.2021. 1 state that the
Respondent No. 1 by a reply dated 23.06.2021 had informed
that the Respondent No. | has been changing boiler fuel from
furnace oil to LPG gas and trials are conducted success fully
on December 2020 and the reports are within MPCB limit. |
state that LPG storage shed work and pipeline work and legal
work is completed and boiler fire on LPG in the Month of
May 2021. I state that the Respondent No. 1 by a reply dated
24.11.2021, had informed that Respondent No. | Industry has
provided 2 nos of boilers, out of 2, one boiler is used and
another is kept as standby. These boilers are LLPG fired boilers
and provided with scrubber system with one common stack of
30 Mtrs height and that the said boiler is running on LPG since
June 2021 on regular basis and industry has stopped using

I'urnace O1l as fuel to the boilers. | stat that the boilers as on

. today post installation of the LPG fired Boilers are kept on
e M ~ ":.-‘\\

//C} }_{jﬁn \\ . .

/ T\/ =, standby and for emergency. The respondent No. 1 has not used

.‘..lmhf”,\ Tl f.m:
Rean, I

/ Adv. \ \\
T \

jest €. Mahadeokar\ o 1,} the furnace oil as fuel post installation of the Gas Fired

: 1¢
'.fl- |ll. 1| ‘Ip i

O /4 ”



L]
29.
30.
.'( S/ ™6 -
[/ Adv,

572

Boilers. The doctrine of preponderance of probability does not
come into picture.

[ state that MPCB has also failed to consider that Respondent

No. 1 by a reply dated 13.03.2018 had stated that the

Respondent no. 1 have installed and commissioned full proof

dust collector cum wet scrubber system attached to the
furnace oil fired from boiled stack and that such system
started working since 1.5 years and has ensured complete
arrest of emission of carbon particles oozing out of the boiler
stack. [ state that the for domestic effluents, the Respondent
no. 1 had provided 3 septic tanks for collecting domestic
effluents inside the factory and the same domestic effluent is
treated in the Company’s existing ETP/STP as and when
necessary and that sometimes septic tank sewage is disposed
outside through tanker by local contractor. I state that disposal
of HW is done through MEPL Ranjangaon and spent oil is
recycled through authorized recyclers.

| state that MPCB has miserably failed to consider the stance
of the Respondent No. 1 as put forth in its reply dated

15.05.2019, 26.02.2020, that the industry as well the property

%\ of the Applicant is adjacent to Mumbai- Pune old highway
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and hence heavy traffic movement of vehicles and vehicular
emission can be a reason for dust emission. I further states that
about 350-400 employees are working in the Respondent No.
I industry and none of the employees have faced any cffect of
carbon poisoning from last 20 years. I state that the
Respondent undertakes yearly medical checkup of all its
employees. [ state that the medical reports of the cmployvees
show that they are not harmed by the carbon poisoning. The
Respondent has stated in the reply that the Applicant is
quoting wrong facts about poisoning to his cow due to carbon
poisoning from the Respondent No. 1 Industry and that the
Respondents are not using any chemicals in the process and
hence the question of poisoning does not arise. In fact, if there
is any poisoning as claimed by the Applicant, the cmployees
will suffer first before the cows of the Applicant.

31. [state that that the Respondent no. 10 and other officials never

checked whether the Respondent no. 1 Company has adequate

pollution control measures installed before giving consent in

e year 2015. I state that the Respondent No. 10 has from time to
/5 TAR
/ ! \ \ time visited the Respondent No. 1 and has issued visit reports.

o Muhddehuw\n Je | Istate that the Respondent no. 1 has replied from time to time
Mumb ':?4’-!11'.’ tra | |

Re T|| Mo, {‘ 4 f l'll’r

15122023 / o /}
G\ 0 1

AN \?.HEF ;//

T ——

-



e

(NhEniest P Mahalsntan
3 In\h'!u._!‘., ..-"!1-)';{9'.!.-...\

{ Mumbai

N
Aty N

fuhar shira |

|

32.

 Regn. No, 28284
G{\\. \u Dt. 15,‘13,!'_-'Ei.-.l'.}..;:,:;ﬂ
JL*;‘\____ —_/;\0 ._,'
. OF ¥~

574

to the said visit reports and has also complied with the
necessary orders issued by Respondent No. 10. [ also state that
the Respondent no. 1 has from time to time issued Bank
guarantees. | state that the consent to operate received from
the Respondent No. 10 is after due compliance of all the
required formalities and in compliance of all the necessary
norms as prescribed by Respondent No. 10.

| state that the Respondent No. 1 has also taken steps to take
care of waste water generated from production is discharged
into open gutter outside premises | state that the treated water
is recycled inside the factory premises for gardening. | state
that the excess treated water is given to CETP, Talegaon as
per agreement made and authorised by MPCB. [ state that the

Respondent No. | had already installed 100 feet height

Chimney to maintain all parameters to avoid emission of

carbon particles in air and also propose to install wet
scrubbers. [ state that the Company has provided dust
collection systems for air pollution followed by dry scrubber
Lo the boiler and also provided stack o 30 meters height to the
boilers. The Company has constructed compound wall and

over the wall green cloth is provided as a barrier to prevent

21
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nuisance to the Applicant however the Applicant is
demolishing the compound wall and damaging green cloth.
The Applicant is dumping cow dung in the premises of the
company I state that the Respondent No. 1 is doing air, water
and stack monitoring as per procedure and that sufficient trees
arc planted and greenery is maintained inside the premises. |
state that the said acts do not amount to causing pollution and
that the Respondent No. 1 is undertaking the acts of plantation
of trees and maintaining greenery as a part of environment
protection. | state that industry is located in the “Pollution
Prevention Area” under the water Act, 1974, under the Air
Act, 1981 and Hazardous Waste (Management and handling)

Rules, 1989.

[ state that Respondent No. 1 has taken various steps to
comply with the environmental norms including that the
Industry has provided 2 noes of boilers, out of 2, one boiler is
used and another is kept as standby. These boilers are LPG
fired boilers and provided with scrubber system with one
common stack of 30 Mtrs height and that the said boiler is
running on LPG since June 2021 on regular basis and industry

has stopped using Furnace Oil as fuel to the boilers.

22
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For M/s. Dhruve Liladhar & Co.
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| state that the Enivronment Damage Compensation as
provided by Respondent No. 9 and 10 are as such bad in law,
malafide and improper. I crave leave to rely on the narrations
sct out hereinabove. I state that the Respondents No. 1 to 6 are
not liable for an amount of Rs. 1,44,60,937.5/- (Rupees One
Crores Forty Four Lakhs Sixty Thousand Nin Hundred and
[hirty Seven only) as assessed. 1 therefore state that the

present Application deserves to be rejected.

Dated this '),(,l*hday of November 2025.

For Cikautxo India Pvt Ltd

Pyt
Ap

(Partner) Tilak Agarwal
Advocates for Respondent Nos. (Authorised Representative of
= 1to6 Respondent Nos. 1 to 6
AL O 1A 5\
/OGN
/r”" Adv. \ \
& [Abhijeet  Mahadeokar\
FTUmnay har shirs * J
Al g N0 28284 f
Wt '-\' g Lt 18 12029 .-"fa
O ’ h f
R O
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VERIFICATION

I, TILAK AGARWAL, duly authorised representative of
Respondent No. 1 and also authorised to affirm this A ffidavit on
behalf of Respondent Nos. 2 to 6 in the above Execution
Application, having my office at survey no. 662, Pune Mumbai
Road, Talegaon, Dabhade, Punc - 410 506, do hereby solemnly state
that what is stated in the aforesaid paragraphs is true to my own

knowledge and belief and I believe the same to be true.

....................

o Solemnly declared at ) For Cikautxo India Pvt Ltd
r,_\_‘l%{:) T,q N M QJJ.
44}»"‘ ¢
Tilak Agarwal

(Authorised Representative of
Respondent Nos. 1 to 6

. \'u/,’:"l
NOF | ‘ﬁgf [dentified by me:

,,,,,,

For M/s. Dhruve Liladhar & Co.

gaay "

Partner
Advocates for Respondent Nos.1 to 6

6 NOV 2025

ABHIJEET C. MAHADEOKAR
ADVOCATE & NOTARY GOVT. OiF INDIA
Vizad Business Centre, 2nd Floor,

Birla Mansion, 134, Nagindas Master Road,
Next lo Commerce House.

Fort, Kalaghoda, Mumbai - 400 001.

NOTED & REGISTER:SED
— : age No...\2=... Seole= o
=i = o T Page No.:. 25
x/% ' O AQ}" \ ar No... 2.2 D.EtZBN 20
/Y M My, \ MOrieinal Seen & Verified
[ Ay ’ W ginal See
% ;'/f bhijee C. Mahadeokay l""m'"m[‘"Mm;l::!i?lrkaat * | Aadhar |PAN | DL {Passport {Voter 1d. |
{Mumby Wiatarashtr. T _ | i -

K \rf':",;i No, 2;28:' / E ‘/ BHGPAIPoeD
\G \Exp. Ot. 15/12/2029 v/ N
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Date. 15052019

To,

The Regional Officer Maharashira

Pollution Control Board,

Third Floor, Jog Centre, Mumbal Pune Road,
\Wakdewadi, Shivajinagar, Pune —411003

Sybject. Reply 1o show cause notice

Reference: Your SCN date 09/05/2019 letter number ROP190509-F TS-0116 received by email on
08/05/2019

Dear Sir,

We have received above referred SCN by email on 08/05/2019, accordingly we are submitting
our reply as below-

1. Qur neighbour Mr. Hasabnis is frequently submilting complaints to various Government
Authorities with malafide intention. He used to visit our industry illegally & demands for money
and threats that if we will not pay him money, he will lodge complaint to various government
departments. It is therefore requested to verify the truth before taking any aclion against us.

2 \We have steam boilers (2 nos, one is in standby) for vulcanization process and the fuel used
is best quality furnace oil. For air pollution control, we have provided dust collection system
followed by dry scrubber to the boiler and also provided stack of 30 Meters height to the boiler.
We are sincerely operating the air pollution control system continuously & also regularly carrying
oul self-monitoring the stack emission (Copy of stack monitoring report of March & May 2019 is
attached herewith). It is very much clear from the reports that the quality of emission 1s qualifying
the prescribed norms and you will agree the same with us

3. We have constructed compound wall & over this wall green cloth was provided, a barrier to
pravent any nuisance to Mr. Hasabnis. However he has stared demolishing the compound wall
& damaging the green cloth. He is dumping the cow dung in our premises frequently & threatens
our company employees too. We have lodged complaint against Mr. Hasabnis in Talegaon
police station due to his nuisance activity (Copy of complaint filed to police station Is attached
herein),

4 The location of our industry as well as property of Mr. Hasabnis is adjacent to Mumbai- Pune
old highway & there is heavy traffic movement of vehicles daily on this road. Vehicle emission
can also be anotber source of dust emigsions and other industries in the same area are
requested to verify this point.

Cikautxo India Private Limited V/EW

v&y Number 662, Old Pune - Mumbai Highway, Talegaon Dabhad, alui’?‘Maﬁ.
District Pune-410 506, Maharastra, India. Phone: 0091-2114-660100;

FPee. ARAAL A48 DPAAALE coinbh b, . ailsm  hye - AL IMCAARRLIAALAFRYTMARAR A S
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5. In our industry about 350-400 employees are working & none of the employees have faced
any effect of carbon poisoning from last 20 years of commissioning of industry. Mr. Hasabnis
has quoted wrong facts about poisoning to his cow due to carbon emissions from our industry.
We are not at all using any chemicals in our process, hence there is no question of poisoning.
In fact, if thera Is any poisoning, employees will suffer first before he cows of Mr. Hasabnis. It
is therefore humbly requested to consider this fact before deciding any conclusion.

6. We have planned to do intensive lree plantation towards the compound wall adjacent to Mr
Hasabnis in the upcoming monsoon too. We are putling our sincere efforts for operating the
pollution control system & not causing any nuisance in the surrounding area

In view of above, it is request to verify the facts quoled by us & not to initiate any further legal
action against us.

Kindly acknowledge the receipt of the same.

Thanking You,

Yours Faithfully,

For Cikautxo India Private Limited

'
lvan'U
Chief Executive Officer

+ Latest Boliler Testing Report (March & May 2019)

+ Cuopy of complaint filed to police station against Mr. Hasabnis
+ Photos of cow dung

« Latest Report for Boiler Chimney scrubber filter cleaning

Copy for information & necessary action 10:

Sub Regional Officer (S.R.0Q.), Maharashtra Pollution Control Board (MPCB). Pune.
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ATWORK WONERAGON

Ref: CIPL/HR/Legal/12/2018 —

Date: 18/12/2018

To,

The Police Inspector,

Talegaon Dabhade Pofice Station,
Tal —Maval, Dist = Pune

410506, Maharashtra.

Attend: Mr. Jadhav / Mr. Narayan Pawar
Complaint against Mr. Mahendra Govind Hasabnis

Subject: Damaging to the company property and trying to steal company assets and things that are belonging 10
company.

Dear Sir,

This is with reference to our last complaint submitted to police station dtd August 03, 2018 that our neighbor Me
Mahendra Govind Hasabnis has broken the company wall compound and throwing the cow shitin our company premises
to damage our property; such acts will be done with the purpose or intentlon of stealing something from company
premises.

we will alse like 1o inform you that this is not the first time he has done this act, on the basis on mutual
understanding and human courtesy we were informing him for not to do such things but now we hoave realized
that the person is not in condition to understand and we have fear that such acts s only be done with the purpose
of stealing or rob something from our premises.

As we are manufacturer of rubber hoses and nylon pipes, thare are various row materials anu other costly things
keptin our premises which can be easily stolen by Mr. Mahe ndra Govind Hasabnis the way he has broken the company
safety wall compound.

We would like to bring your notite that he has not only broken the wall compound but every day he 1s throwing
cow shit in our premises with the intension to damage our property due to which we are unable to make the
material movement in our premises,

!
Therefore, we request you to please register ouf complaint and help us make the further processas per law.

PN

f(;/

Cikautxo India Private Limited






1]

- sika

uTXO S 584

o INDIA

Date 26.2.202D

To,

The Sub Regional Officer Maharashtra
Poliution Control Board,

Third Floer, Jog Centre, Mumbai Pune Road,
\Wakdewadi, Shivajinagar, Pune — 411003

Subjact: Reply to Interim direction
Reference Your letter date 19.12.19 letter number MPCB /ROP/1D/1912190001

Daar Sir,

We have received above referred Interim direction on 20.12.19, accordingly we are submitting our reply
as below-

1 As per your direction we're submilled bank guarantee (HDFC Bank) on23th January 2020, the
aforesald Rs 25000/- |s valid up to Dec 31,2026

2. We have steam boilers (2 nos, one is in standby) for vulcanization process and the fuel used is furnace
oil For air poliution control, we have provided dust collection system followed by dry scrubber to the boiler
and also provided stack of 30 Meters height to the boiler We are sincerely operating the air poliution
control system continuously & also regularly carrying out self-monitoring the stack emission. Also we are
take following action on that.

A. S.S. Dry type scrubber filter's cleaning schedule revised from monthly to every 15 days. We are
cleaning filler's and sending the carbon biack to MEPL from December, 2019. Also scrubber
twitter system will be further analyzed for improving performance.31.3.20

8 Burner fuel and air ratio frequency are sat by third party using analyzer. The schedule has been
revised from yearly to Every six-month frequency from Dec, 2019

C. Boiler internal tube's cleaning carryout every month instead of six months from January 2020

D. Outside premises and stack area, cleaning daily basis instead of weekly from December,2019

7. Tha location of our industry as well as property of Mr Hasabnis is adjacent lo Mumbal- Pune old
highway & there is heavy traffic movement of vehicles daily on this road. Vehicle emission can also be
another source of dust emnissions,

8. In our Industry about 300 employees are working & none of the employees have faged any effect of
carban poisoning from last 20 years of commissioning of industry. Mr, Hasabnis has quated wrong facts
about poisoning to his cow due to carbon emissions from our industry. We are not al all using any
chemicals in our process, hence there is no quastion of poisoning. In fact, if there is any poisoning,
employees will suffer first before the cows of Mr. Hasabnis It is therefore humbly requested to consider
this fact before deciding any conclusion

9 We are already doing intensive tree plantation towards the compound wall adjacent{o Mr. Hasabnis
and increase more lree plantation in the upcoming monsoon too. We are putting our sipcere efforts for
operating the pollution control system & nol causing any nuisance In the surrounding area.

".:!'.‘C'::"I"‘Jé an m« P
28 o'a.T

2

.0, 1. 2 C. 8. Pune

Cikautxo India Private Limited

Survey Number 662, Old Pune - Mumbai Highway, Talegaon Dabhade, Taluka Maval,
District Pune-410 506, Maharastra, India. Phone: 0091-2114-660100;

Fax: 0091-2114-660115 website: www.citau' o CIN; U25199PN2011PTC 138415
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b‘:: !f'fr;lby ;equ'est you to kindly take a note of the above mentioned points and absolve ys from
erlegal actions since we are taking enough
| Ve &N measures to complete com lianc
as suggested during your visit to our premises on tha aforesaid date, i SR

Kindly acknowledge the recelp! of the same.
Thenking You,

Yours Faithfully,

For Cikautxo India Private Limited

4 5L
\pu 4

: -~
L3 PUNE
R "
g ".",.
! anf

Ly Vs

Santip Patil e
Head - HR & ADMIN g

Encl: Nil
Copy for information & necessary action (o

SR.O. Pune! &, Maharashtra Pollution Control Board, Pune

Cikautxo India Private Limited

Survey Number 662, Old Pune - Mumbai Highway, Talegaen Dabhade, Taluka Maval,
District Pune-410 506, Maharastra, India. Phone: 0091-2114-660100;

Eav: ANO1_ 2114 RRNIIR wuskeitar i, - PING TI2R100PNON11DTA42041 8

T PN i



MANIFEST FOR HAZARDOUS AND U1 HER WAD IE

[737]Sender's Name & Malling Address 6
47" | (inciuding Phone No. and E-mall): CIKAUTXO INDZA PYT. LTD. 3 5
8.No.882, Mumbai-Pune Road

2. | Sender'sauthentication No.. sl )

3. | Manifest Document No. 6470U 'ﬂﬂ?”“" . mr&;;r,;
4. | Transporter's Name & Address Tail-Snirur, Dist-Puna.
(including Phone No. & E-mail) | Tel, (02438) 670351
5. | Type of Vehicle (Truck / Tanker / Special Vehicle)
8. | Transporter's Registration No.
 7.| Vahicle Registration No. MmH -12- JF- git s

8. | Receiver's Name & Mailing Address MAHARASHTRA ENVIRO POWER LTD.
(including Phone No. and E-mall): | PLOT NO. P-56, MIDC RANJANGAON, TAL-SHIRUR, DIST-PUNE - 412220
Landline No, +91-02138-670352, Fax No:+91-02138-670350

9. | Recelver's authorization No.: BO/RO(HQYHWMDJEIC No.PN-27617-15/CR/CC-9363
10, | Waste Description Category No.
1) m® or MT
2 Capboon Blaste PszO’L Lo morly |
3) m?® or MT
4) m? or MT
e —
11. | Total Quantity: LR m® or MT
No. of Containers: —Nos. & type
12. | Physical form: " (solid/semi-solid/sludgaloliytarry/slurry/liquid)
13. | Special Handling Instructions and .
| Additional Information M ﬁd’/t;@ !dyg‘i,é/ﬂdlfk—
14. | Sender's Certificate | hereby declare that the contents of the consignment are fully and accurately

described above by proper shipping name and are categorized, packed, marked
and labeled, and are in all respects in proper condition for transport by road
according lo applicable national government regulations.

g A
Name & Stamp : ﬁlgﬁaiure Month Day Year
[ T ol7 ke

-1 15. | Transporter Acknowledgement of

Receipt of Wastes
Name & Stamp . Month Day Year
Sonstixe C LT 1

\.‘:- . :
16.| Receiver's cwﬁ@ of Hazardous and other Waste

Maharashtra Enviro Power Ltd. Stamp : Signature
Month Day

COPY TO:
|. WHITE : GENERATOR to MPCB [V. ORANGE : TRANSPORTER'S COPY
Il. YELLOW : GENERATOR'S COPY V. LIGHT GREEN : TSOF OPERATOR to MPCB

it DINK  To TSOF OPERATOR dulv slaned by GENERATOR V1. BLUE : TSOF to GENERATOR after TREATMENT & DISPOSAL




MANIFEST FOR HABROPOUS AND OTHER WASTE

[See Rule 19 (1)]

36—

1. |Sender's Name & Malling Address
(including Phone No. and E-mall): EIKAUTXO INDIA PVT' LTD.
S.No. 862, Mumbai- Pune Road,
Talegaon Dabhade, Pune-410 508,
2.| Sender's authentication No.:
AT
3. | Manifest Document No. LV MAHARASHTRA ENVIRO POWER L Tp
4. | Transporter's Name & Address TaLer,
(including Phone No. & E-maii) - L ot Fune
5. | Type of Viehicle (Truck / Tanker / SpekiatVehicle)
6. | Transporter's Registration No. '
7. Vehicle Registration No. M \Z Ak~ P 1! 5
8. | Receiver's Name & Mailing Address | MAHARASHTRA ENVIRO POWER LTD.
(including Phone No. and E-maif): | PLOT NO. P-56, MIDC RANJANGAON, TAL-SHIRUR, DIST-PUNE - 412220,
Landline No. +91-02138-670352, Fax No:+91-02138-870350
9. | Recaiver's authorization No - BO/RO(HQYHWMD/EIC No.PN-27617-1 5/CR/CC-9363
10. | Waste Description B Category No.
1) @T‘M‘E& Cﬁd&\ 1700 m’ or MT
2) U m? or MT
3) m?or MT
4) m'or MT
1. | Total Quantity A700 kA m’ or MT
No. of Containers Ba-é;ﬂ C,{ - Nos. & type
12. | Physical form: (solid/semi-solic/sludge/oilyfarry/slurry/iguid)
13. | Special Handling Instructions and

Additional Information - - -

Used  Hundg\nite & Nuse Mal

|

described above by proper shipping name an
and labeled, and are in all respects in pro

hereby declare that the contents of the consignment are fully and accurately
d are categorized, packed, marked

per condition for transport by road

according to applicable national government regulations.
Month Day Year
CITe T O g GRS g ]
15. | Transporter Ackno\gdadﬁgﬁam_ of
Recelpt of Wasteg/*". —. %}
fa Month Day Year
LIICS T olg [F2T o [ 1q]
o
16. | Recelver's Certification for Receipt of Hazardous and other Waste
Maharashtra Enviro Power Ltd. Stamp : Signature
Month Day Year
COPYTO:
. WHITE : GENERATOR to MPCB IV. ORANGE : TRANSPORTER'S COPY
IL YELLOW : GENERATOR'S COPY

2 RIS WL SRR AR T s &

V. LIGHT GREEN : TSDF OPERATOR to MPCB

- LR SARRL. ARLIRERISAR . wRm e . .
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_ MANIFEST FOR HA US AND OTHER WASTE
e e i Sy | e T 37
| | Tetapoon Dedtose, m.oml
2. | Sender's authentication No.. B
3. | Manifest Document No. 04639 '”“ CVIR FUWER [TT.

4. | Transporter's Name & Address

(including Phone No. & E-mall)

P-56, ,M#Qmmmndmzn__
31-Shirur, Dist-Pune.

Tal. (02138) 870351

Type of Vehicle

(Truck / Tanker / Special Vehicle)

Transporter's Registration No.

«9 "JK?‘R.‘

Vehicle Reglstration No,

Ro/ Ko (he) Hdl%mﬁ’rﬁ [2016
e MR 2 A - LYy

Receiver's Name & Mailing Address
(including Phone No. and E-mail):

MAHARASHTRA ENVIRO POWER LTD.
PLOT NO. P-56, MIDC RANJANGAON, TAL-SHIRUR, DIST-PUNE - 412220
Landline No. +91-02138-670352, Fax No:+91-02138-870360

Additional Informatiom—— =

9, | Recetver's authortzation No.: BO/RO(HQYHWMODV/EIC No.PN-27617-16/CR/CC-9363
10. | Waste Doscription ) —— Cltnlory No.
1) » 20m Lea m®or MT
Codloen Penaden AN l:*l’ e onMy
3) \ : ) u.h c | Qe % m*or MT
9 gl Con T | 500 worwr
11. | Total Quantity: e Wﬁ A_') D__:‘—-N"ﬂ - n:-‘or mT
No. of Containers: Nos. & type
12. | Physical form: (iaudfmmi-s_ondxat&a'ﬁéﬂaﬁ;tarrwuuwmquw)
13. | Special Handling Instructions and

vied Herdlose % Nuse Mk

declare that the contents of the consignment are fully and accurately
bed above by proper shipping name and are mtagortzad packed, marked
nd labeled, and are In all respects in proper condition for transport by road

rding to applicable national government regulations.

Month Day Year

L 1] o] of [ el
Month Day

L1l ol ol AR ISR R

—
.| Receiver's CnrﬂﬁcatlonRecaipt of Hazardous and other Waste
Maharashtra Enviro Power Ltd, Stamp : Signature

Month Day Year,

LT : 8
i e 4
LA 1
L I i

COPYTO:

. WHITE : GENERATOR to MPCB
I, YELLOW : GENERATOR'S COPY
lIL. PINK : To TSOF OPERATOR dulv sianed bv GENERATOR

IV. ORANGE : TRANSPORTER'S COPY
V. LIGHT GREEN ; TSDF OPERATOR to MPCB
VI. BLUE : TSDF to GENERATOR after TREATMENT & DISPOSAL
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Nl PINK + Tn TANE NPERATOR Auli elanad hi AENERATAD

MANIFEST FOR H%US AND OTHER WASTE 20Q
1, {Sender's Name & Mailing Address O'INDIA pVT, LTD, S
(including Phone No. and E-mail): 6.N0.662, Mumbal-Pyne Road
Talsgaon Dabhads, Pung-41050;
2. | Sender's authentication No.:
3. | Manifest Document No. £29851
4, | Transporter's Name & Address | P R
(including Phone No. & E-mail) P-36, ﬂ:”‘“v‘ Ranjangaonsi12229
5 | Type of Vehicle (Truck / Tiikquﬂm%e)
6. [ Transporter’'s Registration No. h_ o iz ‘ |
7. | Vehicle Registration No. MH |12 (T-6995
8. | Recaiver's Name & Malling Address MA!;{ARASHTRA EINVIR('I I’QWER’LTD.. . ‘
(including Phone No. and E-mail): PLOT NO, P-56, MIDC RANJA NGAON, TAL-SHIRUR, DIST-PUNT - 4 12220
Landline No. +31-02138-670352, Fax No:+91-02138-870350
9. | Receiver's suthorization No.: BO/RO(HQYHWMDI/EIC No PN-27617-15/CR/CC-9353
10 ! Waste Description - s Category No,
W ETp S'_h_nl&te, R JeA "y
2 Collpam perodors . Zoviy, | morMT
Y 0l _Sonked Coftow wotte] capy | morMT
4) | m’or MT
11. | Total Quantity: i Es) oM
No. of Containers: Nos, & type
12. | Physical form: (solid/semisolid/sludge/oilyltarryfslurry/liquid)
13. | Special Hancling Instructions and o 7 ond
Additional Information vse Wwul aleves 1 sk Ly
14. | Sender's Certificate = ;("'?\\ | hereby declare that the contents of the consignment are fully and accurately
i described above by proper shipping name and are cateqorized, packed, markec
[:rl TUMRSZ and labeled, and are in all respects in proper condition for transport by roac
W " Ry according to applicable national government regulations.
- .
Mornith: Day Yaar
Lo |7 T 1T 1% T Z . T t3a ]
Month Day Year
(T T 1T ¥ LETFELT Y
18. | Receiver's Certification for Receipt of Hazardous and other Waste
Maharashtra Enviro Power Ltd. Stamp : Signature
Munth Day Year
COPY TO:
Il. WHITE : GENERATOR to MPCB IV. ORANGE : TRANSPORTER'S COPY
I YELLOW ; GENERATOR'S CORY V. LIGHT GREEN : TSOF OPERATOR to MPCB

Vi ALIE . TONE ¢a RENEDATAD aflas TOCATUCAUT & NICDAC AL



'MANIFEST FOR HAZARDOUS AND OTHER WASTE

¢ .er's Name & Mailing Address
(1ieluding Phane No. and E-mall):

59 QxAuTxo NDIAPVT, LID.
8.No.662, Mumbal-Pune Road
Talegaon Dabhade, Pune-410508

39

Sender's authentication No.:

3. | Manifest Document No.

666338

Transporter's Name & Address
(Including Phone No. & E-mail)

v onsetalld loﬂtﬂ lTD
P- .'n. HIDC Ranjangaon-412220

Type of Vehicle

(Truck / Tanker / én 40¥% 0384

8. | Transporter's Registration No.

4

7. | Vehicle Raglstration No.

MHIZTE L.

MAHARASHTRA ENVIRO POWER LTD,

8. | Receiver's Name & Mailing Address
(including Phone No. end E-mail): | PLOT NO. P-56, MIDC RANJANGAON, TAL-SHIRUR, DIST-PUNE - 412220.
Landline No, +81-02138-870352, Fax No:+91-02138-870350
9. | Receiver's authorization No.: BO/RO(HQ)YHWMD/EIC No.PN-27617-16/CR/CC-9383
10. | Waste Description Elhgggry No. ]
__\_mzmeM 3ooLes | W OrMT
Y eTP Sluolge - _;gouq 3auisy | Woriy
Y ol WCJ B0 wesq | miorMT
1) BM & }N@ 2NG | mlorMT
11. | Total Quantity: RO 1 K S-ped m or MT
No. of Containers: 2. ieh Nos. & type
112, | Physical form: (solid/sami-solid/sludge/ailyrarmy/slurryfliquid)
13. | Special Handling Instfuctions and '
Additional Information )
14. | Sender’s Certificate 2 | hereby declare that the contents of the consignment are fully and accurately
prie ,,).\ described above by proper shipping name and are , packed, marked
<\land labeled, and are in all respects in proper condition for tranapon by road
i WE 'amording to applicable national government regulations.
Name & Stamp : o // Month Day  Year
== R T &1 Z] Z gl
3. | Transporter %ﬂ'
Recelpt of ,— <
Name & Stame¥ e ., o % I:Imm Day Year
o ol C Ol o 1 ZT1TZ [ET
LA
16. Ruoelver's Certification for Receipt of Hazardous and other Waste
Maharashtra Enviro Power Lid. Stamp : Signature
Month Day

l

F AT ST
‘

COPYTO:

L WHITE : GENERATOR to MPCB
Il YELLOW : GENERATOR'S COPY
fil. PINK : To TSDF OPERATOR duly signed by GENERATOR

IV. ORANGE : TRANSPORTER'S COPY
V. LIGHT GREEN : TSDF OPERATOR to MPCB
VI, BLUE : TSOF to GENERATOR after TREATMENT & DISPOSAL




WIAMININ =2 1 T Wi THAAMNWWUT MW WITIER VWWAD I

1.

Sender's Name & Mailing Addross
(including Phona Mo, and E-mail):

9591

CIKAUTX0 INDIA p
SHotsy llumbal-Pu:;T;iI;aI?

40

Sender's authentication No.:

i 906”

Manifest Document No.

,..._
e

Cz:
=y

—
e

Transporter's Mame & Address
(Iheluding Phone Na. & E-mail)

it st POWER LT),
Fgv, :u'.;_c., Ranjangaan41222¢

Type of Vehicle

(Truck / Ta nker?ﬁ}m .niu.

Transporter's Reglistration No,

Vehicle Registration No,

MU\ R 34

Receiver's Name & Mailing Addregs
(Including Phane No. and E-mail):

MAHARASHTRA ENVIRO POWER LTD,
PLOT NO. P-56, MIDC RANJANGAON, TAL-SHIRUR, DIST-PUNE - 412220,
Landline No, +91-02138-670352, Fax Na;+31-02138-870350

Additional Information

9. | Receiyer's autharization No.: BO/RO(HQ)YHWMD/EIC No.PN-27617-15/CR/CC-9363
10. | Waste Dns‘crlptlon : | [category No.
" _-.C-O-tbcm Bleele Qg | ™ °'£T
2 _ETP Al wqe o5 | ol
N gl ‘?ﬂe,wu(” Thm 0'Bro| ™M
4) m* or Vf
11. | Total Quantity Cn 12 > S —
No. of Containers: o Nos. & type
12, Physical form: (solid/sami-solid/studge/altytarry/sturryfiquid)
13. | Special Handling Instructions and ' '

| hereby declare that the contents of the consignment are fully and accurately
described above by proper shipping name and are categorized, packed, marked
and labeled, and are'in all respects in proper condition for transport by road
according to-applicable national government regulations.

Month Day Year
Lo |4 | L1 4 [ @ille TUE T4 |
' o
15. | Transporter ACknowiS GBS o]
Recelpt of Wastes/ v/ /., %
Name & Stamp : it !L 2 Month Day Year
Signature ” % S ({10 L6 14 1 T 1 t Fr el " I?’ |
1"‘\';_' ey
16. | Receiver's Certification far Receipt of Hazardous and other Waste
Maharashtra Enviro Power Ltd. Stamp * Signature
Month Day Year
| | R DR f .--.J_«,.g_&;lw:-@a;l
COPYTO:
. WHITE : GENERATOR to MPCB IV. ORANGE : TRANSPORTER'S COPY

Il. YELLOW : GENERATOR'S COPY

Ill. PINK : To TSDF OPERATOR duly signed by GENERATOR

V. LIGHT GREEN : TSDF OPERATOR ta mece
V. BLUE : TSDF to GENERATOR after TREATMENT & DISPOSAL
Vil. GREY : TSDF to 6PCB in case GENERATOR s In another state.
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TEST CERTIFICATE
Report No; GESEC/2019-20/09/ Date of Report 27/09/2019
Client Nameand Address: Date of Sampling 21/09/2019
M/s. Cikautxo Indla Pvt. Ltd. Start Date of Analysis 22/09/2019
S. No. 662, Talegoan Dabhade, End Date of Analysis 27/09/2019
Tal- Maval, Dist- Pune. Sample Location Non IBR Boiler Chimney(Nylon)
Sample Details Stack
Time of Sampling 13:35
Sample Collected By | Green Envirosafe Engineers & Consultant Pvt. Ltd, Pune
Source Emission Analysis Report
Sr. Limits As Per
No. Parameter Result Unit(s) MPCB Consent
1. | Material of Stack M.S
2. | Stack Height 15 M.
3. | Type of Stack Round
4. | Sampling Duration 30 Min.
5. | Flue Gas Temperature 412 °K
6. | Differential Pressure 39 mmwG
8. | Dimensions of Stack 0.45 Mtr.
9. | Stack Area 0.1589 Mm?
10. | Gas Volume 3150.80 NM?/Hr
11. | Particulate Matter 45.1 mg/Nm? $ 150
12. | Sulphur Dioxide (S03) 19.6 mg/NM? NS
13. | Sulphur Dioxide (SO3) 1.48 Kg/day ' £ 186
14. | Oxide of Nitrogen (NOy) 15.2 mg/NMm? 50
15. | Ammonia (NH) BDL " pg/M? N.S
16. | Acid Mist BOL mg/NM? 50
Remark(s):
» All above results are well within MPCB Limit.
»  N.S.: - Not Specified
» BOL - Below Detectable Limit.
ANALYZED BY- AUTHORIZED SIGNATORY-
Terms and conditions

Ihe report i refler only to the sample tested snd not applies to the bulk.

The rerults shawn in this test report may differ based on various factors inckading temperature, humidity, pressure, retention Uma sic

The test report eannot be reproduced whnwarhmmm.h-mdhrmumorwmwwm:mmnmﬁdm.mm

Samples will be retaine d for a pariod of seven (7) days after complation of analysis. Longer retention pariods can be arranged, on request of the customar.

\Wae sirictly malotain the confidentiulity of Al tast resull of sample(s) collected by us/ supplied by customer and not revel o third party unigss required by the statutary or

legal requiremant.
MokF aparoved Lab by Gawe. of india. From date. 09/02/2017 1o 08/02/2022.
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Customer Name  Cikautxo India Pvt. Itd G D ENG,NEERING

Address : Talegaon Pune.

System Supplied - Scrubbing
Contact Person - Mr Selva

- - ROUTINE SERVICE REPORT

System Supplied : Cyclone with Scrubber arrangements

A x

épecific parameters : Dust Control Filtration Arrangements

~ SERVICEDETAILS

System was cleaned wrt filters dust deposits on filter beds 2 nos

Cyclone hammering dust removal ,

 Rotary Valve servicing wrt dust

REMARKS / FEEDBACK

Remarks:
As per guidelines all cleaned

Name : Mahégh, \ '
<32 ¥
Email: projects.limmicrosystéms@ymail.com

Signature: Date: 21.04.2019 Place: Pune




i3 TEST REPORT

FURNACE OIL (MV2) _
Tast Raport No. BEWBF(FY1 11200512 Dare Dec 19, 2017
Issuad o CIM BEWREE Outa of Bampling {by afent] Dwec 18, 2017 ;
Source of Sample Bawros Inslofaton Sample Recoived On Dac 19, 2017 .
Tank No. 11 Sample Analysed on Dec 19, 2017
Nama of Territory Mumbai Retaldl Tarttory Supply Location Sowres Inatallation
Batoh Na. FOIRPLTRPCSENN 140 Dein onind THKNCS 30y 4m0
Typa of Bampla . patch Formation (Fuals) Stack rapresentad (Lire) 3904000
TEST METHOD  Raquiremapis.as Per - .
S, No. . Charactaristics 1S:1440 1 1"‘3%';{;7 Test f!uoll X
Ty MBUAL ' i '

P a0 Y g5

@ the tanepla tesied DAL b B byt
ol gt it i wramen comanor of the Wbormey ' s <
J «nmuumdhvﬂm-ﬁuwdm

mepn,&mdm Printeg oni Dee 37 7017 3.20AM :
_ ! (mpumm hmmd slectronically snd fo valid wlumd




HINDUSTAN PETRCDEOM CORPORATION LIMITED

(A Gavernmant ol Inia Enierprisa)

QUALITY CONTROL LABORATORY

SEWREE-!I TERMINAL
BPT-ROAD , OPP. SEWREE RLY STATION. SEWREE

MUMBAI 400015

44

Test Report No BFTMA247
Date of Sample Drawn (2/04/19
Date of Sample Recerpl 03/04/19
Date of Sarpla Testing 03/04/10
Dale of Repot ©03/04/19
Dale of Printing © D30/19
JDE Sampla Number : 832036
Batch No

Specifications
Min Max Result Value
T T oark DARK T oanx
954 3000
956 3000
956.3000
: 50,3000
68 7a
125.0 120.0 70 6
100 30
.00 224
1 12
25 04

TEST REPORT
Product : HP FUEL (FURNACE OIL)
Customer / Supptier | SEWREE Il TML
Branch Plant
Source of Sample o TK203
Tenk Mo ¢ TK203
Qty of Sample/ '3 LTR. TOP, MIDDLE, BOTTOM
Density/Type of Sample
{g ¢ Evnt/ Actvty Tank Sample
~ .caipt/Despatch Mode RECEIPT FROM HPFR IN TK 203
_ample Brawn by JKGIRBB
o )
ot
Test Line Characteristics Units Test Mathod
Number e
1 APPEARANCE ~h - T suAL
2 RELATIVE DENSITY {5/15°C -TOP 15 1448 P 16
3 RELATIVE DENSITYA5/15"C-MICOLE 15 1448 P2 16
] RELATIVE DENSITY 1515 C-BOT TOM 1S 1448 P 16
5 RELATIVE DEMSITY 15/15 °C 15 1448 P: 1B
8 FLASH POIMT » PMCC k(1 15 1448 P21
' KINEMATIC VISCOSITY § 50" C 51 1S 1448 P 25
8 WATER CONTENT % Vol IS 1448 P 40
o SULPHUR TOTAL % Masa ASTM D 4204
w0 POUR POINT e 1S 1448 P:10
11 SEDIMENT N % Mass o IS 1448 P30
Remarks: Teh

001, Sampia meets 15:1583:1982 (Reaffomed 2004) specllicaton in ol above lest parameters

Notes :

3) This test report shall not be used in an

S

1) The sample is drawn by clienl and results relate to sample tested
2) The test report shall not be reproduced excep! in full without prior wrilten approval of the Lab Incharga

y advertising media o as evidence in the Court of Law witheut prior weitten consant of Laboralory

4) Test results reported are valid al the time of lesting

5) This is a system generated tast report and hence doas not require signalure

Testad By : 30068150

BAMANE NANDKISHOR D

Reviewed and Approved By @ 30068150

BAMANE MANDKISHOR D

Qrannad i Cam

Qranner
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cikaurxo EXHIBGG. .- oveern

INUIA

Date: 25.9.20
DY PRl
To, Recgived en ligﬁﬁ

The Sub Regional Officer Maharashtra

Pollution Control Board,
Third Floor, Jog Centre, Mumbai Pune Read, Glpsk
Wakdewadi, Shivajinagar, Pune — 411003 R. & M P.C.B Pune

Reference; Letter dated 18,09.20 submitted to MPCB

Subject: Compliance report as per visit remarks on September 16, 2020

Dear 8lr,

This is with reference to the above mentioned subject, we would like to inform you that the status
of the same as under:

1. We have steam boilers (2 nos, one is Iin standby) for vulcanization process and the fuel used
s furnace oil. For air pollution control, we have provided dust collection system followed by
dry scrubber to the boiler and also provided stack of 30 Maters height to the boller. We are
sincerely operating the air pollution control system continuously & also regularly carrying out
self-monitoring the stack emission. Also we are take following action on that.

S.8. Dry type scrubber filter's cleaning schedule revised from monthly to every 15 days. -
Done from 5™ may 20

We are cleaning filter's and sending the carbon black to MEPL every two months Done.

We will modify Dust Collector with Dust Removal Arrangement with two numbers Sonic Horns
and one number rotary actuator. 27" Nov 20

We change boiler burner flame tube on 20" Sep 20 done

Burner fuel and air ratio frequency are set by third party using analyzer, The schedule has
been revised from yearly to Every six-month frequency done from March 20. & 21Sep-20
Boiler internal tube's cleaning carryout every month instead of six months from January 2020.
Qutside premises and stack area, cleaning daily basis instead of weekly from December,2019

mo o®m »

@m

2. The location of our Industry as well as property of Mr, Hasabnis is adjacent to Mumbal- Pune old
highway & there is heavy traffic movement of vehicles daily on this road. Vehicle qmtaslon can also be
another source of dust emissions,

3. We are already doing intensive tree plantation towards the compound wall adjacent to Mr. Hasabnis
and increase more tree plantation in this year. We are putting our sincere efforts for opérating the pollution
control system & not causing any nuisance in the surrounding area.

Clkautxo India Private Limited

Survey Number 662, Old Pune - Mumbai Highway, Talegaon Dabhade, Taluka Maval,
District Pune-410 506, Maharastra, India. Phone: 0091-2114-660100;
Fax: 0081-2114-660115 website: www.cikautxo.in  CIN: U25199PN2011PTC138415


http://www,cikautxo.in
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We hereby request you to kindly take a note of the above mentioned points and absolve us from
any further legal actions since we are taking enough measures to complete compliance procedures
as suggested during your visit to our premises on the aforesaid date.

Kindly acknowledge the receipt of the same
Thanking You.

Yours Faithfully,

For Cikautxo Indla Private Limited

;Fgu#
Mikel Mendibg—mm =" —

Chief Executive Officer & Authorized Signatory

Encl: Nil
Copy for information & necessary action to

S.R.0, Pune | & |I, Maharashtra Pollution Control Board, Pune



| ¢ M ERHEAT ENGINEERING

£ S. No.48, HNOY 1, Charwadwasti, Wadgaon Budruk, Pune-411044.
: E-mail ; superheatengg2014@gmail.com Mob. : 9371191902, 720874
per

v

Busomer « Report Date : 2.0 | ¢§ fi-gReport No Hs ] 3| 202°@
AKCU-&SO N HI’(P) dd No.ofDays: @) _ | Engineer Name:
':—rdwqgam InTime:  (\30 HW')G?/‘CQ'"’ AN
Out Time : 6 v 00 |Typelo Call : E&CIAMG_!BR Down / Other

Contact Person: i1 An@n@ [ MY \(inay Burner Make & Model : - [RC-118'F0
ConactNo.:  ~——  EMai: Uﬁ .| Fuel: HSOADO/FOLPGING

-

oeM Lot (Lol Application  Tank/PCO/BollortOther i 20 | E/1" Nozzle : 1 st : 2nd :

m‘"m‘F'wWLBLQW M(C} A 'ﬁffﬁtjdgg @ﬂﬂi)?ﬁ\
| Ao repeded —fo blEeF Fwbe ChHerge:

intel Pressure at Burner : Seq. Controller : Servomotor Model :

[rctonTaen: Friibed +AE e @edor level of Bol ley

dhe bother wpetesr Ilcvel 15 IonT.
_ Affor fon @ hecl 7S %ca{%( o hocted
oleqern Qo & dcve \7
80! b/@ﬁfzf-@},‘e@g@%” bt peectlo
we gemore_—the hend Cide s homror. Donett

1< -\;/Q' 4000 - Sowemdyest +he Leve! L Sk
H &

Service Call Status : Completed/Pending / Awalted For

Sebm=pairmants : ompl
Rnr(ﬂrfﬂ&"ﬁ ICPC@) @ﬂyr‘—”(_q

R scrico ol charges

Service Call Charges | N-( mPp .
< 7

Expenses

Total

“Service Call Charges must be pald of complation
or as per WO. - .
Made of Psymant may ba cashier cheque on us

{}\I; \ Service Invoice will be sent to you saparately.
8 9 For mors Information or clerificalion CONSUR service Manager
@ mmmdmmnw:mﬂ.m

Lustomaer Signaturey

NAME : SUPERHEAT ENGINEERING
o Bank : UNION BANK OF INDIA, {Poud Road)

For SUPERHEAT ENGINEERING Name, Designation & Cell No. FSC - UBINOSASA88  Avc. ; 438401010036461
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¥ 2109 \20720
Ol pocacire 15 cef 20 Ky lem'™

30 <50 200 oo L3 XS Fo 19¢ &
SO €20 270 W5 Yo fers 5O 206«
fo Czo Blo e 5 (0L, B 2272.
Y0 610 BS'S gyg gz 10§ PO 280F
¥0 ¢s© 3g.< Eoo Foo o0k S0 255 g
00  £70 B30 £90 &6 Mg &o 240 ¢
Done the e ( PRL @y ffff%j.

e
j@ﬂ(ﬂ’ﬂjg,f‘ (f{jr :

N=22
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cikautxo

INDIA

Date: 18.9.20

To,

The Sub Regional Officer Maharashtra
Pollution Control Board,

Third Floor, Jog Centre, Mumbal Pune Road,
Wakdewad|, Shivajinagar, Pune —411003

Kind Attention: Mr. J. Sangewar

Subject: Compliance report as per visit remarks on September 16, 2020

Dear Sir,

This is with reference to the above mentioned subject, we would like to inform you that the status
of the same as under:

1. Wae have steam boilers (2 nos, one is in standby) for vulcanization process and the fuel used
Is furnace oil. For air pollution control, we have provided dust collection system followed by
dry scrubber to the boiler and also provided stack of 30 Meters height to the boller. We are
sincerely operating the air pollution control system continuously & also regularly carrying out
self-monitoring the stack emission. Also we are take following action on that.

S.8. Dry type scrubber filter's cleaning schedule revised from monthly to every 15 days. -
Done from 5™ may 20

We are cleaning filter's and sending the carbon black to MEPL every two months Done.

We will modify Dust Collector with Dust Removal Arrangement with two numbers Sonic Homns
and one number rotary actuator. 27" Nov 20

We are going to change boller burner flame tube 20™ Sep 20

Burner fuel and air ratio frequency are set by third party using analyzer. The schadule has
been revised from yearly to Every six-month frequency from March 20.

Boller internal tube’s cleaning carryout every month instead of six months from January 2020.
Outside premises and stack area, cleaning daily basis instead of weekly from December,2019

mo ow »

@am

2. The location of our industry as well as property of Mr. Hasabnis is adjacent to Mumbal- Pune old
highway & there is heavy lraffic movement of vehicles daily on this road. Vehicle emission can also be

another source of dust emissions.

3 We are alrudy dolng Intensive tree plnntanon towards the compound wall ad;aconl to Mr. Hmbm

contrul syatem & not causlng angOIkuuuo mgﬁmummm

, Suryey Number 662, Old Pune - Mumbai Highway, Talegaon Dabhade,
uka Maval, District Pune - 410 506, Maharashtra, India
Phone: 0091-2114-660100; Fax: 0091-2114-660115
absite:www.cikautxa.in CIN: U25199PN2011PTC138415
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We hereby request you to kindly take a note of the above mentioned points and absolve us from
any further legal actions since we are taking enough measures to complete compliance procedures
as suggested during your visit to our premises on the aforesaid date.

Kindly acknowledge the receipt of the same
Thanking You,

Yours Faithfully,
For Cikautxo India Private Limited
K-8

Enci: Nil
Copy for information & necessary action to:

S.R.0., Pune | & Il, Maharashtra Pollution Control Board, Pune
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()
cikauTxo M'_STM PROPOSAL
Date:14/08/2020
Invesment No.: 4
Plant: ~ Té-India
Analytical purpase: EX6E )
Cost center:
APPLICANT RESP,: [ Vinay Mishra |
Description (h turs 48 dracws men) [ Scrubber system upgradation
Rationale: 1 mmmwmwhnnmw.__mmmm:
Included in Management Plan: [x]  Level of Investment: ]
Date of order:
End date! 15/10/2020|  Stort date: [ 14/05/2020 |
ECONOMIC DATA
CONCEPT SUPPLIER Value
Deseription ] s | Name Budget In & po
1 Sonie horn arrangements for filter cleaning, .
1 |200 NB rotary sirlock vaive, with enviconmental| Nos | 163000 1 6.D. Engineering 165000 1988
testing
Tﬂd_l 145000 1988
OBSERVATIONS: Date: [14/0572020 |
|Prep by Purchase ‘;/X Plant Manager LL . Managing Director
B f : \ \ :
o gﬂ@“\ / k\h I :
(Vinay) ( nawne) ( i) {M- kel MandtbtJ
N5 iy o

L= & 0
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SUPERHEAT ENGINEERING

S.NO48 H.NO 5/101 WADGAON BUDRUK

PUNE-411041

Email: - superheatengg2014@gmail.com
9371191902/7208740946

PERFOMA - INVOICE

52

M/S - CIKAUTXO INDIA LTD

S,no 662, Pune ~-Mumbai Road
Talegaon Dabhade 410 506, Pune

|

Date - 20/08/2020

Performa Invoice Nu - HS /557

Mr - Vinay Kumar Mishra sir

Mobile nu - + 91 2114660100

Sr. DESCRIPTON HSN QTY [ AMOUNT
No CODE
Burner Flame Tube ! . :I
Ol | Modet - Flame tube G-50/2 | 84169008 W 01 | 3050080 |
Make ~ Weishaupt \ N
70.500.00
6345.00
SGST 6345.00
9%
TOTAL | 83190.00
* QST NO : 27ACRFS0840D 123 o B
* PAN NO - ACRFS0840D
* NAME-SUPERHEAT ENGINEERING Mr.Gunshyam Lohkare
* BANK- UNION BANK OF INDIA , , .
* [FSC-UBINDS549886 Receiver’s Slgnature Supcrhcat En'gl'netmg'
* A/C- 498801010036468



mailto:14@gmniJ.com

d SUPOAHEAT ENGINEERING
S. No.48, H. No. 5101, Charwadwasti, Wadgaon Budruk, Pune-411041.
(S'Uper - E-mall : superheatengg2014@gmall.com Mob. : 9371191902, 7208740946

§ SERVICE REPORT

Customer . Report Date : 19 (03 |d ¢Beport No: {8 [ 2 /202G
Mis - ¢ 1keecetxp T No. of Days : i_-]__! Engineer Na::: ;
(B Ctdt* InTime ! [/ 00 WJW’WSQM‘
OutTime: & 00 [ Typeto Call : E&C/AMC /BR Down / Othen
Contact Person ;Y g Tim'f' TS hve Sir. Bumer Make & Model : 093" ST IZ
ContactNo.: «— EMdl:  — Fusl : HSDILDOIFOLPGING Fp>
OEM Bosch (7 0kep Appiication : TankiPCO/Boler/Other. S1QPM Nozzle : 1st:  ~—  2nd ™

Obsarvations & Findings : f~fs€ @R (M¥/ 15119 . Beeorror 7 rvAT conchi,
““ond Fleme s Dot qentarg - R

MﬂonTaken:'?C/Cl’e:j’cEZS? d?ﬂ]ﬂfff!'y Lﬁ"ﬁ-’i??“f’aﬁ?’d"r‘r’)@ Cp,r;)cfuhg.

Leed fuel AV Bax OL (o, (& Sttomp e

8c 450 262 25 80 g4 (00 2of 417

50 910 350 %35 58 2 49 2(£ \Jo°le

66 550 250 €2 53 /9 95 224 41°fc

Fe Qa0 36260 48 124 35 249 Go /s

8 f30 895 F0 38 3 88 243  Joor

96 650 430 F0 3L 135 (08 252 /%

0C  ¢#0 480 80 36738 148 26c  Faor

SEE Comments : ' Service Call Status : Completsd/Pending / Awaitad For
pis 7pairect e Camdieetra) Aone. S we Set~The
wme Cerntrafreech.

| Customer Comments : Service Call Charges
Service Call Charges ﬁj Py PO
Expenses j

Tolal

Service Call Charges must be paid of complation
or as per WO,
Mode of Payment may be cashier cheque on us

N, iz
T
N [ Sarvice Involce will be sent to you separately.
W %W For more Information of clerification consull service manager
A D ) you can mall your query at superheatengg2014@gmall.com

NAME : SUPERHEAT ENGINEERING
Bank : UNION BANK OF INDIA, (Poud Road)

Customer Signature

intel Pressure at Bumer : [ g  Seq. Controller : & £7 708 Servomotor Model - 848 (O 47

Far SUPERHEAT ENGINEERING  Name, Designation & Cell No. | rsc: uaios4ssss _ Al : 48801010006481
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Recognised by Ministry of Environmant, Forest & Glimate Change {WoEF ] Govt. ol india and ISOAEC 17025:2008 (NABL), 1SO 3001 2045 and OHSAS 143013007 Cartified Sompany
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1 b s el St e s

TEST CERTIFICATE -
Report No: GESEC/2020-21/05/20 | pateofReport ] 050672020 |
Client Name and Address: rLIIJim: of Sampling W F_ 30/05!ﬁ020 T
M/s. Cikautxo India Pvt. Ltd. | Start Date of Analysis ] 31/05/2020
S. No. 662, TalegoanDabhade, End Date of Analysls | 05/06/2020 _
Tal- Maval, Dist- Pune. Sample Location IBR Boller Chimney (Nylon)
| Sample Details . Stack
Time of Sampling _____ 1205 Loy
Sample Collected By Shiok Cansultancy Services o e s §
Source Emlsslon Analysis Report
;:' B Parameter Result Unit(s) ;21:2562:1 :::lt
1. | Material of Stack M.S = '
2. | Stack Herght 30 Mrr, ]
8 .Type of Stack Tﬁ'ﬁezold ki _____ i
4. | Sampling Duration 30 Min.
5. | Flue Gas Termparature a18 )
i 6. | Differential Pressure 17 mmweG &
7. | Velocity : 5.06 Nl _:__—I:Aé_j "_ﬁ
|8 | Dimensions of Stack ) 125 Mtr. 4
9. | Stack Area 1.2265 M’ n
10. | Gas Volume 15035.64 NM*/Hr B
L1 | particulate Matter 89.7 mg/NM' <150
|12 | sulphur Dioxide (S0,) 1348 mg/NM? NS
13. | Sulphur Dioxide (S0,) 515 day | s
14. | Oxide of Nitrogen (NO,) 35,2 mg/Nm? s ]
| _15. | Ammonia (NH;) BDL pg/M N.S
16. | Acid Mist 19 mg/NM® | 50 L
Remark(s):
»  All above results are well within MPCB Limit.
¥ N.S.: - Not Specified
» BDL - Below Detectabla Limit. /‘m}?
ANALYZED BY- ; C{S‘
‘&)
- n

Tarmi and conditions

Tha repart I radar enly to the wample tested and not apolies Lo the bulk,
The rasuits shown iy this enst repart may differ baved on vorlous factan inchadng temperature, himidity,: prassura, thtnntin tme et
The tant righurt canmt by reproducad whally or In Bart and rlnnot b sl for peamnotlonal nr publicty purpose ithnut tha written cancent of labacatory, GESEC

Sarnptles will be retainad for a perind of sa'em [7] days wher comphet

W straily 1he

L e e el

"~ t? Qmww*

of,

bytia. t ongrer

fewn perlods can be areanged, on revuest of the custamer
Ll Wy of afl veot roctult o samplety) colecrad by us/ wppbed ty camtomar 3nd not reeel 1 (hind pacty nleny reguired by thi Vot tory o
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8¢ 4 1EY¥1y Teaz2T BOILEr SRIPETION ECIiER INSPETICS BOLLEF FUED MATER TANE LEVAL MAINTAR 4 B0 7 u! 1.3 L IR/ I0FE Fiaizt

e 19825 TeRz:Y BITLEF FIKIm. STOPED & TERM PPLESURE FEPOVE SOILEN VLIEING STGPET o FTLAM PRFENONT b BOILEF FIRING  STORED & STEAM MRELSURE Fouove 3 W0 N F/SEITO2R Fimist

ok 18520 TeeTes oM SATER TRER LEVAD Lo 32 ATEF TANE LEVRL Llw I SATTD PONP START TAME LEVAL MATIAN PRI = 02/00/2021 Fimizt

CoF 18%20 Wa2% EEST WATER CENMICAL TREATMEMAT FEST BATER OBMITAL TREATWERAY SEST ESTLE CEMITAL TREATMERAT & USE TO ARIEN Chis Y. vy AZAAIZ8TC Finizd

oG 18917 740243 WTLOM CHILLER i COOLIEG TOWER TANK SOFT MATER LIVA SYLOW CBILLER o COGLISG TOMES TAMM SOFT #TLIS OMJLLER ( (OOLIDG TOWER TRMN SOFT EATER PBE  2.4) .60 QORI RIN Finist

Com 18914 Geneal B2 BOILER | FUSBER LINC SOPFT MATER TANE LEVAL LOW BOLLES & PUDBER LIiST 30T WATER TAKK LE¥ BOILLF | MUBBEN LINE SOFYT WATER POHP START TAMK iE  1.2% 6.8 0208/ 1020 Finisd

a3 185Z] Gomerzl Wo WASE KOCK WATER TASX LEVAL LOW WAZH BOOM WATEE TARE LOVAL LOW EASH WOOM WATER PUMP START TAME LEVAL MAINTAH 0.3} g.0e 0270812626 Finis?

10020 SINCR SINRD COx 18 TeoIY BOILER OIL STAIRDR CLEAGTMC NOPE DOME BOILER OIL STAINER CLEANING woRE OONE SaILOk OIL STAINDR CLEANING WOPE DOME “l  E.w C2/G8/2000 Fleis)
oo 18525 W27 BOILED BSES ASSDMILLET CLEASING wORKAKD FIRING CON SOILEN SUKIR ASSTMELLE] CLOAMING WOPKAND SOILEX SUSEF ASSERSILEY CLEASING WORKAND FiRisg ~= % e SAf0A/T0I0 Flain

coh 20534 e Baller tobe cleening ., scrobber cliearios #nd cerde biiies tube clessing . scrubtec Sleaning Dollel tode clesning , scywbbw: cleening and carbs 6.0 .80 Qi0E M0 Piois

% 18374 Gemwral $o BOTLES WNHER CILFIPEASD STORASE TAOMOTOR CLANCE W BOILEF MESA CILFIFEANT STORACT TAMGMOTD BOILEF MANEF OILPIPEAND STORACK TAMGEMG: CLAMOE B 9. % 9 &2 QZrER 2028 Fisisi

st ] 199" Geoerzl Wo POWEF FALLURE 0C CAMEE OVER FONER FAILURZ S CHASGY WER PONER FALLORE (6 CHANGE GVER S. 0} .09 G2/987.0E0 Femim

00 ¥ BEDIALY DA OOF [ LV RS 1Y MILL BT 0 EATTY JFACKGE CROBLEM Hinl w0 O MATER LEAMACL reoeLad Moo e ) BATER JFXEASE PROBLEM 20 PUTR: SLAMD kL b ool P CriuRI IO Timis
XN 12929 (82376 LIME | NTD W FROBLEM e 3 NYL PORF PROALES Lim i AL PARF PROMCIDM 30 PUEP REFLETED OB Trm ol v b QriGRsToN Finis

&= 3 (LRI Y {54 VS ARC ¥ TROLLD -REASING wORZ Vi OARD Ve TROLLY SIEASIm. eXY ¥L AND VO TROLLY GPEASING MCEX (IR 1.0 PE B}ERIT00 Fimus

1 Las3d Teadds SOILER PU GiL  WUTER LEAKAGE BOTLEF #U GjL MOTER LEARALE BulLFF FO UIL WOTER LEAAME 3O GLAMD REFLLCEL B0 0 X S.6 GE/ORFTEZY Fielsx
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Dpazat  Mame  S:p  Past Saciliey Breakdows Srealdown Caness Aerian Bouts ficpe [xpectad D Impul Gate Sity
19065 FReeAR Klsd C28 17329 eyt NYLOW iie COMP { CAlllfR CICLISG TOWER CTODPED HTLOE Alh TTMP b CHILLES COOLIMG TOWES S NTI0H AlS —oeb CulLLER COOLIMG TOWER STOPRED E5 gooo 300002090 Fiaush
{7 48521 "8BIEC toiies (uDe cleaning . sciudbe:r Clesnimg ond carts bosler fute cleaaing . scidmer clsaning 200 0o 602020 Fiossh
b | VA2 OTER22T BCILER & OFL STDRACL TANN LEYAL '(8fTR BCILFR GADG ASILEM F Uil STUMACE TAN® LEVAL [7RIT3 8 B0ILER § u0L STURAGE TAME SEVAL LCpamhn BUILER AL 5 5 T I2FCYFI64% Fimish
i 11328 18017 BOILER INSPETION S21LEP [NSPETION BCILER Fiio WATER TANK LEVAL MAINTAK ALC PEED WATE . 33 1 ] 126173020 riaisa
= ] 17136 8T BOLLER sEUTDON SOILEM SHUTTOM BOILER $I1RIMC STOFPED, STEMM TNELSSE AELICL FLED  £.¥Y oo 1276112025 Finegh
e 1112) Témass SOILIK SCITHER T 2 3FM BOSLER SOFTEER TH 21.57Mw BOILER SOFTHER FEGERATION COMALET TH 2,578 4 S8 £ 2t ¢ oo 1278%/2020 riniss
Cx 17024 TRV KYLON SGiTRER ¥w 3. 0FPm EYLONM SOFTHCE TH3_08PM HTLGH SOFTNER RCLANTION COMPLET TW © 46PW & 9 5 0.00 /9172920 Fimusn
€ 1133] THD2I7E WEST MATER TREATMENT § WAL GARGEN EEST WATER TEEADMENT & USE GARLES SIST BATER § BCT# TREATMENT 4 USE GARDEN CARS FIT  ..8: 0 oo 137012020 Fintsh
T 17327 78093 NYLON CHILIER o COOLING TOWER TANA LEVAL LOW NELGN CHILLEY § COOLING TOMDR TANK LIVAL NYLOW CHILLES 4 COOLING TOMES SEFTMATER FUMP START L0 o0 Do £2707/2920 Fipian
'} 17338 Ganacal Mo SOILER & RURSFR LIND SOIT WATER TAMK LEVAL oW SOILER & AUSBMA LINE S077 BATER TAsN LEV SDILER 4 AUASES LINE SOTT WATIA PUMP START TANE LE  (.%% g 0¢ 1300072026 Finish
i (TN Geseral o WASH ROGH WATTR TAMS LOVAL LowW MASH ROCHW WATIR TANE LEVAL Low RASH BOCW WATER MMPF START TANN 1FvAl MalwTas B & ©o00 Vs3T50 Flugsn
1600s SINGHA SaN] CTon isdyr WIT But.ei dell wellkd ldvBwl mainigar Boiler aofl vale: Lbvew] me.nls.: Soile: 300t waler levew! maAlelain serd gome S T 12/07 1502 Fraust
L 16207 EGI3T Sollel ares oRSECVALion wori done boiler dres observaiion <ol aute toiler ares obsmrvalion work dcie 300 s.ow 125012826 Finisn
T B0Z '.‘5.1121! toiwr foit 3torage Lank level D7%m Luler fo:l storage Lani jevel | ot bries (o0l 3tsrage tank jevel |75m v.it e 1270043020 Finssn
b ] LbBQL TE8233 Nylen caller 208t water ievel maintain Hyled clliler soft water level saiptz_s  Sylon Cliier s2ft wolen lavel maintais worl Mne T 1200272006 Fisish
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= S EN181 Vi CREASINC WOKN Vi CRLASING W3SE VI OLMEARING ks JONE LB Sw VI/CT12016 Finisn
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T DOA 1T/08/2020  13:54
Operat e =P Fact Facaiicy Brwakdows Breakdows Ciumas Action Bours Stope Dxpacted D Isput Date Bite.

1900y PAMAR KISH CUR 15289 @@ PRCISAS PREOBLON § tos boiler ssmual passisg wort, 7 toe § Tos boller amncal pewstag work, 2 tom Uoiler sta 1 ® 0.0 i2/%/297C Finish

CoR 16790 chliod Pressur prables 5 ton boller snnoal passing =orf, 5 ton bellar ammusl passisg wock. 7 ton boiler sta (.08 0.0 FLLRAITRR0 Mmsh

(=} L6752 40217 BOILER [NSPETION BOILER [NSFITIN EJTLER FEED TANE BATER LEVAL MAINTRM fOIL PMP A1 1 17 .00 I2/OEFIRID finish

cor 1ATLe "edI4e NYLOS SOfTNER TH2 _Gitm wrlos SOFTHER TH 1.3P®W ETLON SOTTHER BECEMATION COMPLIT TH 0. SPM £ SEG S 0.5¢ 0.0 1275877820 Fialsh
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oW 14303 seGad ¢ oone P o oone P = doos 16 . 1278673070 Trmish

ce Ee 304 82029 P ® con= P & dofc p a dare 1 0o I2/ESIC0 Findsh
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Dats:  17/05/2020 13:55

Upmzat Mams $Cop  Part Taciliky

bmas  Stops Expectad U Isput Dats Sits.

—
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. BOTUNEl cleaning boiler Lube clessing , scrubber clesning and carpe

t.08 2 U3/95/2040 Finisa




610

WS - racts last: fefault, Cevee, Aclica

-59

TE DA 1T/08/2020 1354
ezat ] ey Part Faciiity Breakoiown Brsardcwn Caowed Actiom Sours Sisgs Espestas D Ilopot Daza LDte

IH00Y PANAR €1%H FLL P boliEr tubr clesning ., sciuter Cleanung and catbo baiier tobe cleanisg | scrubbeer <lednicy rotler lube . jesnlng serogber cledning esd cazhe B.00 v .00 @2/0272870 Piowsh

10DE} RAKE alTEWM JO% LMY el M mOsE P M CORE B8 oDost .00 v GG I viminh

=1} 1367 el 7 H DL P - P oW DOGE ALSO ALL WEATR CHECAED , WATER Fonr CUBSEL 1X0.60 5.00 BEAMITRIS Finash

a8 13674 =030 7 A DONE [l s P w DCME A5G ALL ZCATER CORRDET CRITEEL WRTIRE #J 138 W c.00 3201/ 30230 Finlah

R 134 SEO4C CUTTEA ®/C FRORLEN CNT NG 80T FRPDR SELIVEE PEESUE TPM RAED COVLR AUSHESE CUTRE CT ol 2 SN - RIISLFIVL0 Timizn
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EXHIBIT-D
Date! 10.11.20

To,

The Sub Regional Officer Maharashtra
Pollution Control Board,

Third Floor, Jog Centre, Mumbal Pune Road,
Wakdewadi, Shivajinagar, Pune — 411003

Reference: Letter dated 25.09.20 submitted to MPCB

Subject: Compliance report as per visit remarks on September 16, 2020

Dear Sir,

This is with reference to the above mentioned subject, we would like to inform you that the status
of the same as under:

1. We have steam boilers (2 nos, one is in standby) for vulcanization process and the fuel used
is furnace oll. For air pollution control, we have provided dust collection system followed by
dry scrubber to the boiler and also provided stack of 30 Meters height to the boller. We are
sincerely operating the air pollution control system continuously & also regularly earrying out
self-monitoring the stack emission. Also we are take following action on that.

A. S.5. Dry type scrubber filter's cleaning schedule revised from monthly to every 15 days. -

Done from 5" may 20
B. We are cleaning filter's and sending the carbon black to MEPL every two months Done.

C. We will modify Dust Collector with Dust Removal Arrangement with two numbars Sonic Horns
and one number rotary actuator. 27* Oct 20 —done

Acoustic cleaning Is a maintenance method used to remove the buildup of material on surfaces.
Acoustic cleaning apparatus, usually built into the material-handling equipment; works by
generating powerful sound waves which shake particulates loose from surfaces, reducing the
need for manual cleaning. And acoustic cleaner will create a series of very rapid and powerful
sound induced pressure fluctuations which are then transmitted into the solid particles of ash,
dust, granules or powder. This causes them to move at differing speeds and de « bond from
adjoining particles and the surface that they are adhering to. Once they have been separated then
the material will fall off due to gravity or it will be carried away by the process gas or air stream.
operation the Sonic generators aré operated on compressed air and controlled by means ofa
solenoid valve and a microprocessor based control system. The normal Isolation cycle is 10-12

seconds after regular interval, depending on site situation.

‘wcelvod on Dt..fax;ﬁ.z 20 IR
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Survey Number 662, Old Pune - Mumbai Highway, Talegaon Dabhade, Taluka MavaI:
District Pune-410 508, Maharastra, India. Phone: 0091-2114-660100;
Fax: 0091-2114-660115 website: www.cikautio.in CIN; U25199PN2011PTC138415
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Typewritten text
EXHIBIT-D


0. We change boller bumer flame tube on 20* Sep 20 done

E. Burner fuel and air ratio frequency are set by third parly using analyzer. The schedule has
been revised from yearly to Every six-month frequency done from March 20. & 2 18ep-20 Done

F. Boiler internal tube's cleaning carryout every month instead of six months from January 2020.
Done

G. OQutside premises and stack area, cleaning daily basis instead of weekly from December,2019
Done

We hereby request you to kindly take a note of the above mentioned points and absolve us from
any further legal actions since we are taking enough measures to complete compliance procedures
as suggested during your visit to our premises on the aforesaid date.

Kindly acknowledge the receipt of the same.
Thanking You,

Yours Faithfully,
For Clkgmxo India Private Limited
A

Jahhbvi Yadav
System Responsible

Encl. Nil
Copy for information & necessary action to:

S.R.0., Pune | & Il, Maharashtra Pollution Control Board, Pune
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Lab Approved by MoEF, New Delhl. (08-02-2017 to 08-02-2022)

Lab NABL Acoredited - Tosting - Chemical Fleld & Proficlency Tasting Provider:

*Shrae”, K 44, B No. 10, Mmmm&odm Oppoalita Deenanath Mangashkar Hozpital, Pune 414 004,
25480202, 25480203, 25460023
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****End of Test Report®™*

» Tol.; 020 - , 26480033, =« Emal : kmngDhespt.co.n / md@ihespl.con * wikhespl.co.in
JEST CERTIFICATE
Page 1 of 2
- P s HS/ILAB/NABLIF/7.8.2.1
iL_lEN!"S NAME & ADDRESS REPORT NO. HS/LAB/AABS6S
WS Q. D. Engineering REPORT DATE 06/11/2020
LAB REFERENCE NO. HS/LAB/AA/230
5/2, Chandralok Nagarl Dahanukar SAMPLING DATE 03/11/2020 |
Colony Kothrud Pune 411038 Mmpl-g RECEIPT DATE 03/11/2020
START DATE OF ANALYSIS 04/11/2020
Cikautxo Indla Pvt. Ltd. END DATE OF ANALYSIS 05/11/2020
Sr.No.:662, Pune-Mumbal Road, SAMPLING REF./ SOP NO. HS/NABL/AII/15
Talegaon Dabhade, Pune,
Maharashtra—410506
DETAILS OF SAMPLING SAMPLE CONTAINER & NATURE LOCATION
SAMPLE DONE BY QUANTITY
Stack Emission | Horizon Services Plastic Bottles and Bags - Serubber
BESULTS
SR. LIMITS TEST METHOD
NO. DESCRIPTION UNIT RESULT REFERENCE
01 DATE OF SAMPLING DD/IMM/YY 03/11/2020
02 | TEST LOCATION Scrubber
03__| TIME OF SAM PLINF 12:20
04 | MATERIAL OF STACK MS
05| STACK HEIGHT (FROM G.L) Mtr -
08 | TYPEOF STACK Round
07 | FLUE GAS TEMPERATURE Deg K 360
08__| DIFFERENTIAL PRESSURE mm WG 2.8
08 | VELOCITY M/Sec 6.35
10 | DIAMETER OF STACK M 1.25
11__| STACK AREA MZ 1.2266
12 | GAS VOLUME NMP/Hr 23209,52
13 | SUSPENDED PARTICULATE | mg/NM3 2828 Asper | IS 11285 (Part 1):1985
MATTER ' Consent
Equipment Used: -1) Stack Monitoring Kit, Sr.No.14-B-85 (Ecotech model)
Date of Calibration; -24/02/2020 Next Calibration due: -23/02/2021
For HORIZON SERVICES
MANISHA NARGOLKAR
(Lab Incharge)
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Date: 16.2.21

To,
The Sub Regional Officer Maharashtra

Pollution Control Board,
Third Floor, Jog Centre, Mumbai Pune Road,
Wakdewadi, Shivajinagar, Pune -—411003

Reference: Letter dated submitted to MPCB 10.11.20

Subject: Compliance report as per visit remarks on 15™ Feb 21

Dear Sir,

This is with reference to the above mentioned subject, we would like to Inform you that the status
of the same as under;

We have steam boilers (2 nos, one is in standby) for vulcanization process and the fuel used
Is furnace oil. For air pollution control, we have provided dust collection system followed by
dry scrubber to the boller and also provided stack of 30 Meters height to the boller. We are
sincerely operating the air pollution control system continuously & also regularly carrying out
self-monitoring the stack emission. Also we are take following action on that.

A.  We are changing boller fuel from Furnace oil to LPG Gas in this project - 1. Trail conducted
successfully on Dec 20 report is also within MPCB Limit 2, LPG Storage shed work & Pipe line
work & legal work In process approximately 1-month required for complete all work.

For reference following document attached for your information.
Dec-20 Test Report
LPG GAS Shed Drg.

B. Burner fuel and air ratio frequency are set by third party using analyzer. The schedule has
been revised from yearly to Every six-month frequency done from March 20. & 218ep-20 Done
C. Boller Internal tube's cleaning carryout every 3 month instead of six months from January 2021.

Done

We hereby request you to kindly take a note of the above mentioned points and absolve us from
any further legal actions since we are taking enough measures to complete compliance procedures
as suggested during your visit to our premises on the aforesaid date.

Kindly acknowlgdge the receipt of the same.

Thanking You,

Yours Faithfully, ved on lﬂ.‘g A\

For Cikautxo India Private Limited %ﬂ
s

R.G M. P.C. B. Pung

Mikel Men
Chief Executive Officer & Authorlzed Signatory

- Enel-hi
Copy for information & necessary &eléaugxo India Private Limited

SRO. Peley NuMasash eiB eiwion Ranitai Bagriva}  8iegaon Dabhade, Taluka Maval,

District Pune-410 506, Maharastra, India. Phone: 0091-2114-660100;

- Fax: 0091-2114-660115 website: www.cikautxe.in CIN: U25199PN2011PTC138415
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TEST CERTIFICATE

Report No: GESEC/2020-21/12/ Date of Report 11/12/2020
Client Name and Address: Date of Sampling 05/12/2020
M/s. Cikautxo India Pvt. Ltd. _Start Date of Analysis 06/12/2020
S. No. 662, TalegoanDabhade, End Date of Analysis 11/12/2020
Tal- Maval, Dist- Pune. samile Location IBR Boller Chimney (Nylon)
- LPG gas
Sample Detalls Stack
Time of Sampling 11:00
Sample Collected By Shlok Consultancy Services
Source Emission Analysis Report
Sr. ’ Limits As Per
No. Parameter Result Unit(s) MPCB Consent
1. | Material of Stack M.5 -
2. | Stack Height 30 . Mtr.
3. | Type of Stack Trapezoid -
4. | Sampling Duration 30 Min,
5. | Flue Gas Temparature 443 °K
6. | Differential Pressure 2.8 mmWG
7. Velodty g 6.37 M/s
8. | Dimensions of Stack 1.25 Mtr.
9. | Stack Area 0 1.2265 M?
10. | Gas Volume 198660 NMY/Hr
11. | Particulate Matter 92.0 - mg/NM? <150
12. | sulphur Dioxide (S0,) 1100 mg/NM? N.S
13. | sulphur Dioxide (50;) 52.44 Kg/day 5186
14. | Oxide of Nitrogen (NOy) 31.0 mg/Nm? 50
15, | Ammonia (NH,) BDL pg/m* N.S
16. | Acid Mist 1.2 mg/NM? 50
Remark({s):
»  All above results are well within MPCB Limit.
» NS.:-NotSpecified * .
» BOL - Below Détectable Limit:
ANALYZED BY- . L i ’ AUTHORIZED SIGNATORY-

Tarma und conditions.

The report s rafar only to the sample testad and not Applies w the bulk. -

The results shown In this teat report may differ hased on varfous factors Ineludinig temparature, humidity, pressure, rstantion time etc.
The Last report cannot ba raproduced whally ae in part and cannet be used far pramotk

| or publicity purp

without the.written consant of nboratary, GESES

Sampleswill ba mtained for o parlod of seven [7) days after completion of snalysls. Longar retention perlods can be srranged, o requestal tha customer,
We strictly maintaim the confidentiality of all test result of varmple{s| collacted by s/ supplied by eustomar and nat cevel ta third party untess requiced by the statutory or legal

fequirernent.

MoEF approved Lab by Gowt, of India, Fram date. 09/02/2017 1o W/02/2022,
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E-mail : superheatengg2014@gmail.com Mob. : 937119102, 7208740946
SERVICE REPORT

1y o ros Ot ERHEAT ENGINEERIN
Guperlglﬂ

Customer . Report Date . eportNo S | Bt 2027

C.lKQQ&_’tSO :D‘d e (P) (}d No, of Days : zilffningmaer N:‘no \ =

’TCQJ(; 9@ inTime: @140 Her N NaTa e
Out Time : é * 00 | Type to Call : EAC/AMC /BR Down / Other

Contact Person : Ty74 ﬂh@;qd [ MYy N Burner Make & Model . {2C-MS " 40

Contact No. . W= E Mail : S - h A Fuel : HSD/LDO/FOILPGING

OEM LQO,S. &}?! ‘C/‘V Application : Tankr‘F’COt‘BoﬂariOhe ‘ "Nozzle ; 1 st: 2nd :

QObservations & Findings : BLQWV Sbmlff (") #/CQ(\?M Cz}qf 'J|9
ﬂho TeOEHed —t0 blEst :2(;136 A @ ge

lnlel Pressure at Burner ; Seq. Controller : Servomotor Model :

AcionTaken: 181 Fed)  FAe J\f‘f" Yotive f‘f"/("/ of 65”/(/}’"‘
i veny 4o %% - Sobamdiest 4he Levef tr@neryht
& @F the bother @eter Icvel 15onc.

p AHfer +on @hesl 1 ¢ '-;'-cafl\fjc ¢ hoctied
ecvz,of‘) YA e

o ey fj@g%be o /yj)/lj" brf- peex:d <o

we gemove ~hHe  hond Cide 16 hommor. Done ¢

Service Call Status : Cmnpletacupmdmg  Awaited For

amrmrr:‘:/a’e dez¢ @M)Huqu

Service Call Charges

Sarvice Call Charges a‘bﬂ' TEY .
L ¥ 2

Expaensas

Total

Customer mgnamm Sarvice Call Charges must be pald of complation
or as par WO,

m Mode of Payment may be cashiar cheque on us
Q Service Invoice will be sent lo you soparately
For mars informalion or clertfication consufl servce manager
you can mall your query al suparbeatengg 2014 @gmall.com
MAME : SUPERHEAT ENGINEERING

| Bonk  UNION BANK OF INDA, (Pud Road)
For SUPERHEAT ENGINEERING  Name, Designation & Cell No. | jrsc. uniosisass A : 438801010036481
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- GREEN ENVIROSAFE  Mob 8421365421 / 7028088005 | E mull guses! 2@gmal com | wwgreenenvrosale. o

Enginasrs B Consultant Pvi Lid. CNNo WUT4800PND | IPTC 146666
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TEST CERTIFICATE
Date of Report
Address: Date of Sampling
M/s, Clkautxo India Pvt. Ltd. Start Date of Analysis
5. Now 662, Talegoan Dabhade, End Dats of Analysis
Tal Maval, Dist- Pune. Sample Location
Sample Details
Time of Sampling
sample Collected By Shiok Consultancy Services
Source Emission Analysis Report
1. | Material of Stack M.5 o
2. M% 30 Mtr,
3. | Typeof Stack Trapezoid v
4. | Sampling Duration 30 Min,
5. | Flue Gas Tempergture 387 %
6. | Differential Pressure 45 mmWG
7. | Velocity 7.92 M/s
8. | pimensions of Stack 1.25 Mtr.,
9. | Stack Area 1.2265 M?
10. | Gas Volume _ 26945.37 NM’ fHr
11 | particulate Matter 55.10 mg/Nm’ 3150
12. | sulphur Dicxide (S0;) 103 mg/NM® NS
13. | Sulphur Diexide (SO;) 0.66 Kg/day 5186
1. 216 _mg/NM’ 30
15. | Ammonta {NHs) BOL g NS
16. | Oxygen 203 % $
16. Actd Mist
: 19 | mg/nw’ 50
» All above resuits ars well within MPCB Limit.
» NS - Not Specified
AUTHORIZED SIGMATORY-
"-----..-""""“‘""‘-‘.'.'3:::‘. e e e e e o e

We Erictly mslatain U confiartinity of afl (es{ auR of samgbeist colertad by uw mpplied Dy ustomer wnd nat revel (0 Wd By wiess remired by the ietiery o egd
MoGF sppruved Lab by Govt. of Wwéla, From date, 0A/DE/2017 10 0RO/3022.
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Engineers & Consuitant pyt Ltd. Ciune LIT4900PNEOIPTC 1 4080E

Recognised by Ministry of Enviranment. Forest & Glimate Changa (MoEF ) Govi, of Inia and ISONEC 17025:2004 [NABL), IS0 9001:2015 and DHBAS 18001,2007 Corvfled Compan

_ TEST CERTIFICATE . T .
No GESEC/2021/22/07/2280 | Date of Report L oHorfzon |
Client Name and Address: Date of Sampling o701 |
M/s. Cikautxo India Pvt. Ltd, Start Date of Analysis 02/07/2021
5. No. 662, TalegoanDabhade, End Date of Analysis ——/ /P
Tal- Maval, Dist- Pune. Sample Location I8R Boiler Chimney (Nylon) |
Sample Detalls —— .
amoie Cotamig a———————— —— .| Time of Sompling___ A 1048
sampie Colected sy g Consutancy Services ]
T — | Source Emission Analysis Report ‘
5r. } Limits As Per
Paramet '
Py TR | Mk | ueny __MPCB Consent |
L. | Material of Stack M.S - |
|2 |stackeight 30 o, |
3. |TypeofStack Trapezoid - l
4, | Sampling Duration a5 ] Min. ]
|5 | Flue Gas Temperature 450 o L j .-
6._| Diffarantial Pressure 12 _ mmwe |
7. | Velocity N T30 M/ |
8. | Dimensions of Stack 1.25 o Mtr.
| 9. |StackArea 1.2265 om
| 10. | Gas Volume 210718 ___NM/Hr I :
|11 | Particulate Matter _ 59.3 mg/NMm* _ S 150 _TI
12. | sulphur Dioxide (SO,) 36.5 mg/NM' NS
| _13. | Sulphur Dioxide (SO,) 4.13 Kg/day 5186 ]
14. | Oxide of Nitrogen (NOy) 184 mg/NM 50
15. | Ammonia (NH;) BOL pg/m? NS
16, Oxygen 10.2 % L
17. | Acid Mist 2.1 __ mg/Nm’ i 0
Remark(s):
# Allabove results are well within MPCB Limit.
» N.S.: - Not Spedified
» _BOL - Bejow Detectable Limit.
ANALYZED BY-
Tierms srd conditfony

5 1o anly to the sample 10510 and Aot sppiies 10 (he tudk, _
m:*uﬂmmwunmwmwm,mmwm " it
mu_mmummumnmumum-mmﬂuuummmc tabovatary, GESEC,
Mﬂmm‘hnummap*mumwrm-m-umnmamm
ummthunmmdwmuuwumuuwmmmwmnwﬂmum
TOtAT k.

MotF: approved Lub by Govt. of india. From dale, 08/02/2017 16.08/02/103.
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TEST CERTIFICATE
Date of Report
Client Name and Address: Date of |
M/s. Cikautxo india Pvt. Ltd. Start Date of Analysis
S. No. 662, Talegoan Dabhade, End Date of Analysis
Tal- Maval, Dist- Pune. ‘Sample Location
Sample Details
- Time of Sampling
Sample Collected By Shiok Cansultancy Bervices
Source Emission Analysis Report L
i Parameter Result Unit(s) ':';"‘ Pat
L._| Materlal of Stack Ms - '
2, | Stack Helght | M
3. | Type of Stack Trapezoid =
4. | Sampling Duration 35 Min.
5. | Flue Gas wm 452 ¢
6. | Differential Pressure 2.13 mmwe
7. | Velocity 5,89 M/s
8. | Dimensions of Stack 1,25 M.
9. | Stack Area 1.2265 Mm?
10. | Gas Volume 17153.54 NM*/Hr
1L | Particulate Matter. 74.6 mg/NM'
12. | sulphur Dioxide (S0;) 28.9 mg/NM?
13. | suiphur Diexide (S0;) 11.89 Kg/day
14. | Qide of Nitrogen (NOy 346 mg/NM?
15. | Ammonia{NHs) BDL pg/M*
16. | Oxygen 19.5 %
17. | Acid Mist 45 _mg/NM?
Remarkis): All above resuits are well within MPCB Limit.
» N.S:-NotSpecified
» _BDL —Below Detectable Limit.
ANALYZED BY- m
Terms 10 conditons \%,‘M M\."'

Tha (agart i reler oily 10 tha semple LesDud A At qpplle Lo the buik,

m“m Offor based 0 v ous laclers nchding Lireperature, huniidity, pressre, retantion
M-hﬂmmm-mm—“u

-* e retained foc 2 parted of yeves (7] dings slter commpletion of aalyss. Longar retentinn purious can be o7 sag ad, 00 request of the Cusemar,

We strictly meketaia the confidentuiity of 4 test et of samefela) collacted by s/ mippied by amtomer sad Aot sevel Ly thind party uaiess raqired by the atetory o g

e L
Mol¥ agproved Lab by Gewt. of tnda. from date. OW/G2/2017 1o 08/02/2012.

comant of lsborsary, GESEC.
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Enginesrs & Consultant Pvt Lbd, CINMo | LIZ4S00PN2D13HTC 1 A08EE

Mayur Hesidenay; Shap Mo- 18, 2nd Floor, Sandswac. Tal-Shitu
Emaltgegee  2Egmal com | wewe grieanen Ao n

171.5--1:'??{ ]

Reeagnised by Minisicy of Enviranment, Farast & Glimate Changa (MOEF ) Gowt, of India and ISO/IEG 17025:2005 (NABL), 190 9001:2018 and GHEAS 14001:2007 Cartiied Company

Ll ]

. [Tha-tast feport anpat b
We.strictly mpimaln the confiduntisd
MOGF appeinved ok by Gavt, o indin From e, 08/t to OB/ 2022,

The repoct & rafer only.to 1 sumple testod and ot apples to the bulh.
The rasults shawa in this Loat report ey dffes bawod v varicxes factors Inchading

tomparaturs, humidy, presorg, fetention tma e,

- wholly 97 I past and cannot be wsed (or sromotionat or publicity. mrposs witheut the written consant of labdrstory, GESEC.
Samples will be retalned for s bariod of soven (7) days uitar completion of analysls. Longer ratention pariods crn be arranped, an requast of this cuvtemar,

fov of ait vast tesuh of savislols) optircted by us/ uppled by customes and nox rvel to third patty ilins required by the stitusnry or legal

TEST CERTIFICATE
| Report No: GESEC/2021-22/04/0478 Date of Report 06/05/2021
Client Name and Address: Dato of Sampling 29/04/2021
M/s. Clkautxo India Pvt. Ltd. Start Date of Analysis 30/04/2021
§. No. 662, TalegoanDabhade, End Date of Analysis 06/08/2021
Tak Maval, Dist- Pune. ' Sample Location IBR Boller Chimney (Nylon)
Sample Details Stack
Time of Sampiing 10:48
Sample Collected By Shiok Consuttancy Services
‘Source Emission Analysis Report
Sr. . Limits As Per
No|  emeter ) Ret ] U8 ] wecsconsem
1. | Materlal of Stack M. -
2, | Stack Height 30 Mtr.
3. | Type of Stack Trapazoid -
4. | Sampling Duration 35 Min,
5. | Flue Gas Temperature 413 K |
6. | Differential Pressure 2.6 mmwe
7. | Velocity ) 6.22 M/s
8. | Dimensions of Stack 1.25 Mtr.
3. | Stack Area 1,2265 m?
10. | Gas Volume 19826.45 NM®/Ht B
1. | Particulate Matter 100.3 mg/Nm* % 150
12. | sulphur Dioxide (S0,) 1026 mg/NM? NS
13, | sulphur Dioxide (50y) 48.82 Kg/day < 186
14, | Oxide of Nitrogen (NOx) 306 mg/N 50
15. | Ammonia (NH,) BOL ug/M* NS
18- Oﬂmﬂ 14,7 “ 2
17. | Actd Mist 43 _mg/Nm? 50
| Remark{s); '
»  All above results are well within MPCB Limit.
P N.S.: - Not Specified
. : » BDL—Below Det :
foo— (& %,
L) _ m
™ PUNE o .
N—-—
\%mm“‘
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“TEST CERTIFICATE
GESEC/2020-21/03/7958 Date of Report
Name and Address: Date of Sampling
M/s, Cikautxo India Pvt. Ltd, Start Date of Analysis
$. No. 662, Talegoan Dabhade, "End Date of Analysis
Tal- Maval, Dist- Pune. Sample Location
Sample Detalls
: Time of Sampling
Sample Collected By Shiok Consultancy Services
~ Source Emission Analysis Report
St Limits As Per
e pamnmf Result Unit(s) NECRCanibiit
1. | Material of Stack M.S -
2. | Stack Height 30 Mtr.
3. | Type of Stack Trapezoid i
4. | sampling Duration 30 Mmin.
5. | Flue Ges Temperature 360 x
6. | Differential Pressure 4.5  mmWe
7, | V#leclty 6.83 M/s
__®._| Dimensions of Stack 1.25 M.
9. | Stack Area 1,2265 m?
10. | Gas Volume 24854.41 NM?/Hr
11. | Particulate Matter 53.60 mg/Nm® $150
12, | sulphur Diaide (S0 9.2 mg/NM? NS
13, | Sulphur Dicxide (SO) 0,54 Kg/day S186
14. | Oxide of Nitrogen (NOx) 19.6 mg/NM® 50
15. | Ammonia (NHa) 8DL g/ &S
16. | Acid Mist BOL _mg/NM? 50
~ Remark(s):
» All above results are well within MPCB Limit.
¥ N.S.: -Not Specified
ANALYZED BY- : AUTHORIZED SIGNATORY-

!-u--lhn--k-m-—-munmﬁmwwnmmumunﬁudhm
e strictly meintain the carfidentialiy of o)l Leut rasultl of samplals) colected by us/ sopesied by asstemer and not revel to third perty unbess required by the statutary 0¥ togal

reuiremant.,
MaE¥ spproved Lub by Gevt. of indla. From dete, 09/02/2017 1o 04/02/2022.
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TEST CERTIFICATE
Report No: GESEC/2020-21/12/ Date of Report 11/12/2020
Client Name and Address: Date of Sampling 05/12/2020 st
M/s. Cikautxo India Pvt. Ltd. Start Date of Analysis 06/12/2020 3
S. No. 662, TalegoanDabhade, End Date of Analysls 11/12/2020
Tal- Maval, Dist- Pune. Sampla Location IBR Boller Chimney (Nylon)
- LPG gas
] Sample Details Stack
Time of Sampl 11:00
Sample Collected By Shlok Consultancy Services
Source Emission Analysis Report
::'_ Parameter Result Unit(s) ::;:’ CT;:; .
1. | Material of Stack M.S
2. | Stack Helght 30 Mtr,
3. | Type of Stack Trapezoid -
4. | Sampling Duration 30 Min.
5. | Flue Gas Temperature 443 %K
6, | Differential Pressure 28 mmwWG
7. | Velocity 6.37 M/s
8. | Dimenslons of Stack 1.25 Mtr.
9. | Stack Area 1.2265 Mm?
10. | Gas Volume 19866.0 NM*/Hr ]
11. | Particulate Matter 920 __mg/NMm? s 150
12. | sulphur Dioxide (50;) 110.0 __mg/NM* N.S
13. | sulphur Dioxide (50s) 52.44 Kg/day %186
14. | Oside of Nitrogen (NO) 310 _mg/Nm? 50
15. | Ammoiila (NH;) BOL M N.S
16. | Acid Mist 1.2 _mg/Nm* 50
Remark(s):
» Al ahove results are well within MPCB Limit,
» N.5.: - Not Specified
» _BDL~ Below Detectable Limit.
ANALYZED BY- AUTHORIZED SIGNATORY-
Tarms snd condielons

The TRROM tefer anly Yo U sempe tested and ot spplles w thie butk,
mmm&unmm_wm-'mwmm
The tah sepatt cannot ba reproduced wholly of in part and cannat ba used for
Sernples wilt be retained lor s pariod of srven (7} dovs after complation of

Nbuﬁkunmhtnudhnﬁhyddhﬂum&ltnﬂdﬂ
MquirsmaaL

MODF approved Lab by Geve. of india. From datw, 02/02/2017 o 08202/ 2013,

femmparature, humidity, pressure, ratention tine st
uuunuuurunuunwnunﬂhui-uﬂmnunundhhuﬂ.nlﬂ!&
muphLu-unumhnnﬂunnnbcunwptuuuuunuu-«-nmt
uuuulnmu-uuudhuuunvuumuuuﬂunuigmu-m-u-munru-qum-worhw
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TEST CERTIFICATE

P All above results are well within MPCB Limit.
» N.S5.: - Not Specified

 Report No: GESEC/2020-21/09/2494 Date of Report
Client Name and Address: Date of Sampling
M/s. Clkautxo India Pvt, Ltd. Start Date of Analysis
S. No. 662, TalegoanDabhade, End Date of Analysis
Tal- Maval, Dist- Pune. Sample Location
Sample Details
Time of Sampling
Sample Collected By Shiok Consultancy Services
Source Emission Analysis Report
Se. Umits As Per
N Parameter Result Unit(s) MPCB Consent
1. | Material of Stack M.S - '
2. | Stack Height 0 Mtr.
3. | Type of Stack Trapezoid I
4. | Sampling Duration 30 Min |
5. | Flue Gas Temperature 418 L |
6. | Differential Pressure 2.1 mmWG [
7. | oo 5.58 M/
8. | Dimensions of Stack 1.25 Mtr,
9. | Stack Area 1.2265 M
10. | Gas Volume 17839.98 NM’/Hr
11. | particulate Matter 96.5 mg/NM’ 5 150 |
12. | sulphur Dioxide (SO,) 122.9 mg/NM' NS
13. | sulphur Dioxide (SO,) 52.62 Kg/day s 186
14. | Oxide of Nitrogen (NOy) 34.13 mg/Nm’ 50
15. | Ammonia (NH,) BDL pg/M’ NS
16. | Acid Mist 1.4 mg/Nm’ 50
Remark(s):

Terma and conditions

The report 1§ refer anly 10 thw sample testad and aot spples \a the buik.

The rewills shown in this Lest Tepart may differ based on vacious facton Including tamperatue, Mimidity, ressurs, retanton Umo atc.

AUTHORIZED SIGNATORY-
¥

The teet regoct cannot be ceproduced wholly or In pert and cannot be wed for promo toral or publicily Purpase WIROUT the writtan consent of aboustery, GESEC.
Sumpdet wi ba retsned tor 4 parod of seven (V] days sfier comelation ol sushal. Lorger mw—umu“-ln-—qt
Wa strictly maintain the confidentisity of all test result of mmplels) collevied By s/ suonbed by customar and not revel 1 thind party unless reguised by the stabuory or

o

requirement
Wsl? approved Lab by Govi. of ledla. From date. OB/OI/20T7 b O0/02/2022.
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s BarEpr

Tesrmy end conditions

mmummnmmwm niit applics to the bulk,
ummmmmuaumm-Mmmumm. i micimy, prassure, reventian tme etc,
Vaprochucad whotly or In part And oanat bo used for prematianal or publictty pirpase withon? (e weithin consent of lahoratoey, (IFSEG.
# pariod of sevam (7) days sftor esmplation of anadysia. Longer elention purlods can be arrangel, on requ st of the antormar.
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Samples wil be
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raiuiremont,
MoEF approved Lob by Gt of Intiia, From dane. 09/02/7017 to 0B/02/2021.

TEST CERTIFICATE
| Regort No: GESEC/2019-20/11/7522 Date of Report 78/11/2019
Clfent Name and Address: DateofSampling | 28/112018
M/s. Cikautxo India Pvt, Ltd. Start Date of Analysls __28/11/2018
§. No. 662, TalegoanDabhade, End Date of Analysls 29/11/2018
Tak Maval, Dist- Pune. Sample Location IBR Boiler Chimney (Nylon)
Sample Details Stack
Time of Sampling 11:05
Sample Collected By Shiok Consuttancy Bervioes m e i
" _Source Emission Analysis Report
ri:. | Ifnnmter Result ) Hnl![s)" n;;mc:‘c?u::; s
1. | Matarlal of Stack M.5 -
2. | stack Helght 30 Mtr. |
3. | Type of Stack Trapezoid - i
a. | sampling Duration 30 Min. |
5. | Flue Gas Temperature 358 °)
6. | Differantial Pressure 4.5 mmwWe .
7. | velocity 7.62 M/s
8. | Dimensions of Stack 128 Mtr,
9. | stack Area 1.2265 M*
10. | Gas Volume 2801548 NM’/Hr
11. | particulate Matter 68.5 mg/NM° 5150
12. | sulphur Dipxide (SO;) 28.6 mg/NM® | NS
13. | Sulphur Dioxide (SO,) ool 19.22 Kg/day $ 186
14. | oxide of Nitrogen (NOy) 17.3 mg/NM’® 50 _
_15. | Ammonia (NHy) BOL pg/M NS
16, | Acid Mist BOL mg/NM’ 50
Remark(s): _'
» Al above results are well within MPCB Limit.
» N.S.: - Not Specified |
» _BDL - Bejow Detectable Limit.
ANALYZED BY- ' THORIZED SIGNATORY-
g: 3 .
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Saregsina will be 1 vtakved for & perhod of seven (7) deya after complstion of snalysis. Langer retentian periods can b somoged, on riquest of the
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Mokf aparoved Lab by Gove. of indta, From date. 09/02/2017 10 08AIZ/2022,

TEST CERTIFICATE _
No: GESEC/2019-20/05/6008 Date of Report . W’
1tName and Address: Date of Sampling 1/09/2019
M/s.-Clkautxo India Pvt. Ltd. Start Date of Analysis 2 19
S. No. 662, TalegoanDabhade, End Date of Analysis 27, T
Tal- Maval, Dist- Pune. Sample Location IBR Boiler Chimney (Nylon)
Time of Sampling | 185
Sampie Collected By Green Envirosafe Engineers & Cnmw Ltd, Pune
Source Emission Analysis Report
St : Umits As Per
N, Parameter Resuit Unlt(s.)_ wm“ i
1. | Material of Stack M.S -
2. | Stack Height 30 Mtr.
3. | Type of Stack Trapezoid -
4, | Sampling Duration 30 Min.
5. | Flue Gas Temperature 426 W
6. | Differential Pressure 21 _ mmWG
7. | Velecity 5.67 M/s
8. | Dimensions of Stack 1.25 Mtr,
9. | Stack Area 1.2265 M
10. | Gas Volume 17544.38 NMfHr B
11. | particulate Matter 48.5 mg/NM’ s 150
12. | sulphur Diaxide (50;) 6.56 ‘mg/nm’* N.S I
13. | sulphur Dioxide (SO,) 2.76 . Kg/day s 186 -
14. | Oxide of Mitrogen (NOy) 189 mg/NM’ 50
15. | Ammonia (NHy) BOL g/’ NS
16. | Acid Mist BDL mg/NMm’ 50
Remark(s): l
»  All above rwultsanwdlmlﬁn MPCB Limit.
» N.S.: - Not Specified
» BDL- Below Detectable Limit. ENV, . o
ANALYZED BY- " q_'%‘ AUTHORIZED SIGNATORY-
(ke i ); \ sk
Ve
Terms and conditions
Tha reiort is refar enly to tha sampie testad and not applies to the buik.
Tha ranuits shown In this et raport may differ based on verious fucton inchuding temperature, humidity, pressuce, retantion tne etx.
Tha tusk roport canmot b whably or W pact and cannot be vsed for gromational o¢ publicity purpos2 withaut e written consant of GHSEC.
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Facogaised by Winlatry of Environment, Forust & Giimala Change (Mot ) Govt, of incia and ISO/IEC 17026:2005 (NABL), 180 9001:2018 and OHGAS 18001:2007 Curtified Campany
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TEST CERTIFICATE
Report No: GESEC/2019-20/05/769 | Date of Report T asfospo1s |
Client Name and Address: Date of Sampling _13/0sa019
M/s. Clkautxo India Pvt, Lt Start Date of Analysis 13/05/2019
$. No. 662, TalegoanDabhade, End Date of Analysls 15/05/2019 N
Tal- Maval, Dist- Pune. Sample Location IBR Boiler Chimney (Nylon)
Sample Detalls Stack
Time of Sampling 13:00
Sample Collectad By Shiok Consultancy Services - ——
Source Emission Analysis Report )
::‘ Paramater Result Unit(s) é‘lg;‘c?n::“
1. | Material of Stack M.
2. | Stack Height 30 Mtr,
3. | Type of Stack Trapezoid -
4. | Sampling Duration 30 Min.
g 5. | Flue Gas Temparature 378 K :
6. | Differential Prassure 40 mmwG
7. | Velocity 73 M/s i
8. | Dimensions of Stack 1.25 Mte. |
9. | Stack Area 1.2265 Mo
10. | Gas Volume 25704.99 NM/Hr _ -
1L | particulate Matter 56.4 mg/Nm™’ 5 150
12. | sulphur Dioxide (SO;) 10.2 mg/NM’ NS |
13, | Sulphur Dioxide (50;) 6.2 Kg/day 5186
¥4, | Onide of Nitrogen (NOy) 12.3 mg/Nm’ 50 B
15. | Ammonia (NH;) BOL /™’ NS
16. | Acid Mist BOL mg/NM* 50 i
Remark(s):
» All above results are well within MPCB Limit,
» N.S.:- Not Specified
> BOL - Below Detectable Limit.
ANALYZED BY- AUTHORIZED SIGNATORY-

e regort 1 refar anly b s kample testsd and 0t appiies to the bulk.
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Surpduy wil s reteived for 8 period af veven [7) iy altar completion of seshysis, Langar retantion pariads can be amanged, un reuest of tha cusamer,
W strfetly meicwin the eonficen ity of oll test result of sample(s) collected by s/ supplind by customr and Aot rovel b thied party unless roquitect by the sratutery o
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TEST CERTIFICATE
GESEC/2018-19/03/6336 Date of Report 28/03/2019
t Name and Address: Date of 21/03/2019
M/s. Clkautxo India Pvt. Ltd. Start Date of Analysis %g =3
5. No. 662, Talegoan Dabhade, End Date of Analysis 018
Tal Maval, Dist- Pune. Sample Location IBR Boiler Chimney (Nylon)
Sample Details Stack
- Time of Sampling 12:30
Sample Collected By Shick Consuftancy Services
Source Emission Analysis Report
::; Parameter Result e Unit(s) :c:::;
| 1. | Material of Stack M.S i
2. | Stack Height 30 i Mtr.
3. | Type of Stack Trapezoid | -
4, | Sampling Duration 30 Min. |
| 5. | Flue Gas Temperature o 365 °K -
6. | Differential Pressure | '4.11 mmwWe
7. | Vlacky ) e : M
8. | Dimensions of Stack 125 Mtr,
9. | Stack Area 12265 M
10. | Gas Volume 274355 NM®/Hr
11 | particulate Matter 5262 mg/Nm* siso |
12. | Sulphur Dioxide (SO,) 33 | mg/nm’ N.S ~
13. | Sulphur Dioxide [SO,) 6.12 Kg/day 5 186
14. | Oxide of Nitrogen (NO;) 14.2 ‘mg/NN’ 50
. 15, | Ammonia (NH,) BDL ug/m’ N.S
16, | Acid Mist BDL mg/NM® 50
Remark(s):
»  All above results are well within MPCB Limit.
» N.S.:- Not Specified
» BDL - Below Detactable Limit. pp—
ANALYZED BY éym‘ Vig AUTHORIZED SIGNATORY-
= g T\
Fu‘ m
24 h
sutec®
Tarms andl asiibions

Thve report i refar adly e tha Samg'e testend and not agiling o the buik,
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EXHIBIT “:icasssronssces i

REPORTABLE

IN THE HIGH COURT OF JUDICATURE AT BOMBAY
GOA SEAT, AT PORVORIM
PIL WRIT PETITION NO. 4 OF 2022

1. THE GOA FOUNDATION,
Through its Secretary,
Dy. Claude Alvares, Age 73 years,
Having Regd. Office at Room No. 7,
Above Mapusa Clinic, Mapusa,
Goa 403 507,
PAN No. AAAAG0249C
Email id: goafoundation@gmail.com ... PETITIONER

~ VERSUS ~

1. THE NATIONAL GREEN

SHEPHALI

SANIAY TRIBUNAL, PRINCIPAL BENCH,

Through the Registrar General,
ST Faridkot House, Copernicus Marg,
'lm'::‘:mf“' New Delhi 110001.

2. THE NATIONAL GREEN
TRIBUNAL, WESTERN BENCH,
Through its Registrar, New
Administrative Building, 1st Floor,
B-wing, Opposite Council Hall,
Pune - 411001.

3. THE UNION OF INDIA,
Through the Secretary, Ministry of
Environment, Forests & Climate
Change, Indira Paryavaran Bhavan,
Jor Bag Road, New Delhi - 110003.

Pagelof41
21 September 2022
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4. THE STATE OF GoA
Through its Chief Secretary,

Secretariat, Porvorim, Goa 403521 ... RESPONDENTS
APPEARANCES
FOR THE PETITIONER: Ms Norma Alvares, with Mr Om
GoA FOUNDATION Dcosta.
FOR RESPONDENTS NOS. Mr Abhijeet Joshi, with Ms Varsha
1 & 2: Sawant & Mr Namit V Loya.

NATIONAL GREEN TRIBUNAL
(“NGT"™) AND NATIONAL GREEN
TrRIBUNAL WESTERN BENCH

FOR RESPONDENT NO. 3: Mr Anil Singh, Addl. Solicitor

Union or INDIA General, with Mr Aditya
Thakkar & Ms Savita Ganoo,
i/b DP Singh.

FOR RESPONDENT NO. 4: Mr Deep Shirodkar, Addl.
THE STATE OF Goa Government Pleader, with
Ms Neha Shirodkar.

CORAM : DIPANKAR DATTA, CJ.,
G.S. PATEL &
M.S. SONAK, JJ.
(Hearing at Principal Seat
at Bombay through VC and
physical hearing)

RESERVED ON : 14th September 2022
PRONOUNCED ON : 21st September 2022

JUDGMENT (Per GS Patel J):-

1.  Rule. By consent, Rule is made returnable forthwith.

Page 2 of 41
21 September 2022
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2. The matter was first listed before a Division Bench (Chief
Justice and MS Sonak J) at the seat of the Bombay High Court at
Porvorim, Goa on 5th August 2022. After outlining the issue, the
Bench was of the view that the matter could be more advantageously
be heard by a Full Bench of three Judges. Hence the present Full
Bench, which took up the matter at the principal seat since all three

of us were presently in Mumbai.

3.  This Public Interest Writ Petition is filed by the Goa
Foundation, an environment NGO based in Goa, and represented by
Ms Alvares. Over several decades, the Goa Foundation has
approached this court and the Supreme Court in the public interest,
litigating questions regarding environmental protection in various
forms. The members of the Petitioner are all Indian citizens. We are
satisfied with the bona fides of the Petitioner, and, indeed, these are

not questioned in the Writ Petition.

4. The Petition assails administrative notices dated 6th
September 2021 (page 130), 4th January 2022 (page 132), 11th April
2022 (page 133A) and 27th April 2022 (page 133B) and 26th August
2022 (page 227 of the Petitioners’ Affidavit dated 8th September
222).' The last of this was noticed after Affidavits came in. We grant
leave to amend to include a challenge to the 26th August 2022 notice,
without need of reverification. The amendment is to be effected in

two weeks from the date this judgment is pronounced. We allow the

1 There is some duplication in the Affidavits in Reply on behalf of the 1st
and 2nd Respondents and the further Affidavit filed by the Goa Foundation. Our
references in this judgment are to the Affidavits and their page numbers, both.

Page 3 of 41
21 September 2022
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additional challenge because the fifth notice is of a class with the

other four notices.

5. Briefly stated, Ms Alvares’s case is that these five notices taken
together have resulted in cases from Goa that were being heard by the
Western Zonal Bench of the National Green Tribunal (“NGT”) at
Pune being abruptly taken up, for no good reason and without clarity
as to which case would be taken and when, by a so-called “Special
Bench” sitting in New Delhi, and comprising members of the
Northern Bench joined on VC by members of the Western Zonal
Bench. There is no power, she submits, for the Chairperson of the
NGT to issue such directions or orders. There is no superior or
governing seat or bench. Nothing in the National Green Tribunal
(Practice and Procedure) Rules 2011 (“the Procedure Rules”) or in
the National Green Tribunal Act, 2010 (“the NGT Act”) permits
this. Every one of these notices is explicitly said on its face to be a
‘notice’, not an order. Each is said to have been issued by a
“Competent Authority”, without identifying that authority; and
neither the NGT Act nor the Procedure Rules speak of any such
‘Competent Authority’.

6.  That these are administrative directions or notices is accepted
in the Affidavit in Reply filed on behalf of the NGT (the 1st and 2nd
Respondents collectively), which describes them as “office
orders/notices”. In other words, all five notices are issued without

underlying any petition, application, or judicial proceeding.

Page 4 of 41
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7.  We note this at the forefront because Mr Joshi, learned
Advocate for the NGT raises a preliminary objection as to
maintainability. He relies a decision of the Supreme Court in Union
of India v Alapan Bandyopadhyay.* Mr Joshi’s submission is that since
the impugned notices emanated from the Northern Zonal Bench,
claimed to be “the Principal Bench” of the NGT, therefore, this
Court does not have the territorial jurisdiction to entertain the
Petition. His submission is that Bandyopadhyay’s ratio is that it is only
the High Court which has territorial jurisdiction over the notice-
issuing bench that can entertain a petition such as this one. In the
present case that would be the Delhi High Court. He emphasizes
paragraphs 40 to 44 of Bandyopadhyay:

“40. The law thus declared by the Constitution Bench
cannot be revisited by a Bench of lesser quorum or for that
matter by the High Courts by looking into the bundle of facts
to ascertain whether they would confer territorial
jurisdiction to the High Court within the ambit of Article 226
(2) of the Constitution. We are of the considered view that
taking another view would undoubtedly result in
indefiniteness and multiplicity in the matter of jurisdiction
in situations when a decision passed under Section 25 of the
Act is to be called in question especially in cases involving
multiple parties residing within the jurisdiction of different
High Courts albeit aggrieved by one common order passed
by the Chairman at the Principal Bench at New Delhi.

41.  The undisputed and indisputable position in this case
is that the WPCT No.78/2021 was filed to challenge the
order dated 22.10.2021 in P.T.No0.215/2021 of the Central
Administrative Tribunal, Principal Bench at New Delhi, (by
the Chairman of the Tribunal in exercise of the power under

2 (2022) 3SCC 133
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Section 25 of the Act sitting at the Principal Bench)
transferring 0.A.N0.1619/2021 to its files. On applying the
said factual position to the legal exposition in L. Chandra
Kumar’s case (supra) it is crystal clear that the Principal
Bench of the Central Administrative Tribunal at New Delhi,
which passed the order transferring O.A.N0.1619/2021 vide
order in P.T.N0.215/2021 falls within the territorial
jurisdiction of High Court of Delhi at New Delhi.

42.  Needless to say that the power of judicial review of an
order transferring an Original Application pending before a
Bench of the Tribunal to another Bench under Section 25 of
the Act can be judicially reviewed only by a Division Bench
of the High Court within whose territorial jurisdiction the
Bench passing the same, falls. In fact, the decision in Bhavesh
Motiani’s case (supra), relied on by the respondent is also in
line with the said position as in that case also, as against the
order of transfer passed under Section 25 of the Act by the
Principal Bench of the Central Administrative Tribunal at
New Dethi Writ Petition was filed by the aggrieved party
only before the High Court of Delhi. This is evident from the
very opening sentence of the said judgment, which reads
thus:

“The present petition has been filed being aggrieved by
order dated 30.11.2018 passed by the Central Administrative
Tribunal, Principal Bench, New Delhi (the ‘Tribunal’), by
the O.A.N0.421/2018 pending before the Ahmedabad
Bench has been transferred to the Principal Bench of the
Tribunal.”

43.  In the instant case, the High Court at Calcutta has
usurped jurisdiction to entertain the Writ Petition, viz.,
WPCT No.78/2021, challenging the order passed by the
Central Administrative Tribunal, New Delhi, in
P.T.No.215/2021, even after taking note of the fact that the

Page 6 of 41
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Principal Bench of the Tribunal does not lie within its
territorial jurisdiction.

44. In the circumstances, based on our conclusion the
impugned judgment and final order in WPCT No.78/2021
passed by the High Court at Calcutta is to be held as one
passed without jurisdiction and hence, it is ab initio void.
Accordingly, it is set aside. The writ petition being WPCT
No.78/2021 filed before the High Court at Calcutta is
accordingly dismissed, however, with liberty to the
petitioner therein/the respondent herein to assail the same
before the jurisdictional High Court, if so advised.”

8.  We do not believe that the objection to maintainability is well
taken. The facts in Bandyopadhyay were peculiar. The question arose
in respect of tribunals created under Articles 323-A and 323-B of the
Constitution of India, quite unlike a statutory tribunal such as a NGT
constituted its own statute, the NGT Act. But that is not all. What
was in question before the Supreme Court was a judicial
pronouncement, and where — before which High Court exercising
writ jurisdiction — such an order could be challenged.
Bandyopadhyay, a former Chief Secretary of West Bengal, (since
superannuated), filed an Original Application challenging certain
disciplinary proceedings initiated against him. He filed this OA
before the Kolkata Bench of the Central Administrative Tribunal
(“CAT?”). While that OA was pending before the Kolkata bench of
the CAT, the Union of India moved a transfer petition under Section
25 of the Administrative Tribunals Act, 1985 seeking a transfer of the
OA from the Kolkata Bench to what is undoubtedly the Principal
Bench of the CAT at New Delhi. The transfer Petition was allowed,
and the OA was then taken up and heard by the Principal Bench in

Page7o0f41
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[

New Delhi, which disposed of the OA by an order of 22nd October
2021.° What Bandyopadhyay next did was to challenge that final
order passed on his OA by the New Delhi bench in a Writ Petition
before the Calcutta High Court. On 29th October 201, the Calcutta
High Court allowed the Writ Petition and set aside the New Delhi
CAT Bench’s order of 22nd October 2021.* The Union of India
challenged the Calcutta High Court’s order of 29th October 2021
before the Supreme Court — and this resulted in the decision that
Mr Joshi cites.

9. The situation therefore was this: Bandyopadhyay initiated his
OA before the Kolkata Bench of CAT. The Union of India sought its
transfer to the Principal Bench at New Delhi. That was allowed.
Having received an adverse order from the Principal Bench in New
Delhi, Bandyopadhyay then challenged that final order (by the New
Delhi Bench of the CAT) before the Calcutta High Court. This was
the factual conspectus before the Supreme Court, and it is at a
considerable remove from undisputed facts of the present case where
there neither a transfer petition, application, or judicial proceeding of
any kind, nor a judicial order, but only administrative (or “office”)
directions or notices. None of the notices impugned in this Petition
have any of the essential ingredients of a judicial order — the
institution of a proceeding, notice to the opponent, hearing of both
sides and then an order on merits.

3 Public Grievances & Pensions v Alapan Bandyopadhyay, 2021 SCC OnLine
CAT 3242.

1 Alapan Bandyopadhyay v Union of India, 2021 SCC OnLine Cal 2793.
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10. In Bandyopadhyay , the Supreme Court relied on its earlier
decision in L Chandra Kumar v Union of India,® particularly
paragraph 99, for the proposition that decisions of tribunals are
subject to scrutiny before the Division Bench of the High Court
within whose jurisdiction the tribunal concerned falls. Far from being
in Mr Joshi’s favour, this is actually against him; for L Chandra
Kumar speaks clearly of a decision. It is in this context that
Bandyopadhyay must be understood. It is well settled that a decision

is only an authority for what it actually decides.®

11.  We do not think it is permissible to accept an argument such as
the one canvassed by Mr Joshi. Indeed, we do not believe that such
was or could have been the intention of the Supreme Court in
Bandyopadhyay, for the simple reason that if extended as Mr Joshi
would have us do, the result would be an evisceration of the entirety
of Article 226(2) of the Constitution of India even in matters of
Judicial review of administrative action, which this Petition
undoubtedly is. We quote Article 226(1) and (2):

“226. Power of High Courts to issue certain writs.—

(1)  Notwithstanding anything in article 32, every High
Court shall have powers, throughout the territories in
relation to which it exercises jurisdiction, to issue to any
person or authority including in appropriate case, any

5 (1997) 3 SCC 261.

6 Goodyear India Ltd v State of Haryana, (1990) 2 SCC 71; State of Orissa v
Mohd Illiyas, (2006) 1 SCC 275; Sarva Shramik Sanghatana (KV) v State of
Maharashtra, (2008) 1 SCC 494; Bhuwalka Steel Industries v Bombay Iron & Steel
Labour Board & Anr, (2010) 2 SCC 273; Jitendra Kumar Singh v State of UP,
(2010) 3 SCC119. The principle was enunciated over a century ago by the House
of Lords in Quinn v Leathem, 1901 AC 495 (HL).
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Government, within those territories directions, orders or
writs, including writs in the nature of habeas corpus,
mandamus, prohibition, quo warranto and certiorari, or any of
them, for the enforcement of any of the rights conferred by
Part I1T and for nay other purpose.

(2) The power conferred by clause (1) to issue
directions, orders or writs to any Government, authority
or person may also be exercised by any High Court
exercising jurisdiction in relation to the territories within
which the cause of action, wholly or in part, arises for the
exercise of such power, notwithstanding that the seat of
such Government or authority or the residence of such
person is not within those territories.”

(Emphasis added)

12.  Even within the Bandyopadhyay case itself, there is an internal
or intrinsic clue to support our view. In paragraph 20, the Court said,
in the context of Article 226(2), that the law on that aspect was settled
by the Supreme Court decisions in Kusum Ingots & Alloys Ltd v Union
of India & Anr,” Nawal Kishore Sharma v Union of India & Ors,® and
Navinchandra N Majithia v State of Maharashtra.® Each of these

authorities related to judicial review of executive action.

13.  In Majithia, a writ petition was filed in this court to quash a
criminal complaint filed in Shillong. The Supreme Court held that
this court erred in dismissing the writ petition on the ground that it
had no jurisdiction. In paragraph 27, the Supreme Court in Majithia
held:

7 (2004) 6 SCC 254.
8  (2014)9 SCC 329.
9 (2000)7 SCC 640.
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27.  Tested in the light of the principles laid down in the
cases noted above the judgment of the High Court under
challenge is unsustainable. The High Court failed to
consider all the relevant facts necessary to arrive at a
proper decision on the question of maintainability of the
writ petition, on the ground of lack of territorial
jurisdiction. The Court based its decision on the sole
consideration that the complainant had filed the
complaint at Shillong in the State of Meghalaya and the
petitioner had prayed for quashing the said complaint.
The High Court did not also consider the alternative
prayer made in the writ petition that a writ of mandamus
be issued to the State of Meghalaya to transfer the
investigation to Mumbai Police. The High Court also did
not take note of the averments in the writ petition that
filing of the complaint at Shillong was a mala fide move
on the part of the complainant to harass and pressurise
the petitioners to reverse the transaction for transfer of
shares. The relief sought in the writ petition may be one
of the relevant criteria for consideration of the question
but cannot be the sole consideration in the matter. On the
averments made in the writ petition gist of which has been
noted earlier it cannot be said that no part of the cause of
action for filing the writ petition arose within the territorial
jurisdiction of the Bombay High Court.

(Emphasis added)

In paragraph 9 of Nawal Kishore Sharma, the Supreme Court

9. The interpretation given by this Court in the aforesaid
decisions resulted in undue hardship and inconvenience to
the citizens to invoke writ jurisdiction. As a result, clause (1-
A) was inserted in Article 226 by the Constitution
(Fifteenth) Amendment Act, 1963 and subsequently
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renumbered as clause (2) by the Constitution (Forty-second)
Amendment Act, 1976. The amended clause (2) now reads
as under:

“226. Power of High Courts to issue certain
writs.—(1) Notwithstanding anything in
Article 32, every High Court shall have power,
throughout the territories in relation to which
it exercises jurisdiction, to issue to any person
or authority, including in appropriate cases any
Government, within  those territories,
directions, orders or writs, including writs in
the nature of habeas corpus, mandamus,
prohibition, quo warranto and certiorari, or
any of them, for the enforcement of any of the
rights conferred by Part 111 and for any other

purpose.

(2)  The power conferred by clause (1) to
issue  directions, orders or writs to any
Government, authority or person may also be
exercised by any High Court exercising
jurisdiction in relation to the territories within
which the cause of action, wholly or in part,
arises for the exercise of such power,
notwithstanding that the seat of such
Government or authority or the residence of
such person is not within those territories.

(3)_(4)*** n

On a plain reading of the amended provisions in clause
(2), it is clear that now the High Court can issue a writ
when the person or the authority against whom the writ
is issued is located outside its territorial jurisdiction, if
the cause of action wholly or partially arises within the
court's territorial jurisdiction. Cause of action for the
purpose of Article 226(2) of the Constitution, for all
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intent and purpose must be assigned the same meaning as
envisaged under Section 20(c) of the Code of Civil
Procedure. The expression cause of action has not been
defined either in the Code of Civil Procedure or the
Constitution. Cause of action is bundle of facts which is

necessary for the plaintiff to prove in the suit before he

can succeed. The term “cause of action” as appearing in

clause (2) came up for consideration time and again before
this Court.

(Emphasis added)

15. Later, in paragraph 12, the Supreme Court in Nawal Kishore

Sharma relied on Kusum Ingots to say:

12.

In Kusum Ingots & Alloys Ltd. v. Union of India [(2004)
6 SCC 254] , this Court elaborately discussed clause (2) of
Article 226 of the Constitution, particularly the meaning of

the word “cause of action” with reference to Section 20(c)

and Section 141 of the Code of Civil Procedure and observed:
(SCC p. 259, paras 9-10)

. Uploaded on

“9. Although in view of Section 141 of the
Code of Civil Procedure the provisions
thereof would not apply to writ proceedings,
the phraseology used in Section 20(c) of the
Code of Civil Procedure and clause (2) of
Article 226, being in pari materia, the
decisions of this Court rendered on
interpretation of Section 20(c) CPC shall
apply to the writ proceedings also. Before
proceeding to discuss the matter further it
may be pointed out that the entire bundle of
facts pleaded need not constitute a cause of
action as what is necessary to be proved
before the petitioner can obtain a decree is
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the material facts. The expression material
facts is also known as integral facts.

10. Keeping in view the expressions used in
clause (2) of Article 226 of the Constitution of
India, indisputably even if a small fraction of
cause of action accrues within the jurisdiction
of the Court, the Court will have jurisdiction
in the matter.”

(Emphasis added)

The Supreme Court in Nawal Kishore Sharma also said:

Their Lordships further observed as under: (Kusum Ingots &
Alloys Ltd. case [(2004) 6 SCC 254] , SCC p. 264, paras 29-

30)

“29. In view of clause (2) of Article 226 of the
Constitution of India, now if a part of cause of
action arises outside the jurisdiction of the
High Court, it would have jurisdiction to issue
a writ. The decision in Khajoor Singh [Lt. Col.
Khajoor Singh v. Union of India, AIR 1961 SC
532] has, thus, no application.

16. This clearly shows that what was before the Court in

Bandyopadhyay was an entirely distinct set of circumstances. The

case at hand is closer to Majithia, Nawal Kishore Sharma, and Kusum

Ingots. For the cause of action in the present Petition is clearly within

the jurisdictional remit of this Court: wherever the impugned notices

may have been issued, the situs of the origin of those notices is

immaterial and by no means jurisdictionally determinative. The effect

of the impugned notices is directly on the Western Zonal Bench and

those litigating before that Bench.

::: Uploaded on - 21/09/2022
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17.  When a Writ Court is tasked with judicial review of
administrative action, the contours of Article 226(2) cannot possibly
be fettered by a blind invocation of jurisdictional territoriality. Many
tribunals are administratively centred in Delhi. Some tribunals do
have a principal seat there. Others choose to use Delhi only as a
matter on administrative convenience. An administrative exigency
can never operate to denude a constitutional Court of its power to
issue a high prerogative remedy. The administrative situs of a
tribunal, adopted because of such an administrative need or exigency,
will not operate to confer exclusive jurisdiction only on the Delhi
High court nor rob other High Courts of their wide jurisdiction under
Article 226, particularly Article 226(2). We do not believe that any
Court has ever suggested that all Writ Petitions directed against the
Union Government must only be filed in New Delhi before the Delhi
High Court. Yet that would be the logical — albeit untenable —

consequence of accepting Mr Joshi’s submission.

18. For this reason, we find Mr Joshi’s next submission to be
incongruous, for he also says that it is not his case that merely because
the NGT has a seat in Delhi therefore the Delhi High Court would
have exclusive jurisdiction. If this be so, i.e., if this is not his case,
then there is simply no basis for the submission based on

Bandyopadhyay.

19.  The last submission Mr Joshi makes at the threshold is based
on Section 22 of the NGT Act. It reads:
“22. Appeal to Supreme Court.— Any person aggrieved by

any award, decision or order of the Tribunal, may file an
appeal to the Supreme Court, within ninety days from the
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date of communication of the award, decision or order of
Tribunal, to him, on any one or more of the grounds
specified in section 100 of the Code of Civil Procedure, 1908
(5 0f 1908);

Provided that the Supreme Court may, entertain any
appeal after the expiry of ninety days, if its is satisfied that
the appellant was prevented by sufficient cause from
preferring the appeal.”

(Emphasis added)

20.  Ex facie, Section 22 is inapplicable because it speaks of an
award, decision or order being appealable. That cannot extend to a
Petition seeking judicial review of administrative action; nor can

Section 22 ever be said to oust the writ jurisdiction of a High Court.
21.  Consequently, we hold that the Petition is maintainable.

22. 'The context in which the NGT and its benches were
constituted is this. The NGT Act replaced the National Environment
Tribunal Act 1995. The Statement of Objects and Reasons (“SOR”)
of the NGT Act inter alia notes that India was a party to the decisions
taken at the Stockholm Conference in June 1972. Later, India
participated in the United Nation’s Conference on Environment and
Development at Rio de Janeiro in June 1992, which led to the Rio
Declaration. One of the resolutions was to demand that member
states provide “effective access” to judicial and administrative
proceedings, including redress and remedy, and develop national laws
regarding liability and compensation for victims of pollution and
other environmental damage. The SOR of the NGT Act also
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recognises that the right to a wholesome and pollution-free
environment has been pronounced by our Supreme Court to be part
of Article 21, the fundamental right to life.'® Then the SOR goes on
to say that the National Environmental Tribunal had a limited
mandate. It was not established. There came a National Environment
Appellate Authority Act 1997, but it had a narrow jurisdictional remit.
Acknowledging that there were many environmental cases pending in
higher courts and that these required a multi-disciplinary approach,
the Supreme Court requested the Law Commission to consider the

need to constitute special environmental courts.

23.  Thus, there was a perceived need to establish a specialised
tribunal to handle multi-disciplinary issues involved in environmental
cases; and hence, the enactment of the NGT Act and the constitution
of the NGT. The Chairperson is to be a Judge of the Supreme Court
or to be a Chief of the High Court. He is a Judicial Member. A High
Court Judge is also eligible to be appointed as a Judicial Member
(though not as Chairperson). There are provisions for appointing
Expert Members. The NGT has jurisdiction over all civil cases where
substantial questions relating to the environment are involved and
where such cases arise from the implementation of the enactments
specified in Schedule I. The National Environment Act 1995 and the
National Environment Appellate Authority Act 1997 stood repealed
by the NGT Act.

24. On 5th May 2011, the Government of India issued a

Notification under Section 4, specifying Delhi as the ‘ordinary place

10 See: Subhash Kumar v State of Bihar, (1991) 1 SCC 74.
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of sitting’ of the NGT. It was to exercise jurisdiction over the whole
of India. Just a few months later, on 17th August 2011 came another
Notification under Section 4(3) of the Act specifying the “ordinary
places of sitting” of the NGT. Five zones were specified, and Delhi
was said — parenthetically — to be the principal place. For

completeness, the 17th August 2011 Notification is quoted below:

THE GAZETTE OF INDIA : EXTRAORDINARY
MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 17th August 2011

S.0. 1908(E).—In exercise of powers conferred by sub-section
(3) of Section 4 of the National Green Tribunal Act, 2010 (19th of
2010), the Central Government hereby specifies the following
ordinary places of sitting of the National Green Tribunal which
shall exercise jurisdiction in the area indicated against each :—

Serial Zone
number

Place of
Sitting

Territorial Jurisdiction

1. Northern

Delhi
(Principal
place)

Uttar Pradesh,
Uttarakhand, Punjab,
Haryana, Himachal
Pradesh, Jammu and
Kashmir, National
Capital Territory of Delhi
and Union Territory of
Chandigarh.

2. Western

Pune

Maharashtra, Gujarat,
Goa with Union
Territories of Daman and
Diu and Dadra and
Nagra Haveli

"3. Central

Bhopal

Madhya Pradesh,
Rajasthan and
Chhattisgarh.

4, Southern

Chennai

Kerala, Tamil Nadu,
Andhra Pradesh,
Karnataka, Union

;i Uploaded on - 21/09/2022
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Territories of
Pondicherry and
Lakshadweep.

51 Eastern |Kolkata West Bengal, Orissa,
Bihar, Jharkhand, seven
sister States of North-
Eastern region, Sikkim,
Andaman and Nicobar
Islands:

Provided that till the Benches of the National Green Tribunal
become functional at Bhopal, Pune, Kolkata and Chennai, the
aggrieved persons may file petitions before the National Green
Tribunal at Delhi and till such time the notification No. S.0.
1003(E), dated the 5th May, 2011 in the Ministry of Environment
and Forests, shall continue to be operative,

[F.NO. 17(4)/2010-PL]

RAJNEESH DUBE, Jt. Secy.

With this background, we turn to an overview of the impugned

National Green Tribunal
Principal Bench
Faridkot House, Copernicus Marg
New Delhi- 110001

NGT/PB/JUDL./05/2020/339 Dated: 06th September, 2021

NOTICE

It is hereby notified for information of all concerned that
the Competent Authority had been pleased to issue direction for
constituting Special Bench in all the four Zonal Benches. It has
been directed that Special Bench shall take-up such appropriate
matters in consultation with the concerned Bench, which need
to be taken-up by the Additional Bench till constitution of
Additional Bench and/or till further orders. If necessary, sittings
can continue as per requirement for such period as may be
found necessary. It has been further directed that in case the
hearing of any such matter(s) is/ are not concluded on the date
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fixed then the matter(s) can be postponed to the next working
day or to any other such date as may be directed by the Special
Bench. In case Monday happens to be holiday, then the matters
of that particular bench will be listed before Special Bench on
the next working day. However the matters of Principal Bench
and the matters of the respective Bench will continue to be
heard on the said days after the hearing of matters fixed for
hearing before the Special Bench in the respective Zonal Bench
is concluded, unless otherwise directed.

It has directed that the sittings of Special Bench shall be
as per the following schedule:

NAME OF THE BENCH

DAYS ON WHICH THE MATTERS
ARE TO BE LISTED

Southern Zonal Bench,
Chennai

Every working Monday (unless
dispensed with on any particular
scheduled Monday) in the first week
of the month or any other day as
decided by the Competent Authority.

Western Zonal Bench,
Pune

Every working Monday (unless
dispensed with on any particular
scheduled Monday) in the second
week of the month or any other day
as decided by the Competent
Authority.

Eastern Zonal Bench,
Kolkata

Every working Monday (unless
dispensed with on any particular
scheduled Monday) in the third week
of the month or any other day as
decided by the Competent Authority.

Central Zonal Bench,
Bhopal

Every working Monday (unless
dispensed with on any particular
scheduled Monday) in the fourth
week of the month or any other day
as decided by the Competent
Authority.

This issues with the approval of the Competent Authority.

(Vidya Prakash)
Registrar General
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Copy to:

PPS to Hon'ble Chairperson, NGT

PS to all Hon'ble Judicial Members and Hon'ble Expert Member

PA to Registrar General, NGT (PB)

The Secretary, Ministry of Environment, Forest and Climate Change
Ld. Registrars (all Zonal Benches)

Ld. Deputy Registrar (PB)

NGT Website

NIC team

Guard file

OeOND O AN

26. This tells us that there is to be a ‘Special Bench’ constituted for
all four Zonal Benches except the Northern Bench. This ‘Special
Bench’ is to take up ‘appropriate matters’. The notice is confusing
because it says that the Special Bench will take up those matters
which need to be taken up by the Additional Bench till constitution
of the Additional Bench” or till further orders. What this Additional
Bench is, or was meant to be, is unexplained. Then there are
administrative directions scheduling the hearings. For instance,
Southern Zonal Bench matters would be taken up by the Special
Bench on every working Monday in the first week of the month unless
otherwise ordered. On the second Monday of every month would be
the cases of Western Zonal Bench, and the third Monday would be
when the Special Bench would take up the matters of Eastern Zonal
Bench. Central Zonal Bench matters were to be taken up by the
Special Bench on the fourth Monday of each month. Only the
Northern Zonal Bench was excluded.

27.  Then came another notice of 4th January 2022, at page 132,
also 1ssued by this ‘Competent Authority’. This notice is also
incomprehensible, but seems to suggest that those matters that were

being heard by the Special Bench in Delhi, now described as the
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‘NGT (PB) New Delhi’, would be taken first, and that the Western
Zonal Bench would take up its own work thereafter. The Notice of
4th January 2022 says this:

National Green Tribunal/
Western Zone Bench/
New Administrative Building, B-Wing/
1st floor, Opposite Council Hall/

Camp, Pune - 411 001/
Aok e dok ok
NOTICE

Dated: 04th Jan, 2022.

It is hereby notified for information of all concerned that
the Competent Authority has been pleased to issue direction
regarding functioning of the National Green Tribunal (WZB),
Pune, through video conferencing w.e.f. 05/01/2022 as under:-

It has been directed that other than admission matter(s)
of the NGT (WZB), Pune to be taken up by the National Green
Tribunal (PB), New Delhi on every working Wednesday and
Thursday of the month, till further order(s), after hearing of the
matter(s), listed before the concerned bench is concluded,
unless otherwise directed in the cause list.

Similarly, it has been directed that all admission
matter(s) of the NGT (WZB) Pune to be taken up by the National
Green Tribunal (CZ), Bhopal on every working Tuesday and
Friday of the month, till further order(s), after hearing of the
matter(s) listed before the concerned bench is concluded,
unless otherwise directed in the cause list.

Registrar

NGT(WZB) Pune.

28.  The notice of 11th April 2022 at page 133-A for the first time
injected some reason, for it said that given the pendency of old
matters instituted before 31st December 2017 pending before the
respective Zonal Benches, further directions were being issued. The
relevant portion of this notice, which we also find unclear, says this:

NATIONAL GREEN Tribunal
PRINCIPAL BENCH
Faridkot House
Copernicus Marg,
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New Delhi-110001
No.: No.NGT(PB)/Judicial/05/20/112
Dated 11 04 2022

NOTICE

Keeping in view the pendency of old matters instituted
on or before 31.12.2017 pending in the respective Zonal Benches,
it is hereby notified for information of all concerned that the
Competent Authority has been pleased to issue direction for
constituting Special Bench for hearing of such old matters
pending in the Zonal Benches. It has been directed that Special
Bench shall take-up such appropriate matters in consultation
with the concerned Bench. If necessary, sittings can continue as
per requirement for such period as may be found necessary. It
has been further directed that in case the hearing of any such
matter(s) is/are not concluded on the date fixed then the
matter(s) can be postponed to the next working day or to any
other such date as may be directed by the Special Bench.
However the matters of Principal bench and the matters of the
respective Zonal bench will continue to be heard on the said
days after the hearing of matters fixed for hearing before the
Special Bench in the respective Zonal Bench is concluded,
unless otherwise directed.

It has been directed that till further orders, the sittings of
Special Bench shall be as per the following schedule:

NAME OF THE BENCH DAYS ON WHICH THE OLD
MATTERS ARE TO BE
LISTED
Every working Tuesday or any
other day as decided by the

Competent Authority.

Western Zonal Bench, Pune

Southern Zonal Bench,
Chennai

Every working Wednesday or
any other day as decided by
the Competent Authority.

Eastern Zonal Bench, Kolkata

Every working Thursday or
any other day as decided by

the Competent Authority

This issues with the approval of the Competent Authority

(Vidya Prakash)
Registrar General
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Copy for information to:

1. PPS to Hon'ble Chairperson

PA to all Hon'ble Judicial and Hon'ble Expert Members

PA to Registrar General

The Secretary, Ministry of Environment, Forest and Climate Change,
New Delhi

Ld. Registrars (all Zonal Benches)

PA to Dy. Registrar & Assistant Registrar (PB)

NGT Website

Guard File"

AW

® N @ o

29. Just a few days later, on 27th April 2022, came the fourth
notice. This again spoke of a need to clear the backlog of pending
cases instituted prior to 31st December 2017 in the Zonal Benches. It
was said to be a partial modification of the notices of 6th September
2021 and 11th April 2022. It said this:

“NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
Faridkot House
Copernicus Marg,
New Delhi-110001
No. : NGT(PB)/Judicial/05/2020/728
Dated 27.04.2022

NOTICE

It is hereby notified for information of all concerned that with a
view to clear the backlog of the old pending cases instituted
upto 31122017 in the respective Zonal Benches, in partial
modification of the directions issued vide Notices dated
06.09.2021 and 11.04.2022, the Competent Authority has been
pleased to issue direction for constituting Special Bench for
hearing such matters through Hybrid Option till further orders,
as per schedule given below:
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NAME OF THE BENCH | DAYS ON WHICH THE MATTERS
ARE TO BE LISTED

Eastern Zonal Bench, Every working Monday or any other

Kolkata day as decided by the Competent
Authority.

Western Zonal Bench, |Every working Tuesday &

Pune Wednesday or any other day as
decided by the Competent
Authority

Southern Zonal Bench, |Every working Thursday & Friday or

Chennai any other day as decided by the
Competent Authority

The matters of the Principal Bench and the matters of the
respective Bench will continue to be heard on the said days after
the hearing of matters fixed for hearing before the Special
Bench in the respective Zonal Bench is concluded, unless
otherwise directed. However, the practice of listing the matters
of the concerned Zonal Benches before Special Bench on every
working Monday once in a month in terms of Notice dated
06/09.2021, shall be discontinued.

The Cause List will indicate that in Part-| of the list, the
matters to be listed before Special Bench and in Part-1l List, the
matters before the Zonal Bench after the hearing of the matters
of Special bench. The matters before Special bench will be
heard at 10.30 AM onwards. The hearing of the matters of Part-
Il shall commence after the conclusion of the hearing of the
matters of Part-l (tentatively 12.00 noon onwards). No request
for adjournment will be entertained. However, in special
circumstances, adjournment may be granted for a period
not beyond one week before listing.

The Special bench will start functioning w.e.f. 02.05.2022
as per the above proposed schedule.

This issues with the approval of the Competent
Authority.

(Ravi Dahiya)
Deputy Registrar

Copy for information to:

1. PPS to Hon'ble Chairperson
2. PA to all Hon'ble Judicial and Hon'ble Expert Members
3. PA to Registrar General
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4. The Secretary, Ministry of Environment, Forest and
Climate Change, New Delhi

Ld. Registrars (all Zonal benches)

PA to Dy. Registrar & Assistant Registrar (PB)
NGT Website

Guard File"

N oo
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30.  Finally, there is the last notice dated 26th August 2022 (at page
227 of Goa Foundation’s Additional Affidavit dated 8th September
2022). This repeated the need to clear the backlog of old cases
instituted up to 31st December 2017 and said it was a partial
modification of the previous notices of 6th September 2021, 11th
April 2022 and 7th April 2022. It constituted a Special Bench for
hearing matters of the Western Zonal Bench through a hybrid option.
The notice of 26th August 2022 reads:

NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

Faridkot House
Copernicus Marg,
New Delhi-110001

No. : NGT(PB)/Judicial/05/2020/274

Dated 26.08.2022

NOTICE

It is hereby notified for information of all concerned that
with a view to clear the backlog of the old pending cases
instituted upto 3112.2017 in respect of Western Zonal Bench,
Pune, in partial modification of the directions issued vide
Notices dated 06.09.2021, 11.04.2022 & 27.04.2022, the
Competent Authority has been pleased to issue direction for
constituting Special bench for hearing such matters of Western
Zonal Bench, Pune through Hybrid Option on every working
Monday, Tuesday & Wednesday w.ef 29.08.2022 till further
orders,

It is also notified that such pending matters of the
concerned Zonal Benches, which were earlier heard by
Principal Bench through Video Conferencing and/or such other
matters which are, in the opinion of the Hon'ble Members of the
Principal Bench and/or of the concerned Zonal Bench
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depending upon the issues involved in the matters or their date
of institution etc. or any other matter in which an application is
filed by the concerned party for conducting hearing before
Special Bench, then such matters may be listed before the
Special Bench headed by Hon'ble Chairperson as per the
schedule given below:

NAME OF THE BENCH DAYS ON WHICH THE

MATTERS ARE TO BE
LISTED

Eastern Zonal Bench, Kolkata |Working Wednesday in the

first week of the Month or any

other day as decided by the

Competent Authority
Southern Zonal Bench, Working Wednesday in the
Chennai second week of the Month or

any other day as decided by
the Competent Authority.
Central Zonal Bench, Bhopal |Working Wednesday in the
third week of the Month or any
other day as decided by the
Competent Authority

Western Zonal Bench, Pune |Working Wednesday in the
fourth week of the Month or
any other day as decided by
the Competent Authority

However, the matters of Western Zonal Bench, Pune
shall not be listed before the Special Bench on such first, second
and third Wednesday of the month on which such matters of the
categories as mentioned above, shall be listed for hearing
before the Special Bench.

The matters of the Principal Bench and the matters of the
respective Zonal Bench will however continue to be heard on
the said days after the hearing of matters of the respective Zonal
Bench before the Special Bench is concluded, unless otherwise
directed.

This issues with the approval of the Competent
Authority.

(Vidya Prakash)
Registrar General
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Copy for information to:
1. PPS to Hon'ble Chairperson
PA to all Hon'ble Judicial and Hon'ble Expert Members
PA to Registrar General
The Secretary, Ministry of Environment, Forest and
Climate Change, New Delhi
Ld. Registrars (all Zonal benches)
PA to Dy. Registrar & Assistant Registrar (PB)
NGT Website

Guard File"
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31.  There are many things missing and much left to be desired in
each of these notices and in all of them taken together. For one thing,
there is a complete lack of clarity. There is no roster for the Special
Bench. It is unclear to anyone, even to us, which matters are to be
taken by the Special Bench or why, and which will continue before the
Western Zonal Bench. Ms Alvares confirms that, in practice, this is
indeed so and nobody knows on a day-to-day basis which Bench will
take what matter or for what reason. We are told that the practice is
for the so-called Special Bench in Delhi comprising two Judicial
Members and one Expert Member to sit with the Judicial Member
and the Expert Member of the Western Zonal Bench, to take up these
‘Special Bench’ matters. A cause list is indeed notified, but without

any indication of which matter will enter that cause list or why.

32. Ms Alvares accepts that there were problems in the functioning
of the Western Zonal Bench for some time until August 2021.
Between August and December 2021, the Bench did function, though
on VC. The Judicial Member resigned on 15th December 2021. The

Chairman permitted the solitary Expert Member to continue.
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In 2018, the NGT Bar Association challenged a similar

consisting of one Judicial and one Expert Member."

34.
regard to the composition of any bench of the NGT. Section 4(4) of

We pause here to consider some of the statutory provisions in

the NGT Act says:

“4. Composition of Tribunal-

The Central Government may, in consultation with

the Chairperson of the Tribunal, make rules regulating
generally the practices and procedures of the Tribunal
including—

(a)  therules as to the persons who shall be entitled
to appear before the Tribunal;

(b)  the rules as to the procedure for hearing
applications and appeals and other matters including
the circuit procedure for hearing at a place other than
the ordinary place of its sitting falling within the
jurisdiction referred to in sub-section (3), pertaining
to the application and appeals;

(¢)  the minimum number of Members who shall
hear the applications and the appeals in respect of any
class or classes of applications and appeals;

Provided that the number of Expert
Members shall, in hearing an application or
appeal, be equal to the number of Judicial
Members hearing such application or appeal;

11

Page 105 of the Petition.
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(d)  rules relating to transfer of cases by the
Chairperson from one place of sitting (including the
ordinary place of sitting) to other place of sitting.”

(Emphasis added)

35. The proviso emphasised above prima facie indicates that

Judicial Members cannot out-number Expert Members.

36.  We also notice Rule 3 of the Procedural Rules which speaks of
distribution of business among different ordinary place or place of
sittings of the Tribunal. Rule 3 reads thus:

“3. Distribution of business amongst the different
ordinary place or places of sittings of Tribunal. —

(1)  The Chairperson may constitute a bench of two or
more Members consisting of at least one Judicial Member
and one Expert Member:

Provided that in exceptional circumstances the
chairperson may constitute a single Member bench.

(2)  The Chairperson shall have the power to decide the
distribution of the business of the Tribunal amongst the
Members of the Tribunal sitting at different places by order
and specify the matters which may be dealt with by each such
sitting in accordance with the provisions of clause (d) of sub-
section (4) of section 4 of the Act.

(3)  If any question arises as to whether any matter falls
within the purview of the business allocated to a place of
sitting, the decision of the Chairperson shall be final.

Explanation.—The  expression  “matter”  includes
application for interim relief.”

(Emphasis added)
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37. The proviso was inserted by an amendment of 1st December
2017. The 31st January 2018 Supreme Court order on the NGT Bar
Association Petition did not notice any exceptional circumstances

justifying a Single Member Bench.

38. We must read these provisions along with Section 21 of the
NGT Act and its first proviso.

21.  Decision to be taken by majority.— The decision of
the Tribunal by majority of Members shall be binding:

Provided that if there is a difference of opinion
among the Members hearing an application or appeal,
and the opinion is equally divided, the Chairperson shall
hear (if he has not heard earlier such application or
appeal) such application or appeal and decide:

Provided further that where the Chairperson himself
has heard such application or appeal along with other
Members of the Tribunal, and if there is a difference of
opinion among the Members in such cases and the opinion is
equally decided, he shall refer the matter to other Members
of the Tribunal who shall hear such application or appeal and
decide.

(Emphasts added)
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39.  Finally, we note Rule 5 of the Procedure Rules:

“5.  Minimum number of Members who shall hear
application or appeal. —

(1) The Tribunal shall hear an application or appeal, as
the case may be, consisting of at least by a Judicial and an
Expert Member.

(2) ~ Where the Chairperson considers it necessary that a
particular case or cases be heard and decided by the Tribunal
consisting of more than two Members he may by order in
writing direct that such case or case, be heard by such
Members of the Tribunal as may be specified in that order.”

40. Ms Alvares draws our attention to a Division Bench order
dated 3rd August 2021 in Meenava Thanthai KR Selvaraj Kumar v
National Green Tribunal' by the Madras High Court. That Court
took the view, one that we affirm, that the Act and the Rules do not
permit a Bench of an odd number of members. Ms Alvares’s
submission is that if the number of expert Members on any Bench
must be equal to the number of Judicial Members, then, by necessary
arithmetic, the bench strength must be an equal number. That is the
proviso to Section 4(4)(c). This is also why the first proviso to Section
21 speaks of an opinion ‘being equally divided’, a situation that can
only arise if there are an even number of Members. The provision for
a single Member sitting in the procedure rules only operates in
exceptional circumstances. Ms Alvares submits that this entire
framework has been thrown to the winds by the impugned notices.
Even assuming that the Bench strength could be more than two, it is

unclear how, under the Act and Rules, it can ever be an odd number.

12 Writ Petition No. 15112 of 2021.

Page 32 of 41
21 September 2022

114

:: Uploaded on - 21/09/2022 ;1 Downloaded on - 25/11/2025 18:51:13 ::



The Gofykayfytion vs The National Green Tribunal & Ors
- I EY TN PIL-4-2022-).docx

But if two Members sit and are available in the Western Zone, then
the statute does not contemplate the cases on their docket being
heard by a larger Bench of an odd number of members sitting at a
different location; and especially where the number of Expert
Members is not equal to the number of Judicial Members. That the
Chairperson is a Judicial Member is accepted. Thus, for the so-called
Special Bench, there would be three Judicial Members and two
Expert Members of this Special Bench. The statute does not permit
this.

41. Until 4th January 2022, there was therefore, following the
Supreme Court order of 31st January 2018, no available bench for the
Western Zone. Admission matters were diverted to the Central Zone
and to the Northern Zone in Delhi. Even then, there was no clarity,
as paragraph 13 of the Petition says, as to which matters would be
placed before the Northern Bench. Not all non-admission matters
were posted before that Bench. We find to our surprise that in the
Petition there is a tabulation of cause lists prepared for the non-
functional and non-existent Western Bench at that time. It shows that
matters were in fact listed before a non-existent bench and internally
adjourned. Then some matters went off to the Northern Bench and
some to the Central Bench. In the first week of April 2022, a Judicial
Member was appointed for the Western Zone Bench. It is after this
that there came the third impugned notice of 11th April 2022 (at page
133A) and the further notices that then followed. The result was the
sudden composition of a five-member bench in the Northern Zone,
with two members of the Northern Zone, the Chairperson, and the
two members of the Western Zone. We believe Ms Alvares is correct

that nothing in the NGT Act or the Procedure Rules permits this.
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42.  Ms Alvares’s next objection is to the ad-hoc assumption,
unwarranted and unsupported by the Act or the Procedure Rules, of
jurisdiction by the Northern Zone Bench of matters that pertain to
the Western Zone. There is no source of power, she says, to take away
matters within the territorial jurisdiction of one Bench. If a particular
Bench is non-functional (as indeed often happens with many

tribunals) then surely the Writ Courts are available.

43. The answer on affidavit from the NGT is, first, to claim that
the matter is one of ‘convenience’; or, more accurately, of
inconvenience. Whose convenience or inconvenience, we are not
told. It is certainly not convenient — and it is certainly most
inconvenient — for litigants and advocates from Goa not to know
which matter is to be heard where by what Bench and for what reason,
and to find that matters in a defined jurisdiction have suddenly been
removed or withdrawn to some other bench with a differently defined

jurisdiction.

44. The second submission by Mr Joshi is that the arrangement
was purely temporary while there was a vacancy and insufficiency of
Bench strength in the Western Zone. None of the notices say this and
they have continued after there is an adequacy of Bench strength at
the Western Zonal Bench in Pune. Then we were told that in keeping
with the notices and their plain wording the Special Bench was only
taking pre-2017 matters. This argument is negatived by NGT’s own
Affidavit in paragraph 22 from pages 190 to 193 where table after table
per bench shows that the so-called Special Bench has been taking

post-2017 matters as well.
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45. This does not even begin to answer the questions of
jurisdiction and of the statutory requirement for equalized bench

strength.

46. Mr Joshi lays some emphasis on Rule 3 and Section 4 to suggest
that it is the Chairperson who decides the distribution of business of
the Tribunal amongst Members of the Tribunal sitting at different
places. The argument is misconceived. If there are multiple Benches
in one zone, then it is for the Chairperson to distribute work between
such local benches (just as the Chief Justice or Presiding Judge of any
Court distributes work between the multiple benches in the court
over which he presides). The Rule does not mean that the
Chairperson can randomly cherry-pick matters from any Bench and
withdraw them to himself or to a Bench over which he presides. This
is particularly so if the Benches are co-equal as at least one High
Court has noted." The submission is by no means and no stretch of
the imagination, at least not without doing considerable violence to
the language, a legitimate exercise of the power to ‘decide the
distribution of business of the Tribunal’. That is not even the stated

purpose of the notices.

47.  We are told by Mr Joshi that these notices are the results of
“internal decisions of the Chairperson”. That adds no value
whatsoever to a discussion on law. The Special Bench has no defined
time limit. Itis not a pro-tem provision until the temporary manpower

crises 1s resolved. Strangely, only the Northern Bench has only

13 Madras High Court, paragraph 6 of the order dated 25th June 2021 in K
Saravanan v The National Green Tribunal, Writ Petition No 13266 of 2021, pp.
162-169 of the petition, at . 164.
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Northern Bench matters; there is no explanation or rationale
provided why the Western Zonal Bench is not allowed to hear regular
matters when there is a sufficiency of coram, or why some part of its
cause-lists — on no known, disclosed, or discernible basis — should
be taken up by a wholly improperly constituted bench sitting

somewhere else.

48. Mr Joshi claims that the jurisdiction of the Western Zone
Bench is not taken away by these notices. True; itis not. And it cannot
be taken away. The ingenious workaround seems to be to leave the
jurisdiction intact, but to take selective matters away from the
jurisdictional bench. So the jurisdiction remains in Pune, but the
matter goes to Delhi; and that, we are expected to accept, is perfectly
all right and within the administrative power of the Chairperson.
What is really happening is that by this administrative legerdemain,
the so-called Special Bench, dominated by the Northern Bench, with
an unlawfully odd number of members acquires seizin of matters
beyond its jurisdiction. It actually does not matter whether the
Special Bench has members from the Northern, Eastern or any other
Bench. Matters within the Western Zonal Bench must be heard by
the Western Zonal bench. It is perfectly legitimate for any Member of
any Bench to sit at any other Bench; but the sitting must be of the
Bench at its place of sitting to hear matters filed at that Bench.

49. There is one final telling circumstance, and it is to our mind
entirely dispositive of the issue. We now set out Section 4 in its

entirety.
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Composition of Tribunal. —
(1)  The Tribunal shall consist of —

(a)  a full time Chairperson;

(b) ot less than ten but subject to maximum of
twenty full time Judicial Members as the Central
Government may, from time to time, notify;

(c)  not less than ten but subject to maximum of
twenty full time Expert Members, as the Central
Government may, from time to time, notify.

(2)  The Chairperson of the Tribunal may, if considered
necessary, invite any one or more person having specialised
knowledge and experience in a particular case before the
Tribunal to assist the Tribunal in that case.

(3) The Central Government may, by notification,
specify the ordinary place or places of sitting of the
Tribunal, and the territorial jurisdiction falling under
each such place of sitting.

(4) The Central Government may, in consultation
with the Chairperson of the Tribunal, make rules
regulating generally the practices and procedure of the
Tribunal including —

(a)  the rules as to the persons who shall be entitled to
appear before the Tribunal;

(b)  the rules as to the procedure for hearing applications
and appeals and other matters including the circuit
procedure for hearing at a place other than the ordinary
place of its sitting falling within the jurisdiction referred
to in sub-section (3), pertaining to the applications and
appeals;

(¢)  the minimum number of Members who shall hear the
applications and appeals in respect of any class or classes of
applications and appeals:
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Provided that the number of Expert Members shall, in
hearing an application or appeal, be equal to the number of
Judicial Members hearing such application or appeal;

(d) rules relating to transfer of cases by the
Chairperson from one place of sitting (including the
ordinary place of sitting) to other place of sitting.

(Emphasis added)

50.  Section 4(3), emphasised above, makes it abundantly clear that
the Chairperson has no authority whatsoever to specify the place of
sitting of the Tribunal or the territorial jurisdiction under each such
place of sitting. That can only be done by the Central Government,
and it can only be done by notification. It is incapable of being done
by administrative action. Further, Section 4(4)(d) also requires that
rules be made by the Central Government, though in consultation
with the Chairperson, for the transfer of cases by the Chairperson from
one place of sitting, including the ordinary place of sitting, to any other
place. Absent such rules made by the Central Government and duly
notified, the Chairperson has no power or authority to simply transfer
cases from one place to another, nor to change the territorial
jurisdiction of any bench. Any such executive or administrative

jurisdictional gerrymandering is proscribed by the statute itself.

51. “Plus ¢a change, plus c’est la méme chose,” says Ms Alvares;
“The more it changes, the more it stays the same.” In 2017, the NGT
attempted to take away cases coming from Goa, Daman Diu, Dadra
and Nagar Haveli and assign them to the bench that sits in Delhi. This
Court, in its seat at Goa, took up the matter as a Suo Motu Writ
Petition No. 1 of 2017 and issued directions on 21st August 2017
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(page 53). One of us, GS Patel ], was a member of that Bench.
Ultumately, the Division Bench rendered a final decision dated 11th
October 2017 (copy at page 57 of the Petition)." The Goa Foundation
was the lead petitioner. Rule was made absolute and the
administrative direction of jurisdictional transfer, at least as it
pertained to Goa, was quashed. Nobody has ever challenged that

decision.

52. This is critical, Ms Alvares says, for between 2017 and 2022
there has been no change in circumstances and nothing at all has
happened to justify an administrative move to hear some Western
Zone cases, 1.e., those properly filed and lodged with the Western
Zone Bench in Pune, before a bench or Special Bench with an entirely

different composition in Delhi.

53. Late in the hearing, we were furnished some statistics by Mr
Joshi. To our mind, these completely negate the ostensible reason
given for constituting the Special Bench, i.e., to clear some alleged
backlog. For we find from these notices that while the pendency at
the Western Zonal Bench on 21st July 2022 was 654 cases, that of the
Northern Bench as on 30th June 2022 was 821 cases. The statistics
also show that there were 47 fresh filings in the Western Zone Bench
in August 2022 and that the disposal in that month by the Special
Bench was 78 cases, clearly meaning that the Special Bench was
taking newer as well as older cases. This is also clear from the
tabulations in the NGT Affidavit as well. There is, therefore, no

14 The Goa Foundation v Ministry of Environment, Forests & Climate Change
& Anr, 2017 SCC OnLine Bom 8815 : (2018) 1 Bom CR 232.
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question of any administrative exigency in having matters —
unknown, unspecified and with no clarity — being selectively taken

and cherry-picked for listing before any so-called Special Bench.

54.  On both counts, viz., the jurisdictional aspect as well as the
illegal composition of the ‘Special Bench’, the notices are vulnerable.
All five notices are ultra vires the NGT Act and the Procedure Rules.

55.  Wealso find that they are violative of Article 14 and suffer from
the impermissible vice of manifest arbitrariness. One of the crucial
components to the administration of justice is transparency. A second
is accountability.” The third is certainty. All three are conspicuous by
their absence in the regime set up in these notices. Nobody knows
which case will go to the Special Bench and which will not, or which
might cycle back, when, or why. There is no reason why the Western
Zone Bench should have to wait online on VC till the work of the
Special Bench is over except to lend some colour of legitimacy that
the Special Bench is not usurping jurisdiction because the two
Western Zone Bench Members are also present online. In fact, this is
a complete usurpation of jurisdiction of the Western Zonal Bench,

and it fails every test of law and judicial review.

56.  Rule is made absolute in terms of prayer clause (a). All five
impugned notices dated 6th September 2021, 4th January 2022, 11th
April 2022, 27th April 2022 and 26th August 2022 are quashed and
set aside. The constitution of the Special Bench seated at New Delhi
is illegal. Only the Members of the Western Zonal Bench can hear

15 Swapnil Tripathi v Supreme Court of India, ( 2018) 10 SCC 639.
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matters pertaining to the Western Zonal Bench, including matters

arising from Goa and Maharashtra.

57. In this Court’s Judgment of 11th October 2017, a
recommendation was made, although no mandamus was issued, that
the authorities must consider in all seriousness a proposal to establish
a circuit bench at Panaji in Goa. It is fair to say that the environmental
concerns of Goa have been pivotal in shaping the face of
environmental law in this country. Those struggles to preserve that
land and its environment have continued; as indeed they should. We,
therefore, reaffirm such recommendation, that far from moving Goa-
centric matters away from Pune, every endeavour must be made to
set up a circuit bench in Panaji. This is the only way that true access
to justice can be achieved; and access to justice has been held to be a
“part and parcel of the right to life”.'® That purpose is not achieved
by taking courts further and further away from litigants, lawyers and
the very people who come to the NGT to seek environmental justice.
It is most appropriately achieved by bringing courts of law to the
litigants’ doors. This, in our view, is best done by establishing a circuit

bench at the nerve-centre of this environmental litigation.

58. The Petition is disposed of in these terms. There will be no

order as to costs.

(M.S.SONAK,].) (G.S.PATEL,J.) (CHIEF JUSTICE)

16 Anita Kushwaha v Pushap Sudan, (2016) 8 SCC 509 (5-Judge Bench);
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SUSHIL KUMAR MEHTA " Appemm;,*.;,,

Versus

GOBIND RAM BOHRA (DEAD) THROUGH HIS LRS. 5 Respdr@.gn-tj‘?

i

Civil Appeal No. 4599 of 1989', decided on November 10, 1989,

Rent Control and Eviction — Applicability of Rent Act — Munquﬁnlﬁndi
excluded from Rent Act — But when lessee of municipal land construgts
ing thereon he becomes a ‘landlord’ and his tenant a ‘tenant’ or the puxppscs
of the Rent Act — Even though a small portion in the front of the building is
left as open land, the entire premises would be governed lﬂv*alat Rent Act —
Haryana Urban (Control of Rent and Eviction) Act, 1973 (11 of”tWS).Jy

Rent Control and Eviction — Applicability of Rent Act —'ﬁpii for cject-
ment and recovery of arrears of rent — Held on facts, Section 13 of Haryana
Rent Act applicable — Jurisdiction of civil court expjwded”s— Haryana Urban
(Control of Rent and Eviction) Act, 1973 (11 of 1973), alpcuo:‘;s 13 and 2(a), (b),
(c), () & (h) — Civil Procedure Code, 1908, Sectiond, £

Rent Control and Eviction — Applicability of Renit A — Plea of — Eject-
ment suit — Where civil court having no Juﬁsdiclbn decree passed by it is a
nullity — Tenant's plea of applicability of Réqn Mlgn be rnised)even at the
stage of execution of the decree — Decm»wiﬂ.no( operate as reg judicata —
Even if such a decree is executed durmg pe[_;ﬂem:y of SLP Su[.ittmc ACourt
would relieve the party from injustiep by Setting:aside the exec ‘trders —
Tenant can make application under Section’144, CPC — Hamna Trban (Con-
trol of Rent and Eviction) Act, 1973 (11 of lﬂ.}), Section 11 — Civil'Procedure
Code, 1908, Sections 11, 47 and 144 — Comfitutaon ol'lmﬁn;Artich: 136

Civil Procedure Code, 190:1”-?:, Section 11 — Res judnckgp — When does
not operate — Principle stated .7 = Para 26)

Constjtution of India — M;“nclg 136 — ,Eveq ll’,t deerec which is made
without jurisdiction and is'a nulfity’is nuaweq by'the canrts below to operate
and Is executed duru;g peﬁden@ of SLP, Supreme ‘Congt would grant relief to
the nggrieved party,| rog; |fﬂuslice by setting qﬂdé’&b Xecution order

Constitution nl"lmf g-—-—namcle 136 — F’illng &'fwnt petition under Article
227 against High Couet’s ‘order in revlslonavoﬁld mot bar appeal under Article
136 raising the samszspc & £% 2

Waiver — Del‘cc‘eqrfurlsdictlon caﬂnﬁl Ip"curtd by consent or walver

Thqdkﬁﬂgorﬁarespondcn: (ookfg lws&ﬂf a land from the Municipal Com-
mittee and cohslruqed a shop huﬂdmg ¢pvering the major portion of the land
and lca!hng only;a small pgrion ofthe. fand as the frontage of the shop. The
shop wa; let oug'to the app‘cllﬂhl; THeappellant having committed default in
paymcnt:q[ rent; the respondant,| #sued a notice under Section 106 of the Trans-
fer of Propésty Act dcwrmm;;ng the tenancy and filed a suit in civil court for
c}Ectmenl and recovery of arréars of rent and damages against the appellant.
= The sgu was decreed ex parte.‘An application under Order 9 Rule 13 CPC for

_;)
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v
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t " From the Judgment and Order dated September 16, 1988 of the Punjab and Haryana
High Courl in Review Apol. 22-CII of 1988 in Civil Revision No. 2439/80
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setting aside the ex parte decree having been dismissed and an appeal and.a
revision having failed, the decree became final. When the respondent laid the,
execution application for ejectment the appellant raised objection under pee-
tion 47, CPC contending that the decree of the civil court was a nullity.as ‘the
premises was governed by the special Act viz. Haryana Urban (Control of Rent. %
and Eviction) Act, 1973 and the civil court was divested of jLlI‘iSdiCliOE%D'ﬂtEké"':jﬁ:
cognizance and pass the decree. s i
Two questions came up for determination by the Supreme Cpurts

(1) Whether the civil court lacked inherent jurisdiction 16 entégtai

suit for ejectment and the decree so passed was a nullity ? B
(2) If so, whether the plea that the decree was a nullity ‘gould be raised in

execution and further whether the decree in the suit would not;opergte as res

judicata? 5
Allowing the tenant’s appeal the Supreme Court

i

Held:

(1) Though there was a, notification issved by“the ilate Government
exempting the lands belonging to the conccrnedlmu;_;ié’iag}jiy from the provi-
sions of the Act and the respondent landlgrd was a’lessee of the Municipal
Committee, but on construction of the building Lovéring a portion of the
municipal land the respondent became a Jandigrd’as {gﬁhc appellant'his tenant .
for the purposes of the Act. Since the Shpp stood thainly on the'land-pf the
respondent and only a small portion was Ipcated’on the municipal fand, it must
be held that the building was govertied by, theprovisions of thé, A6i;nd the
exemption accorded by the government-4ndér Section 3 was gérattéacied o the
premises. e L 1"{( ¥ (Para S)

Hari Prashad Gupta v. Jitender Kwnar Kaushik, (1982) 84 Pu o LR, 150, Badhu Singh v.

District Board, Girdaspur, (1962).64:8unj LR 1, approved 7, i

Accordingly, Section 13 of‘the”Act applies to the baildifig let out 10 the

&,

appellant by the landlord and tt g'?‘CCimroner was__.{iftf?-@orﬁ}gcwm authority to
pass a decree of ejectmenyiagawsthe appellantiand ghe civil court lacked
inherent jurisdiction to take cognizance of the:cause aml to pass a decree of
ejectment therein. 7 : e P e (Para9)

Barraclough v. Brown, 1887 At 615; Doe v. Bridgés, (193)) 1 B&A 847, approved
Premier Auiomobiles Titd. Q;;_J_C&_Wadke, (IQTQ) [ $CC 496 (1976) 1 SCR 427, rehed on
(2) Even though'the dgcree was passediafitthe question of jurisdiction of

the court was gondintody the ex parte ifial;the decree thereunder was a nullity
and did not binq:}:he'a"ﬁ:péﬂant. Thcr%jfdgne.ji would not operate as res judicata.
A de&ra‘hwai?ed by a court without j’li;;_';rs‘diaion over the subject matter or
on othef’ grounds which goes 1o the ro@1 of its exercise or jurisdiction, lacks
inhercrg.’lﬁju risdigtion. It is agoram non judice. A decree passed by such a court is
a nullity:and is gon est. Its tavalidity tan be set up whenever it is sought 1o be
enforced;or is aéted upon as § fqufidation for a right, even at the stage of execu-
tion or in“eollateral proceégings. The defect of jurisdiction strikes at the
«fathority of the court 10 passia decree which cannot be cured by consent or
5 waiver of the party. If the courthas jurisdiction but there is defect in its exercise
‘;: which‘-.;!zioes not go lo the root of its authority, such a defect like pecuniary or
.. “territorial could be waived by the party. They could be corrected by way of
" iapprospriate plea al its inception or in appellale or revisional forums, provided
law'permits. But'Where certain statutory rights in a welfare legislation are creat-

e
i
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ed, the doctrine of waiver also does not apply to a case of decree where the
court inherently lacks jurisdiction. The doctrine of res judicata under Section,

11, CPC s founded on public policy. A question of jurisdiction of a court orjpfa™ i

procedure or a pure question of law unrelated to the right of the par:ic.s
founded purely on question of fact in the previous suit, is not res judicata i tht
subsequent suit. A question relating to jurisdiction of a court or interpeeta

of provisions of a statute cannot be deemed to have been finally dett.rmim:d‘hy
an erroneous decision of a court. Therefore, the doctrine of reg judil:ala o
not apply to a case of decree of nullity. 47 ¥ParaRe)

There was no delay in filing the leave application. The!cave.ﬂp[ﬂwm:on
was filed within the limitation from the date of original orderﬂfd‘ﬁ'mlssal of the
revision or on a later date dismissing the review application. T %s trugithat the
writ petition was filed against the order in revision, but it does not pmclude the
appellant to contest its invalidity in the appeal under Article 136 The decree
was executed pending the spc.ual leave petition. 'Ihe Supreme Court would
relieve the party from injustice in exercise of power uaﬁcr‘ﬁ'ﬁlti]cle 136 when the
Court noticed grave miscarriage of justice. It is always’ the appellant 10
take aid of Section 144, CPC for restitution. Thegefore, merely because the
decree has been executed, on the facts wheq it i§ fouﬂnd hat the decree was a
nullity, the Court declined to exercise its piw.rt:rr '"dér Article 136 to set at
nought illegal orders under a decree of nyllity™}, % f.-r %{Para 28)

Kiran Singh v. Chaman Paswan, AIR 1954 QCSQO' 195531 SCR 117, Pa-pzx Laj Jain v.
Man Mal, (1970) 3 SCC 181: AIR 1970 SG 794; Bahadur Singh v. w!&.Subrﬂ Dass,
(1969) 2 SCR 432; Kawshalya Devi vz K L *Bansw¥;(1969) 1 SCC AIRAY70 SC
838, Chandrika Misir v. Bhatya Lal, (1973) 25CC 474, Marimm,ﬂma joo Jaiswal
v. Dossibar N.B. Jeejeebhoy, (1970) 1 SCGG!A“% 1970) 3 SCR 830, religd an

Ledgard v. Bull, (1836G) 13 1A 134: (1886) 11 AK2 648; Barton t{;fﬁmch m, (1921) 2 KB
291: 90 1J KB 451; Peachey Proj ity Corpn. Lid. v. Robinsow, (1967) 2 QB 543:
(1966) 2 All ER 981; Choudari Rom&y. Quresihi Bee, (1983)2 Andh LT 133, approved

Vasudev Dhanjibhai Modi v. Rajabhaiidbdul Relwman, (197\0 I$_CC %0, harmonised

Seth Hiralal Pami v. Kali Natl, A@R 1962 SC 199: (19622 747; Phool Chand

Sharma v. Chandra Shankep Paihak!” 1963 Supp 2. : AIR 1964 SC 782;
Molanlal Goenka v. Bcncgf kW;nmﬂukheqee MB }?5‘3 ‘iC 65: 1953 SCR 377, dis-
tinguished #T .t. A h;,! s
6 o ' BNy R-M/9678/C
Advocates who upfx.ah‘:d ¥t &se: [ ;;
S.P. Goel, Semor Ado%nc’a((: R. Singh rmd‘l'il( :;MOMn Advocates, with him) for the
Appellant; '

S.M. Ashri, Advo&:‘ii‘a,l’or{gt. Respondent, % & N
The Judgglenf'&l tht..tCourl was dc_hvc;ed by

R»@MA%M‘{ J.—Special fl:ave =g'l;'ai'ltcd
nfrhls appe at under; ﬁrl:clqr 136 rises against the order dated Sep-
tembe#:. 16, 19&8 of the High, Cout¢’of Punjab and Haryana refusing to
review “I&F or;ﬂ:r dated Adgugr™3; 1988 made in Civil Revision No. 2439
of 1980 onts file. The facts‘leading to the decision are that the respon-
,#dént Gobind Ram, the father of the respondents/landlord laid the Suit
¥ No. K8/77 (initially numbeted as O.S. No. 276 of 1975) on the file of
% ~ Seniof Sub-Judpe for ejectment and recovery of arrears of rent and
udam;(ge.s for use and occupation of the shop in Gurgaon, let out to the
?ppbllamflcnanl The suit was originally laid in the Court of Sub-Judge.

ma
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IIIrd Class, Gurgaon, which was transferred later to the Senior Sub-
Judge, Gurgaon, which was decreed ex parte on October 20, 1977. The;:

was dismissed on January 10, 1979 and was confirmed on appéalitn

application under Order IX Rule 13 CPC to set aside the ex parte decree ™

"Ig'ﬂ,__

August 17, 1979 and in revision by the High Court on October 18§, f&??’«‘%=

When the landlord laid the execution application for ejectméht the
appellant objected under Section 47 of CPC contending that the décree
of the civil court is a nullity as the premises in question i;ggj\}ern&d by:the
Haryana Urban (Control of Rent and Eviction) Act, 11 af 1973, for.short
‘the Act’. The Controller under the Act is the competent fprum regard-
ing claims for ejectment on fulfilment of any of “the canditions
enumerated under Section 13 thereof. The civil court is divested of juris-
diction to take cognisance and pass a decree for ejectment of the appel-
lant. That objection was overruled and on furthe¥sgevision the High
Court dismissed the revision by order daygd é{arch 19, 1980.
Simultaneously he also filed writ petition under %mcje 227 which was
dismissed on September 30, 1988. This appéal‘is divected against that
order of dismissal. @k ;3_*'?"‘;‘ 5

3. The contention raised by Shri SIP."Goyl, the leapsiéd senior
counsel for the appeliant is that by opération of Section 13 ofithe Act the
only authority to pass a decree of ejectméht of the appellant ténanfis the
Controller under the Act and by fiecessary ifiplication the fﬁgigﬁiﬁion of
the civil court is ousted. The civil court lacked inhené‘ﬁ‘f;;iadﬁ;diction o
take cognizance of the cause and to pass a decree. The deeree is thus a
nullity. The challenge to a decree on the ground ofnullity can be raised
al any stage and even in execufion. The courts below have committed
manifest error of law in not gofisidering the legat:question in its proper
perspective. The shop consists of‘the originalibujlding belonging to the
landlord, but a small part thereof in the front:side’was constructed on
municipal land. Tefianéy, of the building i fgvéined by the special Act
and, therefore, ‘thésderee of the ciyil cburt is a nullity and is
inexecutable. Shri A _Hh‘{r_m\_tﬁ“e learned coungel o the respondents refuted
this contention, Kirstly he argued thit the feave application is barred by
limitation. Secéndly, he:contended that'the appetlant had raised the plea
of want of yurisdictiGn at the trialiThapgl he remained ex parte, the trial
court ¢onsidered; the objectionjunder issue Nos. 4 and 5 and overruled
the objectionThe decreg becatpe final; thereby the decree operates as
res judicata. I-ie also furtﬁ&;cgn?@md‘s" that the Act does not apply to the
buildinj.in q}_.;f:"stion. Under Se tion 3, municipal land is exempted from
the provisions of the Act and thereby the only forum to lay the action is

£ the civil court. The civil court having jurisdiction has validly granted the

decree. The decree having béen allowed to become final, it is not open to

. the a}ipellam to ask the executing court to go behind the decree.

& The question that emerges is whether the civil court lacked

‘ihérent jurisdiction to entertain the suit for ejectment of the appellant-
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‘pugab and Haryana High Court in Hari Prashad Gupta v. Jitender
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tenant and the decree so passed is a nullity. The Act was enacted with,
the object of controlling the increase of rent of buildings and rented”
lands situated within the limits of urban areas and “the eviction:of th

tenants therefrom”. Section 2(a) defines ‘building’ which means; any

building or a part of a builuiag let for any purpose whether being actually =

used for that purpose or not, including any land...appurtenant:Sisuch
building...but does not include a room in a hotel, hostek or ‘boarding
house”. Section 2(b) defines ‘Controller’ as any person who is appointed
by the State Government to perform the functions of a Conyollerunder
the Act. Landlord has been defined under Section 2(c)‘and'Secgion 2(f)
defines rented lands to mean any land let separately for the purpose of
being used principally for business or trade. ‘Tenant’ has been defined
under Section 2(h). Section 3 authorises the State Government by
notification 10 exempt any particular building oﬁ'-;‘fnt & land or any class
of building or rented lands from the application 6f any or all the provi-
sions of the Act. Section 13 contains the pmovisipns for eviction of
tenants, sub-section (1) thereof reads: 5, .= &, ©
“13. Eviction of tenants.—(1) A ‘tengnt i ion.of a build-
ing or a rented land shall not be:gyicteéd therefrom except in accor-
dance with the provisions of this section;” ¥ W M

ri
® i s

R i

5. The other provisions are n@t necessaty. The sole grﬁgpﬂ':miéed by
the landlord for eviction was that thé appellant had copmittéd default in
the payment of rent and thereby had bécgme liable for.ejectment. Accor-
dingly, he issued a notice under Section 106 of the Trnsferof Property
Act determining the tenancy #1idt Jaid this suit. Section 13 gives the right
to the landlord to seek evictionsof:the tenant for-default in the payment
of rent. The Act provides the protection of tﬁl}tfi&‘ued tenancy and
remedy of ejectment fqﬁ'b{pﬁéﬁ-“of con\'&_;_a Hs/in the lease and other
statutory grounds ag provided: It provides tha{ the.remedy and the forum
and the decree of ejectiitent passed by the Gontroller or the appellate
authority or the reyisignal» authority or onfifmation thereof either in
appeal or revisiop is*inai under the Aé. Thereby the exclusive jurisdic-
tion to take cognizancé of the cause pf action for ejectment of the tenant

from a building or &gtéd land sityated intirban areas is governed by the
provisiop&"af the Act 'and is excliisively:to be dealt with under Section 13
of the Act. By nécessary implicatiod the jurisdiction of the civil court
under Section® of CPC if excludeégd. it is undoubtedly true that open land
is a part of the frontageof the.shop and belonged to the municipality
which the lafdlord had taken on'{ease from the municipality. As regards

/the municipality land, the Tandlord was a lessee of the Municipal Com-

mittee. But on constructiot, of the building covering a portion of the
municipal land the landlord became landlord and the appellant his tenant
for the purposes of the Act. This view was held by the Full Bench of the



http://htlps/lwww.scconline.com

a
&

_|O
z

I—

z
.I"|'i
]

c

e Print

SCC Online Web Edition, @ 2025 EBC Publis 6!

Page 6 Wednesday, November 26, 20238‘

Printed For: Kshyapi Ashvany Bansal, Symbiosis Law School

SCC Online Web Edition: https:/fiwww.scconline. com

TruePrint™ source: Supreme Court Cases, © 2025 Eastern Book Company. The text of this version of
this judgment is protected by the law declared by the Supreme Courl in Eastern Book Company v D.B.
Modak, (2008) 1 SCC 1 paras 61, 62 & 63,

LS Tt

i

P
oy

k

198 SUPREME COURT CASES (1990) 1 SCC

Kumar Kaushik'. We agree with the view. Thereby though there is a
notification issued by the State Government exempting the lands belong-
ing t0 Gurgaon Municipality from the provisions of the Act, the building,
of the respondent does not get exempted from the provisions of the Act
It is the finding of the forums below that the shop in question‘stands
mainly on the land of the landlord and a small portion is logatedl, of

o
e "L

F

i

municipal land. Therefore, we are of the view that the building was goy-

erned by the provisions of the Act and the exemption accordﬁﬂ"‘ﬁfghth',&
government under Section 3 was not attracted to the premises. in Sddhu
Singh v. District Board, Gurdaspur® the question was, whethets Lo the
reconstructed building governed by the provisions of E4st Pinjab Urban
Rent Restriction Act the exemption under Section 3 appliéd. It swas held
10 be 50 by the Division Bench. But the present facts are different.

6. In Barraclough v. Brown® the House of Lords held that when a
special statute gave a right and also provided a forafisor adjudication of
rights, remedy has to be sought only under the préwisions of that Act and
the common law court has no jurisdiction. W &

7. In Doe d. Rochester (BP.) v. Bridges
words of Lord Tenterdan, occur: SR “ -

“Where an Act creates ar;g_._pbl*'"' tionsand enforcés the per-
formance in a specified manner, Wé:lake it to be a g"e!'!e}:al ru?:rc that

i

performance cannot be enforced §p any pther manner: .

8. This statement of law was“appfoved not only by the ‘House of
Lords in several cases, but also by thisiCourt in Premier Atomobiles Ltd.
v. K.S. Wadke* where this Court was calléd upon to ¢onsiderwhether the
civil court can decide a disputesquarely coming within'the provisions ot
the Industrial Disputes Act. While considering that-guestion,. this Court
laid down four propositions ‘and third of theny's relevant for considera-
tion here. It is as follom;{{ﬁQ&W."S13-14’$§par§g ?L%j %

“(3) If the industrigd dispute rclﬁfm(tg‘,htht enforcement of a

right or an qbligatiop created undegithéAct, then the only remedy
available to the stitors 1o get an adjidicaiipn under the Act.”

9. Thus on conskruction of relevantyphtvisions of the Act and in thé
light of the posiftén iddaw it must be hélg}__lhat the provisions of Section
13 of the Act'apply;to the buil%gg"kéas?ﬂ' out to the appellant by the
landlord:anithe:Controller wasghé competent authority to pass a decree
of ejeciment ‘agaipst the appeltant and the civil court lacked inherent
jurisdigtion to fake cognigaace ofithe cause and to pass a decree of eject-

ment therein. The next qﬁﬁsﬁgﬂ_j{gj"\’\?hethcr the impugned decree is a nul-
0 G
b

R UL 3:5_5_*,
* thegfamous and oft quoted

by
i

1 (1882) 84 Punj LR 150: AIR 1982 P&H 165 (1982) 1 Rent LR 337
2 (1962) 64 Punj LR 1: AIR 1962 Punj 204

s, _(J@m AC615: 66 1] QB 672: 13 TLR 527

"H1831) 1 B&Ad 847, 859: 109 ER 1001
5 (1976) 1 SCC 496: 1976 SCC (L&S) 70: (1976) | SCR 427
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lity and whether the plea can be raised in execution and further whether v SR
the decree in the suit does not operate as res judicata. 4

10. In Kiran Singh v. Chaman Paswan® the facts were that the appel-_ :
lant had undervalued the suit at Rs 2950 and laid it in the Court of ‘tHe “, ~
Subordinate Judge, Monghyr for recovery of possession of the wlt ljlhds L
and mesne profits. The suit was dismissed and on appeal it Was “Con-t
firmed. In the second appeal in the High Court the Registry rajsed fh‘c
objection as to valuation under Section 11. The value of the appeal:wax
fixed at Rs 9980. A contention then was raised by the, Iaml fl in‘the
High Court that on account of the valuation fixed by thﬂ-Hl&h Cout the
appeal against the decree of the court of the Subordmal,c ,l dge did not
lie to the District Court, but to the High Court and on that accuunt the
decree of the District Court was a nullity. Alternatively, it wea;-conlended
that it caused prejudice to the appellant. In considering thatcontention
at page 121, a four judge bench of this Coglr[ :peakmg through
Venkatarama Ayyar, J. held that: (SCR p. 121) "“rx‘ B

“It is a fundamental principle well. eslabllﬂ;td that a decree
assed by a court without jurisdiction isi‘a Rullity, and that its
invalidity could be set up whenever and wherever it is sought to be
enforced or relied upon, even at.the Sagé q{rexecutlon gnd even in
collateral proceedings. A def&cm,oﬁ unsdlcllorr. whether, it is
pecuniary or territorial, or whethe*it*is in respect of ‘the §hbject
matter of the action, strikes auhc very"!utho of the@Wlo pass
any decree, and such a defect €annot be curcdy eye# by'consent of
parties. If the question now uader consudp;auoh fell to be
determined only on the application of general: principlés governing
the matter, there can be fo"doubt that the Dls,tnct‘(;ourt of Mong-
hyr was coram non ;udu:e aim.d that its judgn;crigand decree would

be nullities.” 4.

11. On merits it whs helﬂ‘-lhal f.ma: t[\c. appel]am himself had
invoked the jurisdictior.of (lﬁ civil court \m!‘b,unqlgrvaluauon the objec-
tion as to ]unsdlctwnz.waﬁ*pot available bfopegauon of Section 99 of the
Code and ‘as to thé: tertjtofial jurisdictionthe wiis precluded by operation
of Section 21 of QPC‘": anfl on such p:;mﬁ;séﬂi; 'was held that the decree of
the District t'ra:oui;j not be trejtedto be a nullity and person who
invoked the Jﬁ}sdlci'pn cannot plqu Qrckudlcc to himself by his own act.

12@’1&&(:0;::: has held lha'l it :{.W&well established principle that a
dccreq;passed?&y#courl ;,vnhov.rL Junhdltuon is a nullity and the plea can
be set up whenever and ﬂh Hereverthe decree is sought to be enforced or
relied tfl:gon aﬁd even at the ixagg of execution or in collateral proceed-
mgs ‘.,:?-"‘-

é._}'.*"'”"* 13. In the case of Femzt,Lal Jain v. Man Mal the facts were that the
# appcﬂfam was the owner of ashop One of the covenants under the lease

(-, 5

“"6"":'-%59551 1 SCR 117: AIR 1954 SC 340
17 (1970)3SCC 181: AIR 1970 SC 794
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was that the lessee respondent should not sub-let the shop. On the
ground that the respondent had sub-let the shop, a suit was laid for evic- |
tion under Section 13 of the Delhi and Ajmer Rent Control Act, 1952-»!
The matter was compromised and a compromise decree was passed. [,
Twice time was given for delivery of the vacant possession by the réspon-
dent. On his failure to deliver vacant possession the appeli’ﬁmﬂfled‘

execution to recover possession. The tenant raised the objectit) fhal e
unless any one of the grounds prescribed under Section 13 of fhe ‘Rerit
Control Act was satisfied, the decree even on COmMpromisg: wasia nulfg,ty,
and therefore, he could not be evicted. This Court held’ thay th’e g;rder
made did not show that it was satisfied that the sub-lettin ccrnplamed of
had taken place, nor was there any other material on rccuni to show that
it was so satisfied. It is clear from the record that thc gourt had
proceeded solely on the basis of the compromise arrived at fetween the
parties. That being 50 there was hardly any doubt gha.the court was not
competent to pass the impugned decree. Henceﬂfﬂ deks{ce under execu-
tion must be held to be a nullity. On that basis it w&slhéld that the objec-
tion could be raised even at the execution stﬁgﬁuU 'alely, the decree
was held to be void. B8 &2

14. In Bahadur Singh v. Muni Subratﬁgaxs“

the decree u; execu-
tion was made on the basis of an a\\farﬂ and it Was held: -xha& the c}ecree
was passed in contravention of Section"{3(1) of the Reny, Cm‘ltrqﬂ Act.
Thereby the decree was held to bé‘,yo:ﬁ and"hence no cxcc jon‘could be
levied on the basis of the void decra&, ‘A similar view wis_ alsp taken by
this Court in Kaushalya Devi v. K.L. Baksal. This was, alsda case under
the Delhi and Ajmer Rent trol Act and was of the basis of a com-
promise. It was held that the decree passed on the t‘tacﬂs bI the award was
in contravention of Section 13(1) of the Act as the caurt had passed the
decree without satistying, n,se’h‘; that any ggod gronm:l of eviction existed.
Therefore, the decree for de,lwery of posses:;ld;} was held to be a nullity
and could not be éxecited. This is also dqclsimi- by a bench of three
judges speaking through Sikri, J. as he thém waga,

15. In Chandrika *Mmr v. Bhaiyg, qu‘“ Palekar 1. speakmg for a
bench of two ]udggs ﬁeld’ ‘that the dqﬂreﬂ. assed by the civil court in rela-
tion to matte.rs gi% verned by U. P Zmﬁnmdan Abolition and Land
Reforms.&uleb:- 1952 4or possession wa.sg nullity and in the appeal it was
for thcAfTrst Hmepcrmmed to hne razs;:d 1in this Court and the decree was
declared to besa ntillity.

il z:
161; In Lea'gard V. Bui;4 ‘Uw thy Council laid down that where the
orlgmat’ court in a suit waf mherenlly lacking jurisdiction, and was
Jacompetm to try the salﬁe on its transfer by consent of parties, to a

&

&

s (1969) 2SCR 432

1969) 1 SCC 59: AIR 1970 SC 838
“(1973) 2SCC 474

A (1886) 13 1A 134: (1886) 11 App Cas 648
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court with jurisdiction such consent did not operate as a waiver of thc s

plea of want of jurisdiction.

17. In Barton v. Fincham" it was held that: ‘ M, ."{‘.:

“Parties cannot by agreement give the courts junsdiction, wfm:h
the legislature has enacted they are not to have. o &, %

...the court cannot give effect to an agreement lehcr@ way-«-
of oomprom:sc or otherwise, inconsistent with the provmadﬂaf the
Acl "

18. In Peachey Property Corporation Lid. v. Robmo:ﬁ’* Wmii,iLQrd ¥
took the same view.

19. In Choudari Rama v. Qureshi Bee*, one of usﬁ;hmas,wamy, i
was called upon to consider the question on a set of snmllar‘,{ao&' Therein
the petitioner who died subsequently was protected “gnder AP.
(Telangana Area) Tenancy and Agricultural [Eloldthg_s) Act, 1950. The
protected tenant was given possession in exe _of, statutory power
under Section 38-A of that Act. That was done during the pendency of
the suit for partition between the co-sharers./THe tefant was impleaded
co-nominee defendant to the suit. A prelhnmary‘iiecree for partition and
for possession was passed. A final decree;followed. The decgee became
final and execution was levied for on."Objection wag taken that
since the tenant was a protected tenant m}dcr the Act, the dﬂcrodpwas a
nullity and could not be cxecuted.ggali’lsl the legal represetiatives. After
considering the scope of relevant pmvmons of the Actiit was held that
the civil court cannot go into the legality or correctness ‘of the Ex. B-1
issued by the Tehsildar. The revenue authorities cdnshluled under that
Act were competent to go ingd N'm: validity thereof - .leﬁourt inherently
lacked jurisdiction and the ;of ejectment:of the protected tenant
from the lands covered by ;hi(prmncted tgnangy was a'nullity because of
the provisions of Chapwt‘“l’v ofthe Act. The Qlea ¢an be set up even at
the stage of executior as was rightly done, insghat case. Otherwise it
would have the aﬁ'ee[:of ‘pullifying the Uﬁerat;on of the statutory provi-
sions in Chapter IV, of th&»Act and deprive t he protected tenant of his
vested interest in, théfiand created mjl fa%ur under the tenancy certifi-
cate (Ex. B-I). 4:‘“Was~sjso held in phragm h 64 that “Its validity can be
ac.s;alled in these{::ccuuon proccedmgs. Wb approve the view of the High

urt TR, A

2¢; In Mﬁmm Prasad Ba}pa famz v. Dossibai N.B. Jeejeebhoy®
the bench cons;stmg of"gﬁah, €47 Hegde and Grover, 1J. was called
upon t@;ons;ﬁcr whether.a d,fﬂcmc passed without jurisdiction operates
'res judic#ta;'The facts lhel;am wére that the respondent leased out the

.-' fq

%12 (1921)21(]3291 299: 90 LJ KB 451

40 33 (3966) 2 All ER 981, 983: (1967) 2 QB 543 (CA)

" 1983) 2 Andh LT 133 (AP)
& 115 (1970) 1 SCC 613:(1970) 3 SCR 830

,‘3‘.‘{_

132


http://htlps:ltwww.scconline.com

=3

[ONLINET
True Print

i}

7
®

SCC Online Web Edition, © 2025 EBC Publig d.
Page 10 Wednesday, November 26, 206%4

Printed For: Kshyapi Ashvany Bansal, Symbiosis Law School

SCC Online Web Edition: hitps:/Mmww.scconline com

TruePrint™ source: Supreme Cour Cases, ® 2025 Eastern Book Company. The text of this version of
this judgment is protected by the law declared by the Supreme Court in Eastern Book Company v. D B,
Modak, (2008) 1 SCC 1 paras 61, 62 & 63.

202 SUPREME COURT CASES (1990) 1 SCC

land for construction of a building to the appellant, which was duly con-
structed. The tenant applied for fixation of the standard rent. The civil

court rejected the prayer holding that the Bombay Rents, Hotel .and.

Lodging House Rates Control Act, 1947 does not apply to the open fapd ;.
let out for construction. But later the High Court reversed that view'in | "
another decision and held that the Act applied to the open lanid léased.,

9

out. Relying upon that judgment, an application was again filed t‘q;— m_m

tion of the standard rent of the premises. Objection was raised that the
earlier rejection operated as res judicata. In that context, in negating the
contention, this Court held that the doctrine of res judicata. belongs to
the domain of procedure. It cannot be exalted to the s!gtufééf a legisla-
tive direction between the parties so as to determine the. fuestion relat-
ing to the interpretation of enactment affecting the jurisdictionof a court
finally between them, even though no question of fact or miied question
of law and fact relating to the right in dispute:between the parties has
been determined thereby. A decision of a competént coyrt on a matter in
issue may be res judicata in other proceedings betweenithe same parties.
The matter in issue may be an issue of fact. ¥He fact'decided by a com-
petent court is final determination betwger thie parties and cannot be
reopened between them in another prodgeding, The previousidecision
on a matter in issue alone is res judicata, The réasons for the decision are
not res judicata. A matter in issueibetwéen the partigs s, the right
claimed by one party and denied B)_;_,_!hé;pth'éﬁ? The clailr_!_ _oFa;;j it from its
very nature depends upon proof of ‘facts and applicatgsﬁﬁ'pfige relevant

law thereto. A pure question of law unreated to [acl_s,_;aghin':r‘l’i_,, Ive rise to a
right, cannot be deemed to be a matter in issue. Wh&h it is said that a
previous decision is res judiez i%ait is meant that ‘the right claimed has
been adjudicated upon and canndt again be pliced‘in contest between
the same parties. A previoad. decision of a %’_‘t’imﬁhgt&m court on facts
which are the foundatian of thé'right andithe elevant law applicable to
the determination &f the transactions whiehiis the'source of the right is
res judicata. A prgvidus decision on a malter ifyissue is a composite deci- |
sion; the decision of law cafnot be dissociatedfrom the decision on facts
on which the right i¥ founded. A degisian 6nan issue of law will be res
judicata in a subseguent proceeding ifzitibe the same as in the previous
proceeding, bui not'when the cagse gf action is different, nor when the
law hagjemioe; the earlier decision been‘altered by a competent authority,
nor when the E&_ecﬁion relates to the ju&sdicrian of the court to try the earlier
suit nor when the earlier: decisioh. déclares valid a transaction which is
prohibited by law: (SCC pp, 6*1;,8339. paras 9 and 10)

“A’question of juisdiction of the court, or of procedure, or a
pure question of lawiunrelated to the right of the arties to a
[Rrevious suit, is not res'‘judicata in the subsequent suit. Rankin, C.J.,
observed in Tarini Charan Bhattacharjee case':

e
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“The object of the doctrine of res judicata is not to fasten
upon parties special principles of law as applicable to them
inter se, but to ascertain their rights and the facts upon which,

these rights directly and substantially depend; and to prcvg:pt*

this ascertainment from becoming nugatory or precludin {hp
arties from reopening or recontesting that which l';,as
inally decided.” E
A question relating to the jurisdiction of a court cghniat be
deemed to have been finally determined by an erronequs décision. of
the court. If by an erroneous mtcrprctatlon of the ngdlutc the cgurt
holds that it has no jurisdiction, the question would/not, jn outfudg-
ment, operate as res judicata. Similarly by an errom:quis decision if
the court assumes jurisdiction which it does not undcr the
statute, the question cannot operate as res judicata“between the
same parties, whether the cause of action in the subsequent litiga-
tion is the same or otherwise.” % /(emphasis supplied)
21. In that case it was held that since it relatég to the jurisdiction of
the court as per law declared by the Ieglslaturc,dg doe.a ot operate as res
judicata.
22. In Vasudev Dhanjibhai Modi v Rﬂ;ﬂbfrp: Abdul chynan"
bench of three judges of this Court cons:snhg ‘of $hah, J., as h¢ then was,
Hegde and Grover, JJ., was wm:Jm'h ‘the qucstlon Jof hulhty of a
decree. The facts therein were that the ai:igejlant owner'of the plot of
land, leased out the same to the ‘mspopdenf at an anpyal ‘tental of Rs
411. The suit was dismissed and on appeal it was revérsed, and suit was
decreed. On revision it was confirmed by the High Court. §
petition filed in this Court was:also dismissed. In ll:n: cﬁﬁcuuon the con-
tention was raised that the Small Causes Court_hid. no*jurisdiction to
entertain the suit. It was con(ghdeﬂ that the décree was a nullity on the
ground that Bombay Repts; led and L(:dglq'% House Rates (Control)
Act 57 of 1947 applied,to the,facts in that Ease that context Shah, J.,
as he then was, speakirig, for “the court l}éfd‘i&hai' r:hallcngc to a decree
which is a nulllty ‘¢an bc rajsed at any ti fu the court executing the

N

decree cannot go 'bghrﬁd the decreg: Qg en the parties or on their

rcPrescntallon Jﬁ?,:annpt entertain @ny: {)bfe?tllon that the decree was
incorrect in laﬁv OF; on“ facts, unles“i it :g‘-;sel aside by an appropriate

.........

deended upap the integ rt,haut'i‘n*of the terms of the agreement of
lease, an‘d the'use to whick thé-'fénd was put at the date of the grant of
Ahe lease. ‘These questions &énnot be permitted to be raised in an execu-
tidn proceeding so as to displace the jurisdiction of the court which |
%‘: passeq the decree. It was fufther held that for the purpose of determin-

.*.

A
9
l‘:
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ing whether the court which passed the decree had jurisdiction to try the
suit, it is necessary to determine facts relevant to the issue on which the

question depends, and the objection does not appear on the face of th&,
record, the executing court cannot enter upon an enquiry into thme i

Eacts. Jt is seen that on the facts in that case it is for the first tifhe the

';\
executing court is to adjudicate upon the terms of the lease whé’the‘rs 311&...

Court of Small Causes had jurisdiction to entertain that suit. It & no6t.,
case of interpretation of the statutory provisions of inherent lack o ~}uns\=
diction. It is already seen that in fact for the first timg; ‘this’ ’{‘out‘,f~ in
Chandrika Misir case™ had to go into the statutory provisions. lh(msh no
case in that regard had been set up in the courts below! gmd hield that the
civil court lacked inherent jurisdiction to pass the decreé:; 'I‘hcrqfore the
ratio in this case is not in conflict with the view taken by thh Cotirt.

23. It is no doubt true that in Seth Hiralal Patni v. Kali’ Nath™ the
facts were that the suit was instituted on the original'side of the Bombay
High Court against the appellant for recovery oﬁcertmn arrears out of
transactions taking place at Agra. The disputg v wap referred to arbitra-
tion. The arbitrator gave his award in favour of the respondent which was
upheld on appeal by the High Court. In cxedut.ivﬁn ‘proceedings an objec-
tion was raised by the appellant that thé, Bti;nbny High Coufft has no
jurisdiction to entertain the suit to mhk&thc award a decree of thf;,court
as no part of the cause ol action had nnsm;; ‘within its lcrr.llortal ju.TlSdlc-
tion. Therefore, the decree was *\Mthﬂl jerisdiction. It was held that
since the parties had agreed to refér. the matter to agbifgation through
court, which had jurisdiction, he woulds;be decmedym ha%q waived the
objection as to the territorial jugisdiction of the coufl. Therefore, it is not
a nullity and the appellant was%’ald to be estopped: Irom ‘challenging the
jurisdiction of the Bombay Hagh Court. The rq;axhecﬁln does not apply
to the facts of this case. .. . &

24. The case of Phc)ol Ehand Sharmd’w E':’?mndm Shanker Pathak®
also does not hclp lhé,respai‘ndcm It \g‘ﬁsm c45€ where the suit was
decreed and posse;smn was taken lhcreunder #On appeal by the respon-
dent it was dismisseg. ©p second appeal” bcfdfrc the Board of Revenue
the matter was cpmp-.:omxsed whcrqnndé: ﬁamprasad was recognised as
a tenant of thc land 1A' dispute and*ﬂthe qu:der of eviction was thus nul-
lified. When heé madé an application under Section 144 CPC for restitu-
tion it w&s remqud by the tenants s@equently inducted on the ground
that the respogdcm was mguulegl_ as t#nam by the decree-holder, and the
decree;does not bind thégnisThis'swds upheld by the trial court and on
appeal.’A wquetmon was aLm{:hsm:sscd on merits. The decree became
ﬁual. Thée'order of the ngh ‘Court under Article 227 became final. Then

.....

p T
i ‘.’

8°(1962) 2 SCR 747: AIR 1962 SC 199

:' 19 (1963) Supp 2 SCR 828: AIR 1964 SC 782
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was filed in this Court. A preliminary objection was raised that the deci-
sion of the High Court under Article 227 operated as res judicata. In that

context it was held by this Court that the appeal was barred by .res! -.

judicata as the decision of the High Court was on merits and would bfnd
the parties unless it was modified or reversed in appeal or t;y olhet
appropriate proceedings. The facts are clearly distinguishable. "

25. The case of Mohanlal Goenka v. Benoy Krishna M !
also of little assistance to the respondent. The decree passed bythc :
cutta High Court on its original side was transferred for exécution to the
Court of Subordinate Judge of Asansol with proper certified £opy” “ofthe
decree and order of transmission. The execution appTiqa;k)n was dis-
missed for default and a certificate was sent under Sectioh’d] GPC stat-
ing that the execution case was dismissed for default withoutasansmitting
the decree or the covering letter sent by the ngh. COurt The decree
holder again applied for execution. It was accor&mg y uted. Then an
application to set aside the sale was made under;Order XXI Rule 90
CPC on the ground that the decree is a nullity and thwurl had no juris-
diction to execute the decree. While negating’ thcs‘(;onmntlon it was held
that since the decree sent was not transmitted, li would be regarded as a
fresh application for execution and, tl:\ere&mrc.r the exc»utmg;cdurt had
jurisdiction and the decree was not a milk,t?' That case aﬁo 1S nm cme of
mhercm lack of jurisdiction. a 8 gl

6. Thus it is settled law that hb:mqily a dccree passqd By a Ecmrt of
oompc!ent jurisdiction, after adjudlcanon on merits ofthemghts of the
parties, operates as res judicata in a subsequent sultﬂﬁfprocwdmgs and
binds the parties or the personsiglaiming right, titleJor interest from the
parties. Its validity should be assatled only in an appehl or revision as the
case may be. In subsequent progeedings its validity éanfiot be questioned.
A decree passed by a court witheut jurisdigtion ovet the subject matter
or on other grounds.whi¢h gdes to the rootf its, exercise or jurisdiction,
lacks inherent ]uqsdl(:lld‘l}, It is a coram ﬁn?qd:dé A decree passed by
such a court is a’ tnull[{y and is non cstb Its ’rtnvahdity can be set up
whenever it is sougﬁ"b{o'bp enforced ar ﬁ at:;ecr upon as a foundation for
a right, even at the stage ‘of executich ot.in collateral proceedings. The
defect of 3unsda,t:t1oft strikes at the au‘lhénﬁr of the court to pass a decree
which camm be: g:ureﬂ by consem or vﬁamtr of the party. If the court has
jurisdicion biit there is defect fn its gxercise which does not go to the
root offits autfority, such/®, defeﬁ like pecuniary or territorial could be
waived hy the gany They could, be'torrected by way of appropriate plea
at its incéptiop’or in appcllﬁ\lc»ﬁr revisional forums, provided law permits.
The doctninie of res judicata’ under Section 11 CPC is founded on public

i policy. An issue of fact or law or mixed question of fact and law, which
£ are mqssue in an earlier suit or might and ought to be raised between the

16‘

"L
o
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same parties or persons claiming under them and was adjudicated or
allowed uncontested becomes final and binds the parties or persons;
claiming under them. Thus the decision of a competent court overeihe
matter in issue may operate as res judicata in subsequent suit or proceed-
ings or in other proceedings between the same parties and those‘tlaiining., ..
under them. But the question relating to the interpretation of a'statate
touching the jurisdiction of a court unrelated to questions of 13t 6t. law

or mixed questions does not operate as res judicata everi between'ithe
parties or persons claiming under them. The reason is; ObviQus;:a pure
question of law unrelated to facts which are the basis a}{?_fo,uhaatidh of a
right, cannot be deemed to be a matter in issue. 'Ihc"'-p_r{a‘hcipl& of res
judicata is a facet of procedure but not of substantive law; The' decision

on an issue of law founded on fact in issue would operate as’es judicata.

But when the law has since the earlier decision beenaltered by a com-
petent authority or when the earlier decision decldres fgg.ransaczion to be
valid despite prohibition by law it does not operateas res judicata. Thus a
question of jurisdiction of a court or of a procgdiize 6fa pure question of

law unrelated to the right of the parties founded ;purely on question of
fact in the previous suit, is not res judiéataiin the subsequerit suit. A
question relating to jurisdiction of a eourt or ii‘ﬁ'@r‘pretal;gn of proyisions

of a statute cannot be deemed to havebeen finally determinediby an
erroneous decision of a court. T;;)Ere?fore:ﬁ;he doctrine c')ﬁ-:\_réﬂ?-;ijﬁdicata
does not apply to a case of decree of.pulity. If the cougtinhérently lacks
jurisdiction consent cannot confer jurisdiction. Wherg ceftain statutory
rights in a welfare legislation are created, the dogtrine of ‘waiver also
does not apply to a case of dgérée where the courtipheréntly lacks juris-
diction. e

27. In the light of this.position

w ..
off in law the question for determination
is whether the impugned degree of the civil.couft can be assailed by the

S, fiy

appellant in execufion.“}{ is already held,that, itis the Controller under
the Act that has'extlusiVe jurisdiction o order ejectment of a tenant
from a building in the urban area leased ogy by the landlord. Thereby the
civil court inhereatly:lacks jurisdiction %o ‘@iitertain the suit and pass a
decree of ejectimént. Therefore, thaugh the decree was passed and the
jurisdiction of:the ¢aurt was gope:.into in issue Nos. 4 and 5 at the ex
parte trfal; the ‘decree thereunder s nullity, and does not bind the
appellant. Therefore, it does nqt operate as a res judicata. The courts
below have committed grave error,of law in holding that the decree in
the suit:pperated as res jt’i‘gicﬁf&;‘gnd the appellant cannot raise the same
point onde.again at the exégulion!

28. It is seen from the dates mentioned that there is no delay in filing

w

2 the leave application. The léave application was filed within the limita-
% tion ffom the date of original order of dismissal of the revision or on a
s zlater;date dismissing the review application. It is true that the writ peti-

T (&

F tion" was filed against the order in revision, but it does not prectude the
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appellant to contest its invalidity in the appeal under Article 136. The F

o

decrec was executed pending the special leave petition. This Court
would relieve the party from injustice in exercise of power under Article:,
136 of the Constitution when this Court noticed grave miscarriage.of
justice. It is always open to the appellant to take aid of Section 144 CPC
for restitution. Therefore, merely because the decree has been éxeciited; -
on the facts when we find that decree is a nullity, we cannot degcline’to
exercise our power under Article 136 to set at nought jllegal oiﬁderx
under a decree of nullity. The appeal is accordingly allowed. Eu in/the
circumstances parties are directed to bear their own costs* i g

(1990) 1 Supreme Court Cases 207

(BEFORE M.N. VENKATACHALIAH AND M. M PUNCHHL, .‘IJ )

SMmT. BISMILLAH “af A .. Appellant;

JANESHWAR PRASAD AND OTHERS v 5. Respondents.
Civil Appeal No. 4884 of 1989, decided Dn f)wcmber 5, 1989

Tenancy and Land Laws — U.P. Zamlndprlé tion and Land Reforms
Act, 1951 — Section 331 — Bar to jurisdiction &f civif court — Sult¥or cancella-
tion of sale-deeds respecting agricultural tnd and for possesslun, held, not
barred — Provision seeking ouster-of ciyll court's jurlsdlcllolt 16 he’strictly
construed — Question of jurisdiction ‘depends upon al ‘ta plaint and
not merit or result of suit — Common law défence of non faétum — Modern
application of — Distinction between frifidulent mlﬂ'tgresentnﬁon as to
character and contents of documeng not of general app(ﬂ:adﬂp Contract Act,
1872, Section 19 — Civil Pmtvdﬁltﬁode, 1908, Section 9‘ W

The appellant a pardanashiin’ y, appointed the mspovqacms as her agents
to manage the eslate under;, 1;11: ent of agcnc}v Thcs.a:d document drafted
in Hindi, a language not ;(nowmlo ‘the appellant, was ‘lagr discovered by her 10
have contained an uﬂaulhqnscd ‘clause empoWwering' sale of the properties. It
was alleged that thi said agents had entered §nto fraudulent and collusive sales
respecting the properties in favour of their clmc refatives. The appellant sought
the cancellation of the sale deeds, dcgwér_y ‘of ;possession and rendition of
accounts on mmm,ﬂnﬁlproﬁls The rqsponq,t;ms pleaded that the jurisdiction
of the civil court1o take cognizance of such a suit was barred under Section 1 of
the U.P. Z-A. &1.R. Act. The mg:l:&)ur;;pgld against the respondents but the
High Cetirt in ion, reversed that finding. The High Court construed the
appellant’s pleadings to amount 10:a pl€a of nullity of the sales and held that
the prayer for cancellation df the salédéeds was ‘simply illusory’ and that such a
retief was, neitbhér necessary por ﬁppmpnalc in the context of a plea of nullity.
The High“Coun further hcldl.hm the relief of possession, though appearing 10
“bé’a consequential relief, was:really the main relief and would fall within the

e stalulory]unsdtcuon Allomngw:hc appeal, the Supreme Court

4
"‘2.*
e
g
G

) Arin’ng out of Special Leave Petition (Civil) No. 1053 of 1985

Ir


http://hltps./fwww.scconline.com

	Page 1
	Table 1

	Page 2
	Table 1

	Page 3
	BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 
	EXECUTION APPLICATION NO. 10/2022 
	ORIGINAL APPLICATION NO. 69/2021 
	ARANTZETA ) 
	Image 1
	Image 2

	Page 4
	, , 
	Image 1

	Page 5
	, 
	Image 1

	Page 6
	Image 1

	Page 7
	, 
	Image 1

	Page 8
	Image 1

	Page 9
	, 
	to Mrcs 
	Image 1

	Page 10
	\P v:;:;-_·/\~ '?f 

	Page 11
	Image 1

	Page 12
	""'..Q~-/ 
	Image 1

	Page 13
	Image 1

	Page 14
	~"'~ 
	>~AR.~ 
	::" <;:- " ' ••. "'// 
	"0' /.~, 
	.... V ---------- \>,'.': 
	• 'C', .:r. 0 !-"'" 

	Page 15
	f~o:rA~).~ 
	:{~~DI~S;2!:;~ 

	Page 16
	lit:o=:tA~,,\ . 
	Ahhijeet C. Mahadec!(;n 1< law. 
	\~t,:;:-_.- ¥o'Y'/ 14 
	'·<·or'/ 

	Page 17
	Image 1

	Page 18
	Image 1

	Page 19
	Image 1

	Page 20
	/TA''e 
	./5.0 -......./Yi\ d 
	l\ !'!~;~:~~.i ;~;;;:n~~s2~~~~, 
	Ov~,_,_...--<..,Q,fi 18 
	''ct;'_CJ~$:/ 
	· 
	, 

	Page 21
	. 
	• 
	Image 1

	Page 22
	• 
	, 
	Image 1

	Page 23
	Image 1

	Page 24
	Image 1

	Page 1
	Image 1
	Image 2
	Image 3

	Page 2
	• 
	2025 
	~I 6 NOV 2025 
	B FO 
	L __ 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Table 1

	Page 3
	likauTxo 
	":X'~ 
	c: t\.l'\l(l Cikautxo India Private limited /'::?.:;> ... : ~ 
	",." ' Number 662, Old Pune· Mumbai Highway, Talegaon Dabhada, aluk'til~il," 
	\".. 0·, Dlslrlct Pune·410 506, Mahafastra, India. Phone: 0091·211'4'660100; 
	Image 1
	Image 2
	Image 3

	Page 5
	cikaUTXO 
	1\1 
	Image 1
	Image 2
	Image 3
	Image 4

	Page 6
	.. ' 
	, 
	._~O ... 
	i\UTI'iBli'it~p 51GNI\'fORY· 
	\ •..•. , 
	\ ,.' 
	. ·,t\:- 
	,Vt>' 
	'" .' 
	" 
	liinits As PI~r 
	1')/051201.9 
	•... _._._,_. 
	ll'OS,f?Cl0 
	I':, ,'nS/2(i 1-;' 
	l1\i'l 11<Jlb '> L:~':iI'~'.1 r 1',11,11, Ir.li 
	',1;,',(', 
	I 
	i 
	I 
	, 
	i 
	"K 
	.V/~', 
	Mlrl. 
	<1'n1\NG 
	Ullit(s-) 
	~IM!IHr 
	._. p~(~i\ 
	\lDL 
	lU- 
	I:lDl 
	56.': 
	I " 
	. , 
	'In,I1S 
	).5704,99 ! 
	.--_. I· 
	TEST CERTIFIC!\ T[ 
	.".~" --_ .. -- --- 
	~ate 01 Rl::por~ 
	~~~~~~~\~~nt ~_ 
	~ StOHt Dale of i"llalysi$ 
	l-ii;;T[J-~t~'~f Arl:ll'i~i~' .,~'!- 
	I, ,>~~·n;p'!~~l_~~3ti.on . 
	l S~lP~~ ~~~\~I\~ 
	._,. __ . J~~~Qn"'~I!~:ts!::r\ilces_~ .. 
	Sdlll'ce Emission-Analysis Report 
	'"_'_'' __ I_"' __ '~''' "-"1--" 
	~l!s"lt 
	?~r;)rnctp.r 
	Sr 
	~~_I ~.I!.lp'~~!~~~~~-= _~)~.JJ 
	I 13 I SullJhur Dio:\i(le [)ClJI 
	·····r ...-." ..... 
	.•.. All ;,boV(ll'esults are w'!H vjlthin,MPC3 limit 
	, BOt - Beklw Oetec:t"hlg l.ifnil. 
	~ A"A .. l.V_'~._~.'_,.~.-.,.-,.~.· .•. · -.- --'--r·-i;~~N~~··· 
	__ ---"----.,~- _t~~(_ 'l.,;~-j-1- 
	'" \ ~ 
	"';. \ '-- / ~ 
	,. 
	I ._. __ .. _M ·_·_· 
	I Report No: GESEC/2.019·20/0S/769 
	•....• -. __ ._._ .. _--~-_ ... _.,---_._-- 
	h', ,~"""'" ,~r ••. ~ •••• ' •• "n' _'""'" , •. " •••....••. , "'" ....-.\0 •• ,; •• , ,. ·,.,n 
	_ •• ,.-' , • ..,.' •. ~,~ ••• _., ,~._.~" •••• "''''' ••• '" ",",' .~,~' •.•••.••• , I.- ".,oj If" II'r~'.'''''''4' ,. "~I,, '" ,."1""" ..•• ""'.r, ••••.. """~' or, •.. , .,. '.'-"" .·C.' .' 
	,. "",,u- .~,.o,"d ,~~ t>v 1:1<.,,' "J '~,h. r •.•• , _,~" \!!lN~fJnV to (1!.I1~l/lt)1I 
	Image 1
	Image 2
	Image 3
	Image 4

	Page 7
	••. _,..,..,j,_ ••• ........- ..•..•. , .. 'r'~ """,, 0, i'~' ''-'~'~ •.••.•••• ", •••• , ••.•• /<~._ ,.._.111........,,. -... ..•••.•. ,.-~,- ""' ••••.•. ~......,...,.., 'S 
	Image 1
	Image 2
	Image 3

	Page 8
	_fJJ~~s~!~~a_U_TX_O --.!!!. 
	Dear Sir, 
	1'\ .. 
	.).4"''; 
	// 
	~/1\~~ 
	'9,,\ 1~ . ').p 
	Cikautx[} India Private Liinited 
	Image 1

	Page 9
	Image 1

	Page 11
	Dear Sir, 
	~"~<:,):.~;;l on Dl..,;~\o;;.r-it 
	!. rt q) M. P. C. D. Puna 
	Clkautxo India Private Limited 
	Image 1
	Image 2
	Image 3

	Page 12
	cikaUTXO 
	Image 1
	Image 2

	Page 13
	I 
	Table 1

	Page 14
	{see Rule 19 (IJI 
	Table 1

	Page 15
	k\ \-\ \ ?- ~';:' - \ \ \ L.j 
	, 
	--,---------- - 
	I 
	I I (> I 
	Cl I I 
	1----'1='---I,---I __ fJ:,;;{'~~$~.,> I 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10

	Page 16
	MANIFEST FOR HAZARDOUS AND OTHER WASTE 
	Image 1
	Table 1

	Page 17
	66638 
	'. r.:+.:=:::-.::==~--tr=~======t:'~":r'F===rl 
	r; ~~N~O~. O~f~C~on~. ta~l:no~ro:: +-.::.=======~2=rl==9~========~N~0'~_~&~ty~P~~o~ 
	, 
	1 [ 1_1=-"":-:'::;:"", ~''''~T~~~:I 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Table 1
	Table 2

	Page 18
	'1 7 
	_. .-O~.U_~::'_ .. __ ._ .. _ ..... .m' or MT 
	--·---·--~·_·----~"-_·_··_------···-Nos. &. l:ype 
	f+t=S~=~-::-+~':":":""~=='::':-=:':""-_---­ 
	Ir------'Ic--I'-------I_-'-I ""---' ]7:"t'«'!V ", I"'~&"!II 
	Image 1
	Image 2
	Table 1

	Page 19
	I 
	-' 
	Table 1

	Page 20
	G 0 ENGINEERING 
	419 
	ROUTINE;SERVICE REPORT 
	Image 1
	Table 1

	Page 21
	.. ~' 
	-.1;;:', 
	. _I' •. kSiI. 
	J;'J't"HiOliwurll,';'t:I 
	. ., '.' 
	!le : ..• 1" 
	':'. ! 
	,', 
	.' 
	~ lot 'er:>-o I1u-HIt,l;q) 6vud_s,. .'.0 
	.!,:' 
	" 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Table 1

	Page 22
	HINDUSTAN PETROLEUM CORPORATION LIMITED 
	QUALITY CONTROL LABORATORY 
	4·21 
	SEWREE,111ERMINAL 
	TEST REPORT 
	.,-~'~-;:- _.'--o.:.:ru<~ .,'M., 
	Tank Sampl/'l 
	TK20J 
	Customer (SUppliel I 
	,._-\--- J\P"PEAAANCc----'·,··----· .. -,----.- .... - .... 
	~ 'OlipUDespatch Modc 
	",' . 
	--_ ...•. _-- _.- --_._---_._._- --- -- _._--_. __ ... _ .. _--_._--_._- -------- .. _------_. 
	2), Th~ t,Pst repor1 shall 001 Tm reprodv",d excopHn' fun without prior wrilten npproval 01 UIC l..at.llnchargA 
	3),Thf3 ieSl-rapOf1 shall ~ot be used in aoy,advetiising,rnodia c. as evldencellnthe Court of t;sw,wlthoul prior written,c.onSiint of LabCJratol'j 
	BAMANE NANfJKISHOR D 
	, 
	BAMANE NANDKISHOR, 0 
	Image 1
	Image 2
	Image 3
	Image 4
	Table 1
	Table 2
	Table 3

	Page 23
	· '(0', 
	tXHIBll . 
	R, 11. P. c.·e. F'\.Ille 
	i 
	Clkautxo India Private Limited 
	Image 1
	Image 2

	Page 24
	423 
	I')r?~_ 

	Page 25
	Engineer Name; 
	\1U1)~' s.~. 
	.- 
	- 
	I er rJJJ? (§VYI 'I' r \ J I U1' 
	~, {l\~ 
	, 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9

	Page 26
	.' 
	cJtifJ) 
	Image 1

	Page 27
	Dal.: 18.9.20 
	To. 
	The Sub Reglonel OffIcer Maharashtre 
	con~or.y.tem & not causing enlOlkWuuOllnltll!/ilriwkllMmil9d ' 
	~ifc;;;;;;4;;:;iiY.J;~~su. ey Number 662. Old Pune - Mumbal Highway, Tole9aon Dabhade. 
	C~\l'" en luka MavaJ, D1str1c1 Pune - 410 506. Maharashtra. Inda 
	Phone: Q091-2114~100; Fax: 0091-2114~115 
	Image 1

	Page 28
	427 

	Page 29
	428 
	lliYESTMENT PRoPQSAL 
	LV 
	~r---.;--------------------- 
	r 
	It,m In Izoro: f------:..:e-:::::...---- 
	ru2i 
	f-------- 
	tlPP1.ICJ,NT BE$!'.' 1c. __ ,,:,V::""'Y:!..!:I'J::s::"'::, _ 
	: 
	f-------------------- 
	: 
	o 
	I 
	o 
	1---------- 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10
	Image 11
	Table 1

	Page 30
	SUPERHEAT ENGINEERING 
	PERFOMA . INVOICE 
	---------_ .. _--~- 
	----1._--_._-1-----1-- 
	I-----jf------~--- .---- --- --- 
	---~~~ 
	Image 1

	Page 31
	430 
	\-f"ffTU.~..S' CUUO"'-C • 
	SUPERHEAT ENGINE' RING 
	{ 
	, 
	€bntact No.: .-- 
	O~ (7P.cf,(flYJ 
	PIS 1f:Wer?ired ~C ('~;a:J ko/)f', S:J CiDe .5ef-'--Me.. 
	,'r.M7C ('eJTfrI12/ Rf!.,c/. . 
	Pdr SUPERHEAT ENOINEeRlN 1----:---::---:----,- __ ----,-1 ••• : UNKlN IloINK OF """- \I'Ood 'loo'! 
	Nemo. O •• !gnallon & Coli No. ..e'wolt."..... ",":'_~l 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6

	Page 32
	_.-. __ .. _--------=::--_._._------------_ ... _-- 
	f------.=;-:;.-c-;;:;:=--=1-- ~ 
	. - ----- -~ '---, 
	,- --------t- 
	+:i--,f----- .... ~~-.-> .-- 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5

	Page 33
	, 
	I 
	I 
	I 
	I 
	~ I I 
	• 
	• 
	! 
	" 
	_.-~----- 
	- .., '" .. 
	.• ,. . 
	gf:f:'~~:g 
	" ...•. " .. 
	i:ti~i 
	.... " " .•. 
	;ti,~J 
	! 
	, 
	Hil 
	.• '" " , 
	. t~'gf; 
	" '" " '-' 
	~ ~ E t 
	., " -, ~ 
	~ .• " .. 
	i 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10
	Image 11

	Page 34
	I 
	• 
	~ , ~ ~ ~ ~ ~ ~ ~ ~ ~ 
	r 
	I 
	[ 
	8 
	i 
	r 
	I ~ 
	f 
	" 
	f 
	f 
	.. 
	.. '. '. •.. 
	.. '. •. •.. 
	' •... -. .. 
	" "" ~, .. 
	~ ¥ & ~ ~ ~ = ~ ~, I ~ 
	,., <., ::: ~, " ••• \'; 
	.... ......., ..• 
	~ ~, •••• ~ :'! '" 
	.. •.. . 
	~ -: :' 
	••• 
	~ ii ~ 
	1 
	! 
	, 
	• 
	. , 
	, . 
	~ :;l" 
	! ' ". 
	. . ' 
	~ .:J ~ " ~ I': 
	~ ~ i '" 
	., ~ .. ' " ~ 
	lC"'~"g~ 
	,~ ' ,. . 
	..... .•. ~ " 
	. " 
	~: " e :: e ~ 
	: 
	. 
	! 
	~ 
	• 
	" 
	,. 
	" 
	, 
	" 
	:' t fo S it 
	" :: l!:' '. :;: 
	;~i;E~ 
	.. ~. ~ •.. '" 
	...• '" ~ . 
	~ ..• ..• ..• 
	'- .. .. .~ ..., 
	;; ;, ~ ;:; ~ 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10
	Image 11
	Image 12
	Image 13
	Image 14
	Image 15
	Image 16
	Image 17
	Image 18
	Image 19
	Image 20

	Page 35
	I 
	, 
	i 
	I 
	, 
	, 
	i 
	I 
	I 
	- ~ ... •.. •.. •.. •.. ~ ... 
	~ •..•. ,", .•.•. ", •. t 
	--"&--. 
	.. •.. ,.. '" ••. 
	.. •.. ~ - .... .• 
	! 
	• 
	i 
	! 
	t 
	• 
	i 
	, 
	! 
	, 
	; 
	, 
	• 
	i 
	- " '" '" .. '" 
	~~is~t~ 
	.. ",." - ..... 
	gl':E€g~ 
	Et' •• - 
	." ... - •.. ,.. - 
	•.. •. •.. •.. e •• 
	• 
	, 
	:i 
	" 
	· 
	• 
	• 
	1 :II .., 
	- - . 
	s •• 
	§ i 
	• 
	. 
	., ., ..• .., 
	" ,. , 
	i Si, 
	• 
	• 
	- 
	i 
	i 
	I 
	i 
	• 
	" 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10
	Image 11
	Image 12
	Image 13
	Image 14
	Image 15
	Image 16
	Image 17
	Image 18
	Image 19
	Image 20
	Image 21
	Image 22
	Image 23

	Page 36
	~ I t 
	, 
	i 
	I 
	J 
	, 
	, 
	J 
	I 
	.f 
	" 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8

	Page 37
	.•. ~ " ., .. 
	, 
	! 
	, 
	i 
	, 
	! 
	, 
	; 
	, 
	! 
	, 
	!, 
	I 
	i 
	, 
	• 
	f 
	~. 
	I 
	I 
	i 
	¥ 
	( 
	, 
	• 
	I, 
	! 
	, 
	• 
	· 
	f 
	r. 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10
	Image 11
	Image 12
	Image 13
	Image 14
	Image 15
	Image 16
	Image 17
	Image 18
	Image 19
	Image 20
	Image 21
	Image 22
	Image 23

	Page 38
	" 
	! 
	• 
	• 
	! 
	• 
	f 
	f 
	! 
	I 
	I 
	I 
	, 
	I 
	f 
	, 
	J 
	f 
	I 
	" 
	I 
	I 
	I 
	i 
	; I f 
	f 
	• 
	, 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7

	Page 39
	Image 1
	Image 2

	Page 41
	439 
	- 
	Image 1
	Image 2
	Table 1

	Page 42
	.. 
	Image 1

	Page 43
	441 
	LAb App~.~ bY'~ClEJII. N.w O.II1f~ (011'-0,2.2017 iD lIa-02:~.2022), ~ 
	TEST CERTIFICATE 
	, ,(il~1o'2 
	RESULTS 
	Equip •••• , UISd. -1).SlaCk "'or/Wing Kll; Sr.No.l4-B-85 (Ecotoch modlll) 
	For'HORIZON SERVICES 
	MANISHk'NARODLKAR 
	····End of T tlsi Report"H. 
	Image 1
	Image 2
	Table 1
	Table 2

	Page 44
	.. - 
	.' 
	- .. ~ ~ . 
	Image 1
	Image 2

	Page 45
	Image 1
	Image 2
	Image 3

	Page 47
	( ~ 1 , 
	"EXHIBl" ' .............•..•. 
	444 
	?!l . 
	Third Floor, Jog Centre, Mumbai,Pune Road, 
	Dear Sir, 
	self •. monltoring the BtacJc. emission, Also we are lake followlngaction on that.' 
	:;=::::~,5 '{,,_ 
	OolivlQr InJotmaUon & nec •••• ry ~o India Private Limited . 
	S.R.O.,P'81!V~ ~iMifJlII.!'e'IIMo ~elll6/ii.~megaon Dabhade, laluka Mavai, 
	District Pune410 506. MBherastra. India. Phone: 0091-2114-660100; 
	. Fax: 0091.2114·660115 webslt.:Il:\lIl\',Gika\l\Jio,in GIN; U25199PN20tlPTG13p4~~ 
	Image 1
	Image 2

	Page 48
	Image 1
	Table 1

	Page 49
	G 
	* 
	II 'II ~ 
	·".,i!il 
	Ip ~ j'l 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9
	Image 10
	Image 11
	Image 12
	Image 13
	Image 14

	Page 50
	CSVperHhr 
	C'\ k('~(d:so Trod; (j? ep) rJd· 
	SERVICE REPORT 
	\-1t7rJ)OJ/\..f-< S.CUZO".J 
	C·fl1.!' '1-0 
	-' 
	r IYI10 Ifi ryy . 
	,-. 
	!At\f(,.,d ':R (P e I c1G?,j? {f24'1 'f r;J; If:[ • 
	Service Call Charges 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Image 9

	Page 51
	·' 
	Image 1
	Image 2

	Page 53
	\ 
	I 
	I 
	f' 
	Image 1
	Image 2
	Image 3
	Image 4
	Table 1

	Page 54
	I 
	); All ~bove results are 'well within MPCB Limit. 
	), SOL-StrOw""_'tU/lJK, 4l'-os~ 
	"-oJ,W~ 
	\1. 'fIIt_~~'IIif,~d.jjDllJ"" •• iIN'i •••• ~ •••••• ,.,,--\Il ••• ~;,..,.oiiiIiilull".~,Cl:l"""~I.tIklHlot •.•• tlt'SfC, 
	Image 1
	Image 2
	Image 3

	Page 55
	\ 
	~I 
	I 
	Image 1
	Image 2
	Image 3
	Table 1

	Page 56
	""'.·liREe:l\Jst~VlRO!ilRF.e_"(I;1srl8'«l'" E.m"".",,,,i'Il1l!,,,,Col" ,."",,,,,,,,,,,w""","'" 4 !'i 2 
	I 
	Image 1
	Image 2
	Table 1

	Page 57
	, 
	.r .. ',r!'J1!~.~.~.~~.~:~~.~~~~~.~ .. ~,~_~·~c.t~,:~-~~!!.~.~~'~~~~~~.~ . 
	I. 
	, 
	. 
	I 
	, 
	Image 1
	Image 2
	Table 1

	Page 58
	4'14 
	Image 1
	Table 1

	Page 59
	ozo 
	-- --'-'=---1 
	So!IrCll ~on Analysis Report 
	....-----------===-=-===------------, 
	TEST CERnFICA re 
	I 
	:.:lL.. -I-_-""''------I_.-"'''-''-'-::---t- __ ,...N.I=. _ 
	f 
	.1' •. ~ •• - •••••••••• ' ••••• .,_[J\ •••••.•.••••••••••••••.•.•..••. ~DIItNI--~ ••• ' •• , •• I •. .,... , 
	Image 1
	Image 2
	Image 3
	Image 4
	Image 5
	Image 6
	Image 7
	Image 8
	Table 1

	Page 60
	j 
	I 
	» All aboVtliresults.are weU:Wfthln,MPCB limIt. 
	> BDl-B.I~'~~~eum~ 
	~ 
	'1. If\.t '-1b,'iIIIN;tf'llillf'F mwlfllf'it~~I!!:AA,~ "otlIllIW/I,WIt ItlllUl:!f1I:\IF"'~Y~' p~rtrmenl\l\~ ~lll~ m, 
	1 liIni~ti.iie~ __ :,' •• ""'(7) ='~'ra~!lIIl ciP.itZ:onli;;~tlli~, pMilor _1M:.tr"""'~~:i,~~,iIf'ltKi CUll'";.',''' '. 
	Image 1
	Image 2
	Image 3
	Image 4

	Page 61
	. 
	. ; 
	~ I 
	, 
	r J 
	J 
	I I 
	, 
	! 
	i 
	Ai i 
	Image 1
	Image 2
	Table 1

	Page 62
	~'",.."..-- 
	Image 1
	Image 2
	Image 3
	Table 1

	Page 63
	~~ ~ " .. ~ ...........•... -... .. . .. ,_. -"" . .." - .. ~" " ,." . 
	Image 1
	Image 2
	Table 1

	Page 65
	-- (~) 
	EXHIBIT ' .......•......•..• ' 
	Image 1

	Page 66
	Page 67
	Page 68
	Page 69
	Page 70
	Page 71
	Page 72
	Page 73
	Page 74
	Page 75
	Page 76
	Page 77
	'--.--~ 

	Page 78
	Page 79
	Page 80
	Page 81
	Page 82
	Table 1

	Page 83
	-~ 
	Table 1

	Page 84
	Table 1

	Page 85
	-~ 

	Page 86
	Image 1

	Page 87
	Table 1

	Page 88
	Page 89
	Table 1

	Page 90
	Page 91
	"":;... 
	Table 1

	Page 92
	Page 93
	" 

	Page 94
	Image 1

	Page 95
	" 
	;' "r~1i~,h "'" ~~. 

	Page 96
	Page 97
	Page 98
	Page 99
	Page 100
	Page 101
	Page 102
	Page 103
	-~.., 

	Page 104
	Page 105
	-_. 

	Page 107
	[!1lJ::XC· 
	IONLINE'" 
	-----------,-----_ .. _---------------_._---------------_.---------------------------------------_.~----- 
	,fJt:~ ..• , 
	SUSH/L KUMAR MEHTA Ap~l!JJ,:;,,",,;;;,';! 
	Ver.ru.s .,,,, /,,;, i1! 
	GOBtND RAM BOHRA(DEAD) THROUGH HiS LRS. .. Reseor+D:t~:,;.,'~i" 
	.. " ,,,, 
	,~ .t7'. l:';- :,-' ," ").;f'-.,. 
	~" '1 
	.~,f:~$, "M. .,,' 
	',',i, 
	'.,' " 

	Page 108
	f1ltXr:;® 
	. . '. . ~r~l. -"'~'" \h, 
	. ~ ., 
	,~ 
	f:t;wJf' 

	Page 109
	~. 
	10 N 1I N ,Ij" 
	~-;:-~ 
	-:~ ""'; •. 
	,'(,) 1; 
	Image 1

	Page 110
	't\ "l 
	i;~"'4Wi~'~0{i; 
	Image 1

	Page 111
	ffllfXC® 
	M" ~ .• ~;. 
	Image 1

	Page 112
	:;,.:t' '~;:., 
	rt 
	Image 1

	Page 113
	flM:xr;® 
	ION LINE\" 
	:l1"::-~" 
	. ~ . 
	c:. ,,~ 
	c. !-.1 .• 

	Page 114
	.. ';~;, " 
	Image 1
	Image 2

	Page 115
	,.-i~~. 
	~,,\ ~,;:. 
	"'''''... "':" 
	A •• ,~, .?i:, y 
	",",', t.. ,;j 
	!~'f.'{/dF 
	Image 1

	Page 116
	~cc~® 
	~l,'i:£~.@:£I:{~, 
	,':~':}ql/i 

	Page 117
	:&~,~ 
	Image 1
	Image 2

	Page 118
	~([;~® 
	IONLINEi' 
	'i~ ";' 

	Page 119
	~(C(tf 
	IONLlNEj" 
	., . 
	.. tr-\io,. 

	Page 120
	f!1ltJC® 
	ION L I::FJ1j' 

	Page 121
	'f!1lQlC® 
	·ti~:::~ 
	~~- .~~ 
	j<;l 
	·;:t:ett 


